Matter Under
Rule 377

MR. SPEAKER: Most of the time he
does’nt.

1217
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SHRI JYOTIRMOY BOSU: That is a
Jaatter of opinion.

SHRI YESHWANTRAQO CHAVAN:
‘The C.A.G. has agreed—the Accountant
General audits everything—as they have
mentioned certain specific auditing to be
.done, to do it om certain conditions.
(Interruptions) The C.A.G. certainly is
<competent to interpret the Act end he has
«correctly interpreted it. He has agreed
-that on crtain definite conditions. One
of the conditions is that the man of the
status of Accountant General, as a special
officer, will go 2nd look into the matter,
only about the specific charges regarding
the Electricity Board, not other things.
‘The specific charges about the Electricity
Ponrd will certainly be gone into. That
will be done by a very independent person
«of the status of the Accountant General,

(Interruptions). What is wrong about it ?
You want a certain independent autho-
ity .

SHRI SHYAMNANDAN MISHRA :
‘That cannot be a substitute for an in-
quiry committee,

SHRI YESHWANTRAQO CHAVAN:
That is a matter of opinion. As to what
the C.A.G. has done therc is nothing
wrong about it.

SHRI SHYAMNANDAN  MISHRA :
What about the constitutional powers or
the legal powers of the Comptroller and
Auditor General ? Would you like him
to he brought into the arena of con-
troversy 7 We will doubt the integrity
and findings of such a body in a matter
like this. Thiv is o political thing.. .
(Interruptions).

SHRI JYOTIRMOY BOSU :
persons are being shielded,

SHRI SHYAMNANDAN MISHRA :
This is to shield the corrupt Chief Mini-
ster of Haryana. The C.A.G. who is an
officer for the entire courtry must not be
a party to. give clearance.... (Interrup-
“tions).

Corrupt
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MR, SPEAKER: Order, please. We go
to the next item now.

14.04 hrs.

MULKI RULES BILL

THE MINNSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA):
Mr, Speaker, Sir, I beg to move:

“That the Bill to provide for certain
amendments to the Mulki Rules
so as to limit their operation, for
the validation of certain appoint-
ments and for the repeal, in a
phased manner, of the said rules
and for matters connected there-
with, be taken into considera-
tion."

14.04} hrs.
[Mr. DEPUTY-SPFAHIR in the Chair.]

The Honourable Members are aware
of the circumstances leading to the intro-
duction of this Bill. The House has had
occasion to discuss the Mulki Rules issue
earlier on a call attention motion. and on
November 27 the Prime Minister made a
statement before the House on the deci-
sions to meet the situation arising out of
the Supreme Court Judgment given in
October last. 1 therefore propose to men-
tion briefly only the general scheme of the
Bill at thig stage.

The Bill is a very shoit one, consisting
of 7 clauses and 2 schedules. The provi-
sions of the Bill fall broadly into three
parts. The first part, or the preliminary
part, consists of the short title and the
definitions clause, The second part relates
to the past, and it consists of clauses 3
and 4. The third part relates to future,
and it consists of clauses 5, 6 and 7 and the
schedules. The provisions relating to the
second part, namely, clauses 3 and 4, seek
to amend the Mulki Rules for the dura-
tion of the period commencing from
the formation of the State of Andhra
Pradesh and ending with the commence-
ment of the proposed legislation, mnd
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[Shri Ram Niwas Mirdha)
walidate the appointments made during this
period in contravention of thp Mulki
Rules. As the House is aware, there has
been considerable doubt and uncertainty
during the perfod to which these clauses
m regard to the application or
) of the Mukki Rules. Right from
coming iptg force of the Public Em-
Requirement as to Residence)
Act, l95,ul!;hcslqmme0wn struck
3 of that Act by its judg-
dated. 28-3-1969 in A. V. S. Narasinga
ﬁn‘:m. it was assumed that section 2
of the Act had operated to repeal the
Mulki Rules, and that the only law as to
application of requirement as to residence
was that provided for by the rules made
under the Act. From the decision of the
Supreme Court in A. V. S, Narasinga
Rao’s case till the recent judgment of the
Supreme Court also it was assumed that
the Mulki Rules were not in force. I need
not refer to the various decisions of the
Andhra Pradesh High Court on the ques-
tion as to whether the Mulki Rules were
repealed or not. I am referring to these
facts only for emphasising the need for
having suitable provisions for validation
of appointments which werc made in the
past on the basis that the Mulki Rules

were not in force.

'E

Permit me to explain clauses 3 and 4
in a little pgreater detail. Clause 3, by a
temporary amendment, sceks to confine
.the operation of the Mulki Rules during
the period from the formation of the State
of Andhia Pradesh nll the commencement
of the proposed legnlation only to these
posis in respect of which a requirement as
%o residence in Telangana was prescribed
under the Public Employment (Require-
ment as to Residence) Act, 1957, It
validates appointments to all other posts.
Ciause 4 makes an amendment to the
Mulki Rules for the duration of the period
from the formation of the State of Andhra
Pradesh till the commencement of the
proposed legislation so as to make them
directory in their application to the posts
to which the residential fequirement was
applicabls under the Public Employmeunt
(Requirenient ng to Reudence) Act, 1937,
As already explained, there were d:ﬂemnt
odicial decisions holding the field * at
different times, and thers were somg cases
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in which the residential mﬁmﬂha'&.
pot complied with even the
were those hotifled’ in' the 192 Agt.
idea in making the Mulki Rules directory

in regard to the various for this.
veriod is to énbure thiat’ while
dappdnuﬁemmdu"mami!m .

the residential requirenent s nof i way
way affected, the valldity of appointments
made without compliance with residential:
requirement is ensured.

1 now pass on to explain the scheme of
clauses 5, 6 and 7 of the Bill, that is. the
clauses relating to the future, Clause 'S
of the Bill seeks to repeal the Mulki Rules
in s0 far as they relate to appointments
other than the appoiniments to posts fb
respect of which, according to Govern-
ment's  decisions, the residentinl require-
ment is to be continued. Sir, these posts
will be found enumerated in Schedule I
and Schedule II. As a result of clsnse
5, Mulki Rules will continue in operation
only so far as the posts mentioned mn the
Schedules are concerned. I would like to
make 1t clear at this stage that we are not,
by this legislation, prescribing any resi-
dential requirement in respect of the
posts mentioned in the Schedules. The
residential requirement applies in respect
of those posts because we have not re-
pealed the Mulki Rules in relation to those
posts.

Clause 6 of the Bill seeks to repeal the
Mulki Rules in so far as they relats to
posts specified in the Schedules and which
are located within the capital area, that
is to say, the cities of Hyderabad and
Secunderabad. The repeal will take effect
from the expiration of the 31st day of
December, 1977,

Clause 7 of the Bill seeks to repeal the
Mulki Rules in their application to the
posts specified in the Schedules and whicl
are located in other arcas of “Telangans.
The Tepeal will take effect from the ex-
puration of the 31st December, 1980.
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Rules so that what remains Bfter such re-
peal would be relevant only im respect of
the posts for which the residential re-
quirement is intended to be continued.

At the end 1 may briefly mention that
authority for the Bill is derived from
Article 35(b) of the Constitution which
has continued, after commencement of
the Constitution, the residential require-
ment for Government Employment pro-
vided upder the Mulki Rules framed by
the Nizam, until altered or repealed or
amended by Parliament. The Bill does
not coniravene the provisions of Article
16 of the Constitution as no new rzquire-
ments as to residence for public Employ-
ment 1s being created.

The Bill only secks to 1estrict the opera-
tion of such requirement under the Mulki
Rules which have continued n force under
Art 35(b) and to repeal the rules in a
phased manner under powers given to the
Parliament under that rule.

I request the House to consider and to
adopt the Motion which 1 have moved.

”~
MR.
moved:

DFPUTY-SPEAKFR- Motion

“That the Bill to provide for certain
amendments to the Mulki Rules so as
o limit their operation, for the valida-
tion of certain appointments and for
the repeal, in a phased manner, of the
said rules and for matters connected
therewith, be taken into consideration™

SHRI J. RAMFSHWAR RAO (Mah-
bubnagar): With your permission, Sir, I
rise on a point of order.

MR. DEPUTY-SPEAKER: On what
point?

SHRI J. RAMESHWAR RAO: On this
Bill which s just now the matter for
consideration.

Sir, the Bill which was circulated, nas
an annexure which contains extracts from
the Hyderabad Civil Service Regulations
taken from the latest official edition pub-
Jished in 1950 incorporating corrections

3020 L8-—8.
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and additions upto the end of Azur, 1359
F., vz, October, 1949 in English calen-
dar, | am afraid this annexure is not
relevant to the present Bill becuuse the
Mulki rules were adapted efter Ist Nov-
ember, 1956 by the Andhra Pradesh Gov-
ernment as valid laws and applicable to
Telengana region under the provisions of
Andhra  Pradesh Adaptation of Laws
Order, 1957, These rules were continued
in their operation by virtue of thc provi-
sions of Sections 119 and 120 of the
States Reorganjsation Act, 1956, read with
Art. 372 of the Constitution. What should
be included as annexure to this Bill are
these adapted Mulki rules and not the
present annexure, I wonder how this Bill
could be fully considered without the
change of annexure.

There is one more point, Mr. Deputy
Speaker. The Mulki rules circulated to
us does not appear to be complete. 1
would like to refer to Clause 2(d) (ii)
which reads:

“Any post of Police Officer as defined
in clause (b) of Section 3 of the
Hyderabad City Police Act, 1348: F"

Now, Sir. as this iy a material part of
the Bill, therc should have been an
annexure giving the Hyderabad City
Police Act, 1348 F, This is a State Acl.
We have not got it.. .

MR. DEPUTY-SPEAKER: [ under-
stand that this one has been pul in the
Library. This particular Act that you
refer to, that is, the Hyderabad City
Police Act, has been placed in the Library,
for the reference of Hon. NMembers.

SHMR1 J. RAMESHWAR RAO: This
is a pre-independence Act. It could have
been added to the Annexure. This is my
submission.

On both these points, the Bill as in-
troduced is incomplete and I request your
ruling on this point whether an incom-
plete Bill can be taken up for comsidera-
tion.

Thank you.

MR. DEPUTY-SPEAKER: Mr. Mirdhs,
have you anything to say on this?



223 Mulki Rules Bill

SHRI RAM NIWAS MIRDHA: Sir, as
you yourself explained, we have put the
extracts from the Hyderabad City Police
Act (which defines a Police Officer) in
the Library and that should meet with the
needs of the sitwation. Actually the
annexure is not specifically a part of the
Bill as such. 1Tt is just there as an infor-
mation for the guidance and facility of
the hon. Members, so that it may serve
as a ready reference. We have placad
this Act which he has referred to in the
Library so that those hon. Members who
want may have a look at it and sce as to
what we want to do

Also it has been mentioned that the
Eighth Fdition should have been men-
ioned and not the Seventh Edition. My
reply 15 very brief. The Eighth Edition
does not contain the originul concept of
the Mulki Rules which is the basis of this
Bill. The Fighth edition relates to cer-
tain other purposes. Now, our main
purpose here in having the extract is to
see us to what the concept of the Mulki
rule is, which is being sought to be
amended under the proposed Bill. It is
therefore not the Eighth Edition, but the
Seventh REdition which is the proper
reference material to fall back upon and
this iy exactly what we have done.

MR, DEPUTY-SPEAKER: I agiee that
annexures are not really part of the Bill;
they are there only for the reference of
the Members. With regard to the parti-
cular Act that the hon. Member had re-
ferred to. it has been placed in the
Library for his reference. If the hon.
Minister says that the proposed amend-
ments are in relation to the extracts that
are relevant, which have been given at
the end of the Bill, 1 do not sec any
irregularity in that.

SHRI R. V. BADE (Khargone): Here,
annexure is part of the Bill,

SHRI J. RAMESHWAR RAO: With
your permission, may I say that under the
Andhra Pradesh Adaptation of Laws
Order the earlier laws have been adapted,
and they are no more valid?
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MR. DEPUTY-SPEAKER: The hon,
Member can make use of this point in
his speech. T see that his name is there
on the hst. When he speaks, he can refer
to this,

PROF. MADHU DANDAVATE (Raja-
pur): May I seek your guidance regard-
ing the procedure? Already, the motion
for comsideration of the Bill has been
moved here. Some of us have given
amendments to this consideration motion,
to the effect that the Bill may be circulat-
ed for eliciting public opinion.

MR. DEPUTY-SPEAKER: I shall as-
certrin from him whether he will be
moving his amendment.

PROF. MADHU DANDAVATE: 1
would like to know from you at what
stage we can makc observations on that.
Would you give priority to those who
have tabled such amendments, because
that s a very basic point?

MR. DEPUTY-SPEAKER: This is a
very well known and accepted procedure
that soon after the motion for considera-
tion is moved, amendments to that motion
are moved. [ shall ascertain from the
hon. Member whether he is moving those
amendments, and then in the course of
his speech, he can speak on both the
amendments and the motion for consi-
deration. That is the accepted procedure.

PROF. MADHU DANDAVATE: 1 had
ruised som other point, It appears to
me that the procedure being followed
absolutely varies from the general proce-
dure. That was why I was asking for
a general clarification. For instance,
while moving this particular amendment
that thg Bill may be circulated for elicit-
ing opinion thereon, if we feel that we
can make some observations at the initial
stage, if we are allowed to do so, that

may help in the discussion, Can that not
be done? :
MR. DEPUTY-SPEAKER: That s

not the practice.
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SHRI K. NARAYANA RAO (Bobilli):
I have tabled a motion for reference to

the Supreme Court....

MR, DEPUTY-SPEAKER: 1 shall as-
certain from him whether he iz moving
it, We have not come to that stuge yet.
I am dealing with points of order mow.

SHRI SHYAMNANDAN MISHRA
(Begusarai): May I make a sub-
mission?........

MR. DEPUTY-SPEAKER: I have al-
teady given my ruling on the point of
order.

SHRI SHYAMNANDAN MISHRA: 1
am not referring to that. With your per-
mission, I want to make a  submission
which will perhaps lessen the burden or
pressure on the time fixed for this debate.

Our party has decided to boycott the
debate on this subject. We had earlier
been opposed to its introduction. We stick
to the basic position..,.

MR. DFPUTY-SPEAKER: The hon.
Member necds not make a speech then.

SHRI SHYAMNANDAN MISHRA:
Instead of solving the problem....

MR. DEPUTY-SPEAKER: Now. he is
making a speech,

SHRI SHYAMNANDAN MISHRA:
Instead of solving the problem, it would
lead to further accentuation of the
trouble. No element in Andhra Pradesh
seems to be in support of this measure.

MR. DEPUTY-SPEAKER: The hon.
Member is entitled to his opinion.

SHRI SHYAMNANDAN MISHRA: We
have also another complaint, against the
Chair. Although doubts have been ex-
pressed about the legality and constitu-
tionality of the measure, the Chair did
not think it fit to give us the benefit of
the advice of the Attormey-General....
We, therefare, find ourselves in  great
difficulty, so far as the legality and consti-
tutionality of this particular measure is
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MR. DEPUTY-SPEAKER: That ques-
tion had been disposed of already.

SHRI SHYAMNANDAN MISHRA:
Government have not been well advised
in bringing forward this motion without
doing political and human engineering.
So, our party has decided 1o boycott the
debate on this Bill.

Shri Shyamnandan  Mishra and some
other Membery then left the House.

SHR1I PILOO MODY (Godhra): I
would also like to disassociate myself and
my party from this Bill. As T had said
when the Bill was introduced. this Gov-
ernment with its eyes open is going in
for a public blood bath in Andhra Pra-
desh and Telengana. 1 cannot see how
this Bill ix being welcomed by anybody
except for Shrimati Lakshmikanthumma
Thereforc. | shall not asociate myself in
any way with this Bill. T feel that the
Bill should ncver have been introduced.
I thought that we had succecded in stopp-
ing the Government from introducing it:
1 thought that we had persuaded them
to see the wisdom of not introducing this
Bill, but since the Government chooses to
ignore all such protests, I and my party
cannot associate with this debate.

Shri Pilooe Madv and some other Mem-
bers then left the Honse,

MR. DEPUTY-SPEAKER: 1 am sorrv
in all this confusion | foreot to ascertain
from the members who have given notices
of amendments to this mution. Shri K,
Narayana Rao.

SHRI K. NARAYANA RAO: 1 move*

“That the Picsident of Indin may he
requested to refer the Mulki  Rules
Bill, 1972, for the advisory opinion of
the Supreme Court under article 143
of the Constitution of India". (1)

SHRI M. SATYANARAYAN
(Karimnagar): 1 move:

RAO

“That the President be requested to
refer the Mulki Rules Bill 1972, to the
Supreme Court, under article 143 of
the Constitution for its opinion”. (31}
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SHRI  JAGANNATHRAO JOSHI
(Shajapur): My amendment is in list
No, 1.

MR. DEPUTY-SPEAKER: I am going
according to the list given here. This
must have been rearranged.

SHRI
move:

JAGANNATHRAO JOSHI: 1

“That the Bill be circulated for the
purpose of eliciting opinion thercon by
the 15th February, 1973". (2)

PROF. MADHU DANDAVATE: 1
move:

“That the Bill be circulated for the
purpose of cliciting opinion thereon by
" the 4th April, 1973". (3)

SHRI JAGANNATHRAO JOSHI- 1

move:

“That the Bill to provide for certain
amendments to the Mulki Rules so as
to limit their operation, for the valida-
tion of certain appointments and for
the repeal, in a phased manner, of the
said rules and for matters connected
therewith, be referred to a Joint Com-
mittee of the Houses consisting of 30
members, 20 from this House, namely:
Shri R. V. Bade, Shri Bhagirath Bhan-
war, Shri Jyotirmoy Bosu, Shri Madhu
Dandavate. Shri R. N. Goenhka, Shri
Tagannathrao Joshi, Shri Hukaom Chand
Kachwai, Shri Mallikarjun, Shri P. G.

Mavalankar, Shri Piloo Mody, Dr.
Laxminarayan Pandeya. Shri K. C.
Pant, Shri Dhan Shah Pradhan, Shri

M. S. Purty, Shri Ramkanwar, Shri M.

Satyanarayana Rao, Shri Shiv Kumar
Shastri, Shri Rana Bahadur Singh,
Shni G. P.  Yadav, Shri Atal Bihari

Vajpayee, and 10 from Rajya Sabha;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one third of the total number
of members of the Joint Committee;

th't the Committee shall make a
report to this House by the first day
of the next session;
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that in other respects the Rules of
Procedure of this House relating to-
Parliamentary Committees shall apply
with such variations and mddifications
as the Speaker may make; and

that this House do recommend to
Rajya Sabha that Rajya Subha do join
the said Joint Committee and commu-
nicate to this House the names of 10
members to be appointed by Rajya
Sabha to the Joint Committee”. (4)

MR. DEPUTY-SPEAKER: Everybody
is so much confused. Members are con-
fused. The Chair is also confused

"PROF. MADHU DANDAVATL: Dy
tribution of confusion.

MR. DEPUTY-SPEAKER: We are all
human beings with all our failings,

SHRI A. K. GOPALAN (Palghat):
What about my amendment?

MR, DEPUTY-SPEAKER: Your am-
endment is to cluuse 2, This is the motion
for consideration, We arc all confused.

SHRI G. VISWANATHAN (Wandi-
wah) At lcast there i~ socialism in con-
fusion.

*SHRI B. N. REDDY (Niryalguda).
Mr. Deputy-Speaker, Sir, I am speahing
on behall of the Communist Party of
India of which the great Shri P. Sun-
daraya, Our party lead by Sundaraya
struggled hard for the establishment of
Andhra Pradesh. In the first place 1T
want to make it clear that it is disgrace-
ful and shameful on the part of the
Government to bring forward this Bill
beforc this august House. The Gov-
ernment arc reviving their feudalistic
tendencies which cxisted beforc 50 years.
This does not contribute to the unity of
India, The Government ignored the
opinions of learned jurists and other sec-
tion of society and brought forward this
Bill. The so called sociafist Government
have ignored everything arbitarily and
compulsorily brought forward this Bill.
They have utilised their brute mﬂw
Ior this purpose and aciiafly imposed this
Bill on the august Hotise. This is really
shameful act on the part of the Govern—
ment.

*The original speach was delivered in Telugu.
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I would like to ask the circumstances
in which this Bill has been brought
before this House. The Congress Party
Jnstead of maintaining the unity and inte-
grity of Andhra Pradesh have thought it
fit to disinlegrate it. This is regrettable
Let us examine the 5-point formula of
the Prime Minister, We all know about
the 8-point formula. This 5-point for-
mula has been brought about to satisfy
the people of Andhra Pradesh but only
to encourage their ruling waring groups
of Andhra Pradesh., This 5-point formula
.has assumed a new form. This formula
does not help in solving the problem of
unemployment or the backwardness of
Andhra Pradesh. (lnterruption) Let us
examine the circumstances under which
this Bill has come about, Andhra Pra-
desh has been called the granery of the
South But today it is effected by drought
conditions and threatened famine. It is
a very backward Mtate. It occupies the
5th place in the matter of population but
in the matter of industry this occupies
the 10th place. Among the students lakhs
of students are unemployed and there are
so many about the strects. For all these
things the ruling party is responsible
They run counter to the aspirations of the
people of Andhra Pradesh and endanger
its unity. This is hpw this 5-point for-
mula has come about But we should
examine, whether this Bill helps in main-
taining the integritv and unity of Andhra
Pradesh. No, it does not help in it. In
one word I can say that this 5-point for-
mula has only enflamed the passions of
Andhra Pradesh. Even the State Govern-
ment were so divided into two warring
groups and they arc settling it on the
streets,

Sir, it is really establishing to find that
the Congress Party is saying that 5-point
formula of the Prime Minister is a panacea
for the ills of Andhra Pradesh. This is
_a blessing.

It is misleading on the part of the
Government to say that this Bill which
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of the Government to explain as to how
this Bl encourage the wany of Andhia
Pradpsh. It seems to me that this Bill
which encourages Mulkis and non Mulkis
in one State is perbaps the soualisy view
of the Congress party. According to this
Bill they have put up another regional
Committeg in rivalry to already existing
regional committee. I could not u ider-
stand bow these two regional committees
can help in  muntaining the unity of
Andhra Pradesh.

The ruling party cries from roof tops
that they always want to maintain the
upity and integrity of Andhia Pradesh.
But judging by the recent disturbances
in Andhra Pradesh it is very clear that
this Bill did not help in maintaining the
unity of Andhra Pradesh. It only helps
in disintegrating it,

1 want to mention the most shameful
and disgraceful act of the Congress Gov-
ernment. What is the source of this Bill.
The ruling party always says that it i»
wedded to socialism but this bill only
revives the old feudal tenets of Nizam of
Hyderabad. The Congress party have
used the Mulki rules which existed 50
years back to suit their own purpose and
let us see as to why the Nizam of Hydera-
bad introduced this Mulki rules, The
Nizam introduced these Mulki ryles, only
to accentuate differences between Andhra,
Maharashtra, Karnataka, He wanted to
stop the migration of the people of Andhra
Pradesh to other States. This Congress
party have rovived these rules omly for
their own purpose. Prima facie this Bill
is a out moded Bill. This is a shameful
and disgraceful Bill.

Sir, I want to  mention the political
implications of this Bill. This Bill only
encourages the waring groups of the rul-
ing party in Andhra Pradesh. Mrs. Indira
Gandhi has brought forward this Bifl only
to maintain the prestige of fthe Congress
party. ‘This Bill does not help in the
unity of Apdhra Pradesh but only helps
the ruling groups of Andhra Pradesh,

They are setting up one regiomal com-
mittee after another regional committee to
syit their gwn ends, It is really hard to
think as to how unity can be brought
about as & result of this Bill, Again we
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find in this Bill an exception bas been
in the case of Hyderabad. This does not
help in improving the welfare of
people. This Bill only helps in
ing the power of the ruling party. (
ruptions) We have got our own ¥
this problem but you have m -
the sy, i

to aceept ggestions

and Telengana are backward States. Some
time back I wrote a letier to Mrg, Indra
Gandhi asking her whether us:: tal:u::.g pwr:;

to all possible

::edbnckw::;e areas of Andhra Prad?sh
and Telengana. She has replied stating
that 1 need not worry when the Central
Government will take all possible steps to
remove the backward region of Andbra
and Telengana. The Central Governpment
are not prepared to promote the welfare
of the 4% crores of people of And_hra
Pradesh and improve the backward region,

of the State.

MR. DEPUTY-SPEAKER: Mr. Reddy
you please speak on the Bill all generall-
ties.

AN HON. MEMBER: He is speaking
on the Bill Sir.

SHRI B. N. REDDY: The Central
Government should give liberal assistance
and funds for the development of back-
ward regions of Andhra Pradesh. Take
concrete steps to remove unemployment,
start more industries in Andhra Pradesh.
They should take long term steps to re-
move these problems.

:Eggéﬁ

1 want to state categorically that the
Government of India should faithfully and
sincerely implement the 2 : 1 formula in
the whole of Andhra Pradesh. If you are
really interested in maintaining the unity
of Andhra Pradesh you should definitely
implement 2 : 1 formula. But today that
formula does not suit the purpose. These
Mulki rules only suit your purpose. This
fs a shame on the part of the Govern-
ment wedded to the policy of socialism.

In conclusion it is my duty to bring to
your notice the political game played by
the ruling parties in Andhra Pradesh, The
State Government has been divided into
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two waring groups and they have encourag-
ed regionalism and separatism. They are.
responsible for these disturbances, They
want to destroy the unity of Andhra Pra-
desh.

Sir, Shri P, V. Narasimha Rao, Shri
B. V. Subba Reddy is leader of another
group. Both of them are faithful alties
of the Prime Minister and both of them
are still Ministers. They want to create
separate States for themselves to suit their
own purpose. (Interruptions) People who
supported scparatism some time back have
turned integratist and people who support-
ed integration some time back have turned
separatists. These tactics are puerly
for the sake of power only. For the sake
of power these groups are spreading dis-
content among the people of Andhra
and enflame their passions. ‘This political
gamble is against all canons of propriety
and politics. But Mr. Indira Gandhi has
supported this bicause she belongs to the
Congress party which is a ruling party.
If I want to say in one word the people
of Andhra Pradesh have been held to ran
some by these ruling groups in Andhra
Pradesh only the people are suffering as
a result of this and nobody else, (Inter-
ruption). 1 want to state that even ruling
party cannot turn back wheels of history.
They will get the punishment which is
due to them. We all know how the-
Nizam of Hyderabad has been taught a
severe lesson by the people. That State
has been  broken up. (Interruption) T
warn that this Congress Government
will also be punished in the same way as
the Nizam of Hyderabad was punished
by the people. 1 want to emphasise the
punishment which will be given to Con-
gress party will be much more severs
than that.

Communist party member who has shed
blood for the removal of the Nizam and
for the establishment of Vishal Andhra
I am issuing this warning. I want to
emphasise that this 2 ;: 1 formula should
be faithfully implemented, The Central
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formula is like the formula of the monkey
settling the disputes of two cats, This is
all for the sake of power.

SHRI K. RAGHU RAMAIAH (Guntur):
Mr. Deputy-Speaker, Sir, I rise to support
this Bill, and I do so with a great sense
of respomsibility. I will explain one rea-
son why I am supporting this Bill, and
that will do away with the arguments of
my friend, Shri Reddy, of the CMP
straightway, While criticising the con-
tents of the Bill, he has formulated ‘an
alternative proposition for the solution of
the Mulki problem and that is the perpe-
tuation of the division of the jobs bet-
ween Andhra and Telengana on a 2°1
basis for all time to come. I ask Shri
Reddy: is it # modern conception of
Mulki-isation? While the Bill seehs to
stop the application of the Mulki rules
to Hyderabad city by the year 1977 and
1o the rest of Telengana by the year 1980,
what my learncd friend, Shri Reddy, »
suggesting is a peipetual reservation of
one-third of the seats for all timeg to
come. If this is what you call integra-
tion of a State, by socialism, democracy
and modernisation, I do not know what
you mean by these words. T am only
making the point that whether the propo-
sal mentioned in the Bill is satisfactory
or not, it is certainly much more satis-
factory than the alternative which the
CMP has suggested, which means in effect
the perpztuation of the Mulki rules for
all times to come. I know that some of
my friends from Telengana want the per-
petual application of the Mulki rules.

SHRI S. B GIRI (Warangal); We do
not want perpetual Mulki rule at all. We
do not wast a dispute within the State.
We want a separate Telengana....... ..
(Interruptions).

* SHRI K. RAGHU RAMAJAH: 1 am
not saying that he Is in the same box with
Shri Reddy....(interruptions). T am
not yiel#ing. Let me finish my speech.
The point that J am trying to make out
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is this. With the so-called radicalism,
Shri Reddy is in the same box, as some
friends from Telengana who want a per-
petual ‘application of the Mulki Rules, in-
cluding inferior, superior and all types of
job. ,

Why [ am supporting this Bill is that
I have a moral responsibility to support
it There is a historical reason for it.
The question is not whether some of my
Amxihra friends are satisfied with it. That
is not the question. The question is that
the Prime Minister left 1t to us, and to
the leaders of Andhra and Telengana, to
come to an agreement as o how to solve
thig problem. We sat for days and days
together. I am one of those who urged
that the Mulki Rules should stop so far
as the capital city is concerned, becanse
we consider it a great anomaly, by the
year 1974 by which time the Public Em-
ployment Act, had it been in operation,
would have ended. We wanted the Mulki
Rules application to Hyderabad capital
city to be ended by 1974 and to the rest
of area a little later, perhaps, according
to whatever justiceability of the case may
be. But we failed to arrive at am agree-
ment. It is the utmost tragedy that we
taled to arrive at an agreement.

Then, all of us went to the Prime Min-
wster and requested her to muke an adju-
dication on the issue. When she has given
a decision, whether I may like it or not,
whether it is in consonance with what I
feel is correct or not, I for one feel moral-
ly bound to follow the decision that she
has given.

1 will say one thing more here.
p:ople who ate now asking . (interrup=
tionsg). 1 am the man on whose guestion
Pandit Nehru announced the formation
of Andhra State. 1 have fought many
bottle—many battles . (Interruptions). .1
have faced many bottles on my head; I
am a fighter and T have fought many
battles. I feel this is a case where T must
tell the public my point of view boldly
and state what it is.

The

Who has started the ball rolling? The
Mulki Rules is a bad thing. But who
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started them? 1 find ome of the signalo-
rics to the gentleman's agreement is Mr.
Latchanna, the leader of the ‘‘Separate
Andhra” movement. Where was the need?
If you say that Mulki Rules is a sin, if
you say that reservation of jobs is a sin,
what the separatists are saying now, and
I agree, I may say it is the same Mr.
Latchanna, the leader of the movement
who subscribed to the 1956 gentleman®s
agreement which contains all these things.
{Interruptions). 1 ask: Have you had the
courage all these years to condemn all
this? Now you want to fish in troubled
waters. Have you had the guts all these
years to come forward to say what hap-
pened in Andhra so far is wrong? You
have taken full advantage of it Now,
because we are in Jifficulty, you want to
fish in it.

As I said, I am not one of those who
think that this kind of reservation is good.
I am of the opinion that it was bad, but
it was bad ab inmo. Now the Bill seeks
this reservation by a certain date. Hence
my support for the Bill.

At the same time, while supporting the
Bill, T say that I am dolng it with a heavy
heart. I come from an area where only
recently 30 innocent lives were lost. There
was indiscriminate fiing. I would like
to pay my tribute to the memory of those
innocent liveg which. were lost only re-
cently. I come from an area where the
agitation at the moment is at the highest
pitch. The people are very much agitat-
ed about it. But I would like to say
why. I would explain to you why the
peoplc ‘are feeling that something more
should be done in order to make this
Bill acceptable to the people. I too hum-
bly submit that something more has to
be done. It is my duty to plage that
before this august House, And, what is
that something to be done? But before
1 do so, 1 would like to make it clear
that this kind of agitation in the Andhra
State is not cavsed by landlords as some
hon. Members are saying. This kind of
a light treatment uf the problem is the
surest way of acodmtuating the sorrowful
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state of affairs there. If somebody wants
to create trouble, that is the best way.

8ir, the movement has spréad not only
to the villagers but to all the inteliigontsia
of the Andhra country, the lawyers, the
doctory the engineers the students and
the officers—QGazetted and noo-Gazetted.
Why has it spread? Let us think it over?
Why has it spread? Fhis is where 1 would
like my Telengana friends to ponder over.
I would like to have their co-operation in
this respect because it is you amd I....
(Interruptions.) 1t i tragic that some of
our Telengana friends who were once for
integration are now for bifurcation, of
course some others who were previously
for bifurcation are now integrationists.
But, Sir, I have atways been for imtegra-
tion. I fought for Andhra, I fought for
Visala Andhra and Iif Ican now save this
Visala Andhra. I would like to do so.

Now, the point is; What is the cause
for so much agitation in Andhra? And
this will give a due to what more should
be done. They feel that they are second-
class citizens in their own capital eity. I
must place it before you. If you ask
any Andhra gentleman who is staying in
Hyderabad, he will tell you, ‘My son can
get a job in the Bombay Corporation but
not here. My somn can get a job any-
where else but not in Hyderabad. My
son can get admission into any college in
the Madras University but he cannot get
admission in the Osmania University at
Hyderabad, *

SHRI MURASOLT MARAN (Madras
South): We are happy about it.

SHRI K. RAGHU RAMAIAH: ...

sues. It is no use to hide the facts. How
long ure you going to put up with it?
On the top of it, in many of the districts
of Telengana, I am sorry to say, feelings
are running so high—I do not
should do—but I must tel]l the

temperature there, r, in the Teleagana
districts, there is a virtual social boycott
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of the Andhra people. No peons to help
the oMicers, the clerks do not put up the
files. Students go ‘and say, ‘Get out of
this place. This is not for yeuw.' My
Telengana friends, if they want this inte-
grated State to continue....

SHRI S. B, GIRI. We do not want.

SHRI K. RAGHU RAMAIAH: If you
<do not want, you go away. This is our
State and we are going to keep it whe-
ther you like it or not and I say....
(Inrerruptions). Not only that ». .

SHRI S. B. GIRI Wc did not know
your attitude at that time ... (Interrup-
nhony).

SHRI K. RAGHU RAMAIAH: Better
you can walk out. Sir, T have given him
an escape.

Sir, besides this now there are certain
vutlgel of a State within a State, Of
course, there may be certain  historical
reasops But 1 am not going into that
wagain. There is a peparate Regional
Council, There is a separate Budget. Te-
chnically you may not call it a separate
tudget. Actually, there is a separate cal-
culation—for instance milk is produced
and manufactured in Vijayawada but be-
causc it is sold in Hyderabad the sales
tax, paid in Hyderabad goes to the credit
of Telengana. There is thus separate ac-
counting—two sheets actually. There ‘are
two sheets of paper. Where the electri-
city is generated the costs of manufacture
must go to that account and where it is
consumed, it must come into this account.
There are so many items like that. This
is not a very healthy state of affairs. It
is a Stale within a State to have a sepa-
rate budget, fo have a sgparate regional
council, etc. The Chief .Minister js now
from Telepgana. People say, and justi-
fiably say, in such a situatipn what is the
need for a State within a State. l appul
to the Prime ., Minister to hdp
move also such last vestiges of a
within, a State at ,her own time, but
quickly as possible, to sec that there i
only a single Budget for the whaole

?a
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Andhra as in the case of Bihar, U.P.,, My-
sore and so many other States, What is
the crime which we have committed that
for all time to come there must be ®
State within a State?

About the regional council, whatever
may be the origins of the regional coun-
cil, they have made a great mistake, a
tremendous mistake The other day in the
regional council meeting in Hyderabad
many of the MLAs met there. They had
that forum. The Andhra MLAs had no
forum. Of course, you may say, it is a
minur matter. It is not minor matter. It
is a psychological matter. There is no
forurn. Sir, for the Andhra Members to
meel and express their opinion, to state
their point of view on the Bill, to make
representations separately while the Telen-
gana Members, could meet in thir own fo-
rum. Andhra Members could not have
even that forum.

I would request the Prime Minister to
realisc one aspect. 1 appeal to her in all
humility and say that the movement in
Andhradesa is not confined to one dis-
trict; the movement in Andhradesa is not
confined to the landlords; the movement
in Andhradesa is not confined to one area
or district, but it is spread over all the
districts of Andhra and they have got
their own legitimate grievances. It is not
as though they are against an integrated
State, If anybody says they are not for in-
tegratod State, I am not prepared to
accept that. The Ministers who resigned
talk of integeated State. In the latest
statement hey say, if certain  conditions
are satisfied, if certain clarifications are
given, they will stand by the integrated
State. We have seen some of the Jetters
by some of my colleagues here. They
say, they are for an unconditional inte-
grated State. Certain
treating others ag second
Sir, it is this atmosphere
changed. This Bill is a step in the right
direction.

You may agree with the date or you
may suggest another date. Samebady glse
may suggest an immediate ending. But
in the circumstances in which this Bill has
come about, 1 certainly believe, this is a
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step in the right direction. But the other
obstacles to integration must go too.

We shall leave it to the Prime Minister
to find a way out as to how to remove
the other various obstacles also standing
in the way of integration It is true we
have waited all these years, for 16 long
years, and thees are not new things which
are there today. These have been there
for 16 years. But now we feel that it
is high time they go. Now, that the de-
cision has been taken to end some of
them, we shall look forward to ending
the other too soon. In 1977 the Mulki
Rules will end in Hyderabad. In 1980
they will end everywhere. It is our earn-
est hope that the Central Government will
end all the other vestiges that is, separate
budget and separatc regional council also
within that period.

15 brs.

The point is this that in the separate
budget or separate account or whatever
you call it, there are certain anomalies,
and every Andhra is asking ‘How long
are we going to tolerate this?. I shall
place before the House these anomalies,
and you will see for yourself how far I

am right

The revenues of the Hyderabad city
amounting to Rs, 36 crores are in folo
credited to the Telengana budget or ac-
count. It is the revenue of the capital
city. How does it arise? It arises out
of sales tax, out of excise duty, out of
various other incomes that arise in the
city, because it is the capital city. In-
dustrialisation is there on behalf of the
whole State, and heavy industries are
there. There, you will find also mobi-
le population, people coming from the
Andhra area and from the Telengana
area. They contribute also to sales tax
and excise duty. Also the Andhra peo-
ple in the Hyderabad city, pay their own
municipal taxes. There are, I believe,
some lakhs of them, Even those are
made part of the Hyderabad city reve-
nues, and the entire revenue of the Hy-
drabad ¢ity amounting to Rs. 36 crores
is credited to the Telengana fund.
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But what happens to the expenditure?
That is where I would like you to see
the anomaly. If Rs. 36 crores is the ex-
penditure on Hyderabad city, the Andhras
bear Rs. 24 crores of the expenditure...

SHRI S. B. GIRI: It is wrong....(In-
terruptions).

SHRI K. RAGHU RAMAIAH; These
are my figures. I am not yielding. I
am not going to yield now. The hon.
Member may contradict these figures later

when bhg speaks.

2:1 is the ratio of the expenditure in
the capital city; out of Rs. 36 crores of
expenditure, we pay Rs. 24 crores; the
Andhras are paying Rs. 24 crores.....

SHRI S. B. GIRL: He is misleading and
misguiding the House... . (Interruptions).

SHRI K. RAGHU RAMAIAH: Every
pie of this total revenue of Rs. 36 crores
is being credited to the Telengana fund
My friends say that out of this, they
maintain schools, they maintain colleges,
and they say, well, the Andhra boys can-
not apply here, because their expenditure
has come out of the Telengana budget.
And what is that Telengana budget or
corpus of the Telengana fund except this,
apart from other things, which comes
from the Rs. 36 crores which is raised
in the Hyderabad city?

So, having collected this moncy, hav-
ing establisthed or maintained Institutions
out of it, they say, ‘This is not your
money, this is not your budget; send your
boy to Bombay or Calcutta or Mauritius,
but certainly not to the capital city of
Hyderabad’, .So0, you can understand the
agony of the Andhra people living there
in the capital city itself. Of course, I
am not blaming anybody in particular, be-
cause we are all responsible for this. It
is easy to blame others. For the last
seventeen years or so odd years, each one
of ns has contributed to this deplorable
condition. Chief Minister after Chief
Minister has made conceesion after con-
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SHRI 8. B. GIRI: By looting the Te-
lengana people.. . .(Interruptions).

SHRI K. RAGHU RAMAIAH: You
have taken full advantage of this for six-
teen years, For this sorry state of affairs, [
am not one of those who blame X, Y or
Z. 1 think that every Andhra and every
citizen of Andhra Pradesh is responsible
for this, and it must be the joint effort of
all of us to bring our intelligence together,
our brains together, our patriotism toge-
ther, our sense and love of an integrated
State together and see how best, how
soon, how quickly and how honourably
to end this and to give that sense of
equality which the people of Andhra Pra-
desh so badly need.

In the end, again, I would like to pay
in all bumility my tribute to those inno-
cent lives which have been lost in the
recent scuffle, in the recent firing, un-
necessary and upjustified firing by the
police. I have asked and other Andhra
friends and MPs have asked for a judicial
inquiry into it. I hope the Chief Minis-
ter of Andhra Pradesh would have the
courtesy and the rationality of appointing
a high judicial officer to go into these
tragic things and see that such a situa-
tion does not recur.

*SHRI Y. ESWARA REDDY (Cudda-
pah): Mr. Deputy Speaker, this Bill is a
belated ome. Although this is a belated
Bill and that is inexcuseable, this Bill is to
be welcomed. But it requires some modi-
fications and clarifications. If this Bill
has been suitably modified and further
improved then it would have been much
better laspite of the fact there is inex-
cuseable delay on the part of the Govern-
ment to bring forward this Bill, this Bill
deserves to be welcomed. This Bill would
g0 a loug way to keep the unity and inte-
grity of Andhra Pradesh if some more
satisfactory explanations follow it during
the discussion.

I am not inclined to agree with Mr,
B. N. Reddy, who has just stated before
me that this Bill does not help in the unity
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of Andhra Pradesh and the solution whick
he has given for the unification of An-
dhra Pradesh is not acceptable to me-
The 2:1 formula enunciated by Mr. Reddy
does not help in the matter. This for-
mula only relates according to population
figures but Telengana has got a long history
behind it which requires something more.
There are certain backward areas in
Telengana and therefore it is absolutely
necessary to give essential safeguards
concessions for those areas. Protection is
the method of integration. Hence it be-
comes necessary in the interest of na-
tonal initegration to give safeguards
and protection to all the backward and
diought effected areas, scheduled castes
and scheduled tribes in this respect, There
15 no other ulterior motive in giving such
safeguards to these classes. I also oppose
the Mulki rules as they stand, They are
medieval, out dated and obstructionist. But
at the time of formation of Andhra Pra-
desh necessary concessions and safe-
guards were given by the Andhra leaders
although nobody accepted the Mulki rules,
to the Telengana area because of its back-
wardness, It is only with this backward-
ness in mind the Telengana region
was g.ven some concession. In this con-
nection I completely endorse the views
expressed by Shri K., Raghu Ramaiah.
But in regard to his asscssment of the
situation in Andhra and the role of land-
lords I fully disagree with him. 1 will
come to him later on.

During the past 24 months so much
disturbances have taken place in Andhra
Pradesh. There has been a spate of agi-
tations, hartals, processions and demons-
trations. On November 21, 25 to 30 in-
nocent perons were killed as a result of
police firing, 1 take this opportunity te
offer my heartfelt condolences to them.
1 also request the Andhra Pradesh Gov-
crnment to institute a judicial mquiry into
the causes of these disturbances, Inspite
of the fact that there have been persistent
demands from the people of Andhra Pra-
desh to institute inquiries into these dis-
turbances, the Andhra Goverament has

*The original speech was deliverel in Telugu.
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not taken any action. I am sorry they
have not done it. I hope atleast now they
will oider a judicial inquiry taking into
account the sentiments of the people of
Andhra Pradesh

Who is responsible for these disturban-
ces?” I lay the blame squarely on the
shoulders of the Congress party and the
Congicss Government. When disturban-
ces ale going on fo; the past 24 months
it is o great pity that the Andhra Pradesh
Government was dividled. The Cabinet
was divided to the point of regionalism.

As soon as the judgment of the Supreme
Court came the first statement made by
the Chief Mimster that finality has been
reached was very provocative. Its finality
has been ditched, Everybody in Andhra
Pradesh felt unhappy about it. It is re-
gretable that without understanding the
social, economic and political implications
and without any forethought of its repur-
cussions such a statement has been made
by the Chief Minister, As regards, the
«decision of the Supreme Court mnobody
ctome out explaining what the judgment
really means. Thus misled and musinfor-
med, the students and unemployed youth
suddenly and naturally too felt that they
have no chance of employment and they
have no future. Even non-gazetted emp-
loyees felt like that, These things are
mainly due to the fact that the Congress
Party and the Minister could not take a
decision at the appropriate time, The
Ministers were only shuitling and planes
here and there The landed geotry com-
munalists vested interests and disgruntled
elemens who were waiting in the wings
for such opportunities took charge of the
situation and increased the  discontent
among the people. They took the situa-
tion to alarming dimensions and spread
regiondlism to the worst possible extent.
Reasonable regional aspirations  were
turned into disruptive regional anta-
gonisms.

In this keen conmflict, there has been no-
thing pertaining to the interests of the 80
per cent of the Andhra people. This
conflict has nothing to contribute to the
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welfare of the poor people, rural and ur-
ban and the agrioulturists, etc. Their
peeds have nothing to do with this Mulki
business, As the Congress Pasty could not
come to the decision quickly and properly
reactionary elements landlords and com-
munalists took over the situation, became
its leaders and made it worse and disrup-
tive.

In these circumstances the Andhra
Congress Parliament Members could not
give a helping hand to the Central Gov-
ernment, Some of them wanted to have
their own pound of flesh under the cover-
ing of imtegration. The grand alliance
which was routed in 1971 also took ad-
vantage of the situation, They brought
forward unrealisable demands The Jan
Sangh, the Swatantra and the Syndicate
Congreks, the landed agriculturists all
these people took leadership of these dis-
turbances The most pitiable phenome-
non in these disturbances is that the grand
alliance has taken a new shape in the form

of extreme right, and extreme left It is
a very dapgerous development
SHRI ATAL BIHARI VAJPAYEE

You are in alliance with them.

SHRI Y. ESWARA REDDY: The diff-
erence between 1971 and now is that the
Congress Party was united at that time but
now ft is not The Syndicate leaders had
no base previously in Andhra Pradesh
but it is god-sent opportunity for them
to exploit the students and other classes
for their benefit and they did it to their
hearts content. (Interruptionq.

I am pained to see that even some
leaders of the Nehru Forum also—(lInter-
ruption). 1 did not say that whole Nehru
Study Forum, but only some members,
some leaders of the forum—

SHRI VIKRAM MAHAJAN: Then,
why don't you say “some members of the
Congress?”

SHRI R, D. BHANDARE: If it is the
official policy of the Wehru Forum then
you can accuse us.
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AN. HON, MEMBER: Bring in Mos-
cow.

SHRI Y. ESWARA REDDY: Forum
periodically called by the name of the
late revered Nehru. While Nehru was
alive, he suffered a lot from these sorts of
people. [ request them all: why don’t they
at least allow him to rest in peace in the
other world? Why do you take his name
and do all these things?

SHRI R, D. BHANDARE. You arc
also doing the same thing.

SHRI Y. ESWARA REDDY: As re-
sult of these disturbances the future of
the four and a half crores peaple of
Andhra Pradesh, who were once the pri-
soners of formation of linguistic States,
has become bleak and black,

The root cause of this whole problem
is cxtreme and serious uncmployment for
the present, There are a few opportuni-
ties for cducated and uneducated. Even
if you take the per capita income it is
very low. But if you take the population
below poverty line, Andhra Pradesh tops
the list having more than 40 per cent while
in Punjab it is only 20 per cent. As
regards the unemployed figures supplied
last September the number of educated
unemployed three lakhs sixty thousand,
out of which one lakh 20 thousand arc
Matrics and 26 thousands are Graduates.
Therefore we find unemployment situation
in Andhra is very serious and alarming
und these Mulki Issue has been taken ad-
vantage of to create more fears and des-
pair.

The youth of Andhra Pradesh think
that the Mulki rules are the cause of their
unemployment and people of Telangana
think that with Mulki rules alone their
unemployment problem will be solved.
Assessment of both are not correct. Enor-
mity of unemployment problem is due to
the lack of sufficient number of indus-
tries and projects in Andhra Pradesh and
the backwardness of the State. Employ-
ment cin be increased only by creating
more job opportunities, rural and urban
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and by setting up of more industries.
These Mulki rules will not solve the prob-
lem of Andhra Pradesh,

In Andlua Pradesh another issue has
been taken up and that is the categorisa-
tion of first class citizens and second class
citizens who are second class citizens?
The people of Telangana are of the opinion
thot inspite of safegnards to them like
Mulki rules regional Commiitec ctc,, they
think they are second class citizens be-
cause the Andhra Assembly is dominated
by Andhra Pradesh by the proportion of
2:1. In the same way people of Andhra
Pradesh are made to feel that they are se-
cond class citizens because of the Mulki
rules and inspite of the fact thcy have a
commanding majorily in the State Assem-
bly. But both of them are not correct.
The landed agriculturists, factory owners
and other richer classes of people whe-
ther they belong to Andhra or Telengana
are the firt claw c'tizens  The second
class citizens are the poor prople and the
workers whether they belong to Andhra or
Telengana, Whether vou tahe the case
of employment or admission to colleges
and universities or any work from the
official it is only the fiust class citizens
of both these regions who gel these bene-
fits and not the poor classes who are ac-
tually trealed as second class citizens in
both the regions, We have been giving
certain safeguards to Telengana in 1956.
1969 and also the &-point formula. To
think that bezauss of their safeguards giv-
en by us, we have bccome second class
citizens, is a mistake.

People are speaking of the bifurcation
of Andhra Pradesh. If so, T want to
emphasise thal necessary ssfepuards should
be given to the development of Rayala-
seema which is a chronically backward
and drought affected area of Andhra Pra-
desh before bifurcation takes place. In
this connection T want to state the things
which have happened since independence
even as late as 1937 the Sri Bagh Pacl has
given plams to give priorities for the deve-
lopment of Rayslaseema and alio a sepa-
rate High Court for Raymlaseema, efc.,
and if the landlords of cohstal Awdhra
think therr that' they are second class’ citi-
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(Shri Y. Eswara Reddy.)
zens in that bifurcated Andhra State what
will be the fate of Rayalaseema people
Therefore, this ionception of second
class citizenship is not correct. In unity
alone our salvation lies and solution of our
problems.

Andhra Pradesh is rich in natural re-
sources and it has got a long coastal line.
There is Visakhapatnam port, Kothagu-
.dam mines, Telengana industries and the
rivers of Godaveri, Krishna, Pannar and
Tung Bhadra. Every effort should be
tahen to tap these resources and increase
production and prosperity. Then only we
can solve the problem of unemployment,
backwardness and drought conditions of
Andhra Pradesh, There are no other al-
ternatives to solve these problems. [ am
coming to the last point. If Andhra re-
gion is separated it will become the play-
ground of casteism and communalism.
We can see it from the classes and clements
who have entered into this arena of con-
flict now? It is only the landed agricul-
turisis and new rich classes of society.
There is no doubt that there are genuine
grievances for the students and the unemp-
loyed youth, But it is only these richer
classes only that have twisted these prob-
Jems and had spread their discontent in
wrong direction to suit their  selfishness.
It is very clear that it is only the rich
landlords who have taken over the leader-
ship of these agitations. The rich land-
lords of Vuyyuru, Challapalli, Tanku, and
also the sugar barons of Andhra Pradesh
are personally leading these processions
and have financed and cncouraged these
disturbances. Nobody can deny this.
Those landlord clements are their politi-
cians who tricd to obstruct every progres-
sivo aspect of the rccent land-ceiling Bill
have joined this agitation and encourag-
ing them so as to gain time and save
their surplus lands. If there is bifurca-
tien of the State we have to face many
problems, Bifurcation will not solve the
the problems of Andhra Pradesh. Along
with the problem of capital so many other
problems arise. Now the slogan is for an
unconditional Andhra Pradesh, if not, se-
-parate Andhra State, If such a Andhra
State is formed then the capital will have
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to be shifted from Hyderabad. When
that happens its construction itself costs
us fifty crores of rupees. We have also to
attend to the needs of backward districts
of Visakhapatnam and Srikakulam, Al-
ready we arc bankrupt and if we have to
spend such a large amount of money on
the capital itself where and when will we
progress. The progress will be completely
retarded. Inspite of the fact that we have
spent for a good purpose an amount of
180 crores of rupees on Nagarjuna Sagar
Project, it has its regions effect on deve-
lopment of backward areas already for the
past 10 years.

The transfer of assets is another head-
ache. If we think of these problems our
hearts cease to beat. The future of An-
dhra Pradesh will be sealed and doomed.

I have got great respect for Shri B, V.
Subba Reddy, Shri P. Basi Reddy, They
arc the elders of Rayalseema. One is the
Chairman of Rayalseema Conference and
the other was President of the Rayalseema
Planning and Development Board. Some
persons have expressed misgivings about

ure of Rayalseema if a separate
Andhra State is formed. But these two
persons have charged them as opportunists
and selfseckers. I am not prepared to
agree with them in this respect. As they
are my elders, I am not prepared to
speak in the same vein as they spoke.

If 1 separate State of Andhra Pradesh
is formed we want to ask specific ques-
tions in the light of past experience (zf
Rayalaseema, what about capital and what
about the quota of our services? The
futurc of 80 lakhs people of Rayalasecema
is dependent on Krishna river waters and
if the water of the Krishna should come
to Rayalaseema it can come only when
the Godavari waters are let down into
Krishna, Only then the problem of fa-
mine in Rayalaseema will be solved. This
Godaveri is in Telengana and only when
the people of Telengana will agree to this
scheme this water will come to Rayala-
seema. Coming to the provisions of Mulki
rules I want to emphasise that these should
not be extended beyond 1977 and 1980 and
out of three posts it should be made clear
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that two posts should be reserved for
Andhra region and not left in vague terms,
This should be made clear. 1 want an
assurance about educational facilities in
the city? If the State Government have
:got no funds to carry out the schemes of
education then the Central Government
should help them in this respect, There
is also the Rayalseema Planning and De.
velopment Board. It is only an advisory
body and it has not got sufficient funds.
Every effort should be made to give full
assistance to this Board for the develop-
ment schemes and for eradication of fa-
mine, This Board should be made a Sta-
tutory body.

According to S5-point formula of the
Prime Minister it has been stated that some
mechaniem will he created. T want to know
what is this mechanism and in what res«
pects it will founcion The Government
should take into consideration the views
expressed in their talk with all the Mem-
bers of Parliament from Andhra Pradesh
and state the concessions proposed to be
given. We should do our best to main-
tain the unity and integrity of Andhra
Pradesh and not give encouragement to
separatist tendencies only in unity lies the
strength and the development of the
State.

After 60 years of agitation in Andhra
area and after 30 years of agitation in
Telengana, Andhra Pradesh came into
existence. In those days some thousands
of Communist Party workers in Telengana
who agitated against the Razakars and
demanded visalandhra died a herioc death,
Even in those days many fiom the Cong-
ress Party opposed these developments.
After Visalandhra was achieved it came
under the rule of Congress Party, But
the Congress Party instead of devoting its
attention to the development of Andhra
Pradesh and its emotional integration, en-
couraged theso scparatist tendencies. As
a result of this mis-rule of the Congress
party this Visalandhra’ has been converted
into & ‘Vishadandhra’. I appeal to them
not to inflict further damage by bifurcat-
ing it.
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SHRIMATI T. LAKSHMIKANTHAM-
MA  (Khammam); Mr. Deputy-Speaker,
Sir, 1 am a Mulki by birth and non-
Mulki by marriage. So. I think I have
a right to stop the quarrel between bro-
thers and plead with them for the unity

of the State.

I thank our beloved Prime Minister for
giving n solution within the framework
of an integrated State, Andhra can pro-
gress—the Telugu-speaking people can
progress, I would say, if some people have
an allergy for the word ‘Andhra’—and
go hand in hand towards development, ra-
pid industrialisation and socialism only
if there is one united State. Unity is
strength. If we separate, the strength will

disappear,

For the past four years Andhra Pia-
desh has been witnessing such regional
bitterness which has hampered the progress
of the State, The Mulki rules issue has
affected the Telengana rcgion for the past
foyr years and there is once again that emo-
tional pattern in that part of the Andhra
region. For want of time, T cannot go
into the details of the agitations on both
sides. But it will be seen that the modus
operandi and the motivation of the agita-
tion present an cxtremely instructive study.
The students and the NGOs first start
it. Then the politicians are there to ex-
ploit it.

The Mulki rule has been described as
a terrible demon. Some of the Jan Sangh
members say that ‘Mulki' means ‘Muslim’

and Shrimati Tndira Gandhi is fond of
Muslims and Mulkis. This is the propa-
It is depict-

ganda they are carrying on
ed as a demon, an epidemic, a calamity
and a curse, In fact, a Mulki iy describ-
ed as everything except what it is. Shri
Mirdha has just now said that all the pre-
Constitution legislations are survived by
virtue of article 35B, The Mulki rules
obviously require legislation by Parlia-
ment in order to be implemented in the
spirit in which they are embodied in the
Public Employment Act of 1957. It is
also clear that article 16(3), which pro-
hibits legislation prescribing residential res-
trictions, does not apply to the present
legislation for the simple reason that this
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Bill does not prescribe any restriction It

acutally abridges the restriction already

existing.

I want to shy one thing about the
unity of the State. This is not one days
affair. It is a thousand years’ harvest.
The formation of Andhra Pradesh, the
unity of Telugu-speaking people, with a
history of three thousand years, is a thou-
sand years' harvest. How can you just
say, we want to get separated; we want
to get separated; we want to get separated.
Like Jinnah, with sowrds in their hands,
these old Ministeis who have above 70
years' age, cannot divide the Staie The
futurc is for the younger generation of
Andhra Pradesh,

In those days, they used to sing a love-
ly, a beautiful song: Mother of the Te-
lugu-speaking people with jessamine par-
lands round your neck, with Krishna,
Godhavari and Tunghabhadra and Pinekmi,
we bow to Thee. Where is that spirit,
that attachement, that affection, for the
people of one culture, one language, thirs-
ting for the unity? When Andhra Pra-
desh became one, when the Telugu-speak-
ing people joined as one State on Ist
Nuvember, 1956, 1t was like the rnivers
joning the occan, knowing no  bounds
Everyone hnows 1t,

Today for political reasons, the man is
so selfish that for his own personal ends,
he sacrifices cverything. I agree with
my hon. friend, Shri Raghu Ramaiah, in
saying that we should pay our tribute
to the memory of those who have lost
their lives and sympathise with the bereav-
ed families, and also the Cabinman who
was burnt alive by the hooligans. There
was violence and damage caused to the
railway property. Mr, Mirdha was at-
tacked. He did not say on his own. I
was present at Guntor on that day. As
T said, I am the daughter-in-law of Gun-
tur, I have every right to go there. If
they want to kill me, I am prepared to
be killed for t, He did not say anything
on his own. T was present there. The
things were manipulated.
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What happened? The Central Bank of
Guntur is located in Tenali. 1 particular
gentleman who belongs to the  other
House—I cannot mention names—is the
President. He sits there for a few days.
Another Swatantra Party member also
sits there, Lakhs of rupees aie collected
in the name of demon of land reforms.
These are the people who have lost power,
Ultimately, it is u power game and others
are just pawns in the chess—the siudents,
the NGOs, the innocent people there.
What happened then? Al the liquor shops
were kept open, Certainly. an inguiry
should be made into that, Why werc the
liquor shops kept vpen? When there 1
a bund on that day, when all uther <hops
were closed, why weie the figuor shops
kept open® Why were they drunk? Why
was s0 much money spent? Why were
they ashed to go in a processn and
attach the 1ailway station?

The students are our Fatme ne wiation
The railways belong to them  We may dic
tomorrow, we arc after all old  The
Ministers who have resigned are older.
Is the S-point formula the reuson for n?
The S5-point formula of the Prime Minis-
ter has been wclcomed by 85 per cent of
the people, as Mr Eswara Reddy himself
said.. (Imterruptions) 1 fouslt  wath
you also at that time on the floor of the
House. But 1 succeeded, not yvou

What happened at Ongole? There was
a firing. Early morning, onc jeep goes
round and says, “Oh' Brother Amndhras,
are you still sleeping? The people of
Andhra are burnt with peitol in Hyderabad.
Get up, get up”™ This is the slogan Who
has done it? Let an mnguiry be made into
it. An ex-Minister was present at Qugole
at that time. We kmow what things are.
(Interrruprions) What about your Andhea
Mahasabha, the unholy alliance of the
Swatanira Party, the people who bhave
come into Comgress, not ¢ven ome mbnth
back? Why should we take such people.
I think, we should not take them. The
Swatantra Party, the Jan Sangh and what
oot, alf kimds of partles are bent upom
cresting trouble.. .(Imerruptions) By
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the time the Deputy Chief Minister re-
signs. ... (Int2rruptions) Thicy have filled
up all the Presidents’ posts, It is mnot
one President, it is a Presidum, so many
Presidents. You take any number because
you do not know who is going to be the
Chief Minister of the future would-be
Andhra. This is what has happened,

Sir, here is a letter of threat 1 must
congratulate the MLAs th:ut 1n spite of the
threats they arc getting hardened day by
day. It is not correct to say that they
are not pgoing to their constituencies,
They are <oing. Sir, the Andhra Rainn
Bhavan where the meeting was held is to-
day in the posscssion of Congressmen, not
those who have deserted and who like
<cowards could not carry the message to
the people. 1 ashed one Minister, "Why
have you resigned? The reply was: ‘Peo-
ple are sending bangles.' I said, ‘They
are insulting bangles. People wearing
bangles have fought battles lihe the great
Jhunsi Ki Rani. So. do not insult bangles
by wending them'. Sir, cowards dic cverv
day but a heroic man dies only once So,
let the cowards in thowsands live or dic.
Tt is immaterial for us, We will face the
people We will carry the torch of so-
cialism to the people, may be, with onc
weapon that has been used, the land re-
forms, to which they arc all opposed.

One day, Mr. Subba Reddy comes and
say , 1 support the formula and [ wel-
come it' Next day he changes. Sir, per-
haps something must be wrong with their
mincds. After all age also counts, with
all respect o them. How should we under-
stand 11?7 How should the people under-
stand it? The five-point formula was wel-
comed by many pcople. 80 per cent of
the students of Telengana have supported
it. In Andhia the students try to wnder-
stand it because the students from Andhra
came to Hyderabad. They said, We w'll
rot allow ourselves to be used as pawns
in the political game. Let us thrash it
cut. It is a matier concerning our fulure
and the future of Telangana'. When they
cume what happened The erstwhile
separatists and the erstwhile integrationists
sent rowdies to molest these students and
so Police protection had to he given to
them. We cannot blame the students,
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After all they are innocent lives and we
want to build castles on the graves and
on the blood of these people and it is
wrong, and the students are not going
to allow it.

With regard to the NGO+’ agitation, the
five-point formula has done good both to
Andhra and Telengana. As far as
Telangana is concerned, nui-gazelted posts
upto the level of Tehsildar and the Housz
Surgeon will be filled by Telangana peo-
ple. So, the bulk of the posts go to
Telengana, Otherwise, the Mulki Rule was
only upto § years but it has now been ex-
tended as per the Prime Ministers five-
point formula 1t would have ended in
1974 but the Prime Minister has extendxd
it till 1980 n the districts snd n the capi-
tal till 1977. Three years i nothing in
the history of a State, If you want io
maintain the unity of a State, thice yeurs
is nothing. I understand the feelings of
my Andhra friends, They want the
ownership because when they po to Bom-
bay. when they eo to other places when
everybody feels that il is his capital, the
feeling iy genuine. It 1» understandable.
Afier all, this State came into being under
an agreement to which they all agreed end
that the Mulki rule will be there till 1974,
Now, it 1s extended upto 1977. Only
three years. Three years is nothing ia
the history of a country. After all. evea
in human lives, thice years is nothing

MR DEPUTY-SPEAKER: The hon
Member's time is up. There arc so many
speahers from her Party.

SHRIMATI T. 1 AKSHMIKAN CHAM-
MA: The Picss, the joo! pres, T would
call it. it iv really a jeor press, has been
coming out with wiong reports and fana-
ing the flames. I do not hnow ot what®
Thry have heen giving all wrong nior-
mation. The integrationists alwa  have
held meetings. The Congress MLAs
held a meeting supporting the five-poin:
formula and the Communists also sup-
ported it and held a meeting, but nothing
comes in their press. Sir, if you make a
statement, 1t does not come in their Press.
The Chief Minister gave a press interview.
That did not come up in the Press. Even
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[Shrimati T. Lakshmikanthamma.]
ore sentence did not come in the Press,
The Chief Minister is a small person for
tle Press magnates. He is following the
socialist path., I appeal to the N.G.Os.
Bu'k of them come from poor families
Why should they not understand the situa-
tion? Let them not participate in this
destruction. Let them not be pawns. I
have seen the statement that the educated
yvouth will occupy their seats. T am quot-
ing from this statement:

“An associaticn of the educated un
employed youth today warned the Govt.
employees, who are frequently resort-
ing to strikes, that the unemployed youth
would occupy the seats of those em-
ployees who are on strike.

The association, which met here last
uight, decided 10 give a ca'l to all the
educated youth who were sezking emp-
'oyment to occupy the chairs of the
ctriking employees, accordinz to a Press
Note issued jointly by ‘ts President K.
V. Gopala Rao of Guntur and General
Secretary R. Ramaiah of Hyderabad.

The association also appealed to the
unemployed youth to give an undertak-
ing to the heads of the offices saying
they would discharge their duties ho-
nestly and be loyal to the Government
and the people.”

MR, DEPUTY-SPEAKER: Cn a sub-
ject like this Members have many things
to say and they want to unburden them-
shes, but even then, there is » limit of
time. There is a good number of spea-
kers from the Congress party. T think if
we apportion 7 minutes to each speaker,
then, everybody would have a chance.
About the Members from the Opposition
side, the time is already indicated here.
I would request them that, when 1 give
the bell one minute before the time is
over, they should take it as a warning
Mr. Jagannath Rao Joshi.

DR. G. S, MELKOTE (Hyderabad): I
hope you will give me 20 minutes.

SHRI B. S. GIRI rose—
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MR. DEPUTY-SPEAKER: Thess are
the broad indications, it does nnt mean
we shall go mechanically with them; we
will see as we proceed with the business.
Mr. Giri I find your name is here. Now
Mr. Jagannath Rao Joshi.

=T AT T A (I=rg)
SuTEA weled, St fadaw zw waw &
qMEE U9 IAFT F9AT T AT ATAA
& fau warfea fear s, o7 d@@iae
4 fear 2 1 =3 & wEw wO ag ®
fF == fagas & orw F e o swrr
FT AT GG g arer qgl g | foaw
®1 gH AR ofar St § ar e
® W JAMAT FgT 2 IMI AL AT
AT § I ™ & a2 H gEam g,
faTrem & 1 1969 ¥ & FX 7€ ATHEAT
ST ZAT & 1L I T N1 AT FTIT 2
ag afs 4 ag #g ot Toq € g 5

| UE ¥ | qHA F G99 @ &Y g9en

FT g frerer &7 evgar g9 oraa
T & | ag afrrdr s g #Eifs
AR FT A1 GHAT ZAT a8 2T AT
TN & Q@ET & A FAT, FrAMT
BAT | 39 & 1w &g fagia € 9w
a7 fF ae & wifaw ol FAvOT F
AT fawTfed &% & a1 99E=T 1956
F Tea I FAT | FAT FIAT 4T
A1 WEEEE FT &7 AT AT |
frrg oE®r UF oreer FWT 1 1956 F
FRe B ar s | fEe AT § S
QAHE AT | qG TATHZ FIA are JAT
WX T FIET ¥ | FfFT 7g F faerdw
QiHE 3% A& U1 | 9T §F THFK
FEE N ﬁéﬁmaﬁ’r’%{aﬁ%ﬁa&%
f&F za #1 W=6 TOF ¥ 9% ;s fFar
2| a8 TF AST AT AGT gar ! T
TN TS H ¥ a7 THATEE W@aT Uh
Tr 4, 98 Fg Fa T F

4
=2
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There are two clecses of men, one is a
gentleman, the other ome is a1 Congress-
man. (Interruptions). 1 am saying this
in a lighter vein. Let them not take it.

seriously.
gt oY TRMW BNEE fFar 2 a8 oA
FHEATE

SHRI DINEN BHATTACHARYYA:

(Serampore): They are all gentlenien.

st JUely A A FF W
HHEAT JANTET H @E gE AT WS ALY
TG 2 1 IT G 1967-68 ¥ FAR
qmA 1 AR & 79 H wEdm 91 |
Jrag § AT AWT F = § "wEiar
AT a1 39 F AR S fawr g
ATfRE 4T aF AT TE | W IH AT H
¥ AT AT A 24T | AT 3 F WX
T Tg WIETT a4 €5 § | Su Sy
gt 48 g€ AV § 77 Far TAT wEA
g & i 39T mRw § f 3g wEe
FAAY ST @Y 2 fF wmEesr & mi
sarer e fzar smowr & 0 g A
9 WET & W= o Fo UNo WOF
agt sma & faoelt & wma § g
grafuwar 2 s @ 2, o= & amwer
Fumfasar AT @Y &1 2w w7
difaa afas farm s g nfge
G AAEE TAF H I FATARY . .

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER CF HOML
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): Anyhow, we have
no Mulki problems there,

ot W T AEA . AT AT
T & F 927 &1 FHAT & NF gAfa
g fawm 1 9K g9 7 oA Adf
fea a1 da St ¥ &3 ¥ gowrET F1 A6
TEd A TS Wl & | O 7€ (F 9
U SH | I OF AT FT FHEO
=TT FAT & | 2T §F se2d fyg waw |
g AT IR AEYN Z, WA LW AHAITE |
frad 25 T #F WD F A AT
T OF, & A, AL qiEST TF @A
TC | NWAEE TOF ¥ 2 F1 faww
TN AT | SHRI I & Ig AT ¥ |

Aqer F ArEr & gesfa o F
Ty WY gum  wAT W@l 1 1953 &
1956 TF UF HET T 9T | I
TR JFAET WX FIqEE AT €T
FAE Y| T I THETAC AT Il
S gAsAtar A o gAE 3 #Ey 2
f& gardr o wewEdfen 4 | afe a7
qEAET 3 AT a W T, EE
qGL AAT Al HIT ATT AT FH TS |
A 9 9% T2 & % g ausar 3w
TE AAT | FHTL WA A AT 2,
ZHIX €79 FATT AT ¢ THfAC 29 7%
AT TEAT FED AR | WA TF WIT
1969 & J&UET ¥ 47 ey e o
FiEafasar @ Sa9 WiE 5T 9L aHd |
g faat ot agr w4 A A S
o faar gEaRy 7 34 agt a9
ara sfafwar 2 1 fwal v F a7 fF -

“This movement is  carried on by
hooligans.”

38 Y I a9t A7 wfafFar g5 #3
w=er wfafwar faoger = g4 A
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[ wrqq e W)
wrer sxw ) feafy a7 & fF e
¥ sgrar fwaey gq weza ofar w37
3 & wan W w¥w ¥ Awr &
) y@ag & At g T @
8, WFT W w7 @S AATAT AT,
I 78 ¥ AY awrg APt 2, Faar
sifqay & v fag 2 W A A AR
qfEdt R wan s wAK FA0E B
ammen agA fave war @ 1 1969 X
4 gAY weq & avar r fegdr AE aar
¥ 9T AFAAT FT AHAT HAT AT A T
2T 9T—— WEF FAWS g 2 fravgT
I9 q97 F AAAAT ¥ AZ @A A
fF W & Amg waTa gAT QY IW W
g9 qfearaT 741 9T # | weT WA
TR RF, 437 T F AW, FaA-wEr
TeqT g T AT 3@Y | A A AT W
as 7 S99 {787 1 qrg 92a ¥
WATE W WA & W FIA-—-HA
HoFIAT U 2T N-HET AT 97 0F 90
)

zafan g ag 21 A1 @9 707 a5
ST wwer X g orE Y 7 gitT w4
F AAAZ & TR F AE Hrar AT MA
afefeaf aga famz wf | 5wy & =@r
g1 F7 WraT | AN qAT ¥ Gy AT H
AR ANA WR——NUF AAWAT wrATAY
AT AIAT FAT | A AL AT
@11 &7 foadt ard sard swir w1 eara
IR ATEAE A HT AT
frafy galt farre wk & o1 & 7g =g
wigar g 5w feafe & fomeyr &
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o A § 1 us @t ayfee rfew
fagre 7 & o o & wwA N
AT 7 OF YU I ]I T
W AFTE | U ¥ RId qamandaT
FaraT £ feid wry F am e ®
I wq £ far, go T femm
T A4 oF @, R e g g
9T giearr uF <3 FRT a9 Y gy
w9 ghamn fgaraw waw @
gram  wfe ¢ o & amy A
2 a8 ? g9 and H9E T
AT | AT FAT FAT KT GAUC )
€M7 9A@ A gleardr g & fao
FAAT TAT Gt, WF TETS H1 AT
oT &7 @ @ T | WfASE HNET
FTATI AT FT TG TAT | AT &
Ry Aft Far & P A wEAT F ary
F A1 79T F graq 1% Atfa 7@ @Wr--
A A7, T2 A4, N2 A7 77 wifga
AN AAA F AT AT F AT IFT AT
affaa arw A 41, 0, 4, W, &
37 ¥ a1e ofx oF Y A 978 7 A,
afFT =19 F 47 A W7 wsrwkd #
fomra fzar, dlme & faww femn,
@ wita g A fagre frar ol A7
7 w9 5T fagr, A feg SE-90 wsa
Ay’

F{TRA HH\G, e A FH fEEAA
nrigal wad A diew ¥ surEr
weid &0 WO W A wA A, X §
v v dsge d, vy gl rw &
TET TR GW WY F ) a8 B owg
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fe vt waa feddt == w1 faean
wigd | oW s oww W A
wRY B AT A wEY T

wadty il 74 g Wi afeag
st (ot ow wgT) ;o @ A
TG A AT RE. ... ...

ot wrwre W W@ ET A9
frar @, wi o wg <2 8. .
MR. DEPUTY-SPEAKER: That is

between you and the Minister. If the
Minister wants to give you any part of his
party's time, he may do so.

SHRI RAJ BAHADUR: So far as my
party is concerned, I have said there is a
limit of 7 minutes.

st wRrg ox WA & arogdy

o sy wag war gy, 1092 ¥ fag

FET 9T, FAME T AT TFT A Feor

afaw 0 wha wigr war i sy AR

T 4T} | T8 Ao WE Ta W

2, A7 4 9 wgT, 9 ¥ W O wowT

syt £0wd, 2 5if% gx e qEY )

MR. DEPUTY-SPEAKER: Thiy is the
decision of the House, not just the recom-
mendation of the Business Advisory Com-
mittee, that 4 hours should be allotted
for this, You conclude now. Members
can make effective speeches in ten minutes.
*] do not know why they cannot do it.

ST wTaTe O W Jurems
wgra, @ 4g g o e & s
e o feagr ¥¢ ¥ gar? 4y o
w0 qfae ¥ @) w
wERTGAE TS W R AgEd
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¥ o w7 war W T A e i gAY
g ¥ fuer v &Y wow #90 worq

@, IH W WL AT 4 ) A
ar VRN st W ) § W W

wtwewre ¥ w wfr famr foar. ...

MR. DEPUTY-SPEAKER: You have
gone to U.P. Maharashtra; you do mot

come to Andhra Pradesh. How can you
finish it then?

st wmwrg oW WA - SuTERT
wgew, & o7 ¥ fadg w7 @ g AW
ug won v g B o AT e o a1
£

How can 1 make my points then?
People are not satisfied with the Mulki
Rules or the present Bill. They want a
separate State, both for Telegana and
Andhra Pradesh. They ask: “if we de-
mand similar States, what sin have we
committed?"

MR. DEPUPTY-SPEAKER: It doesnot
solve my problem,

SHRI JAGANNATHRAO JOSHI: It
+does not solve my problem either, There
arec so many people unnecessarily dragging
the Jan Sangh for nothing. I have to
mand similar States, what sin have we
unity of the country.

foreg ¥ =7 waa vg A @ frwe
FAHTY MR S0 WET g1 HE
&0 B o e W gr s ) o
T wél & 1 ag faegw fagwr o awr
gt & far ma: wraw &1 o i oy g
afed | Fex waw feft drwar @,
o wew fewdt deen 8, e fgly
arear 8, fagre e Twar §, ¥ W=
wET W e §, 5 o i ¥ gwe
ey g g
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[ swe T wh]

ST qg WL A1, TAT I & TEA
& s wet wigiee ¥ T W9 A
T faur o fe wrar ® g T
/A F A R FY G e gE o, g
AT F RTAT F AT AR AT HAT
wTE fai WTAT 7 SAT HET A S
w1 wnfgw fasrer &, oY €% wWT gAY
oA wrar guT & 1 oH fPrr & s
g & 0 &1 diifer ar e w7
¥ T UH I WG ﬁfq,q;r o
T ST WA T A | GO AT Al
g %, 57 T = @y S
g WAy W T HAY (s Sew
wA q) . s g &7z Tow Sm g
TR

ot WAt Ty WNY o7 AFTT
T ogonodron I
Ty F7T 97 fF et AT vg wHaieT
¢, ety amfaedy 8, G
Tafacdt &, €% we A g ¢,
T E T F vew & fe dfewi
it & ag woewEfuT o fv wre ag
oz SiF «dt <o a1 gw A ¥ &x
& i | yiw g g, o fr
A Tat i agas W fr wa
W #THTT BIE B T Forev §
ek kS SR CECR R T
§ e dweder 30 w30 & qorm, e
afed g, Iafwe gl :
#r arfer €1 & o, & g i ercere

T 97 e WA &5 6 W AR
a7 e § frare we ki fr 3w Y
QAT B g, I F AT AW W
ov faog &

FAE FA—ACET T30 W AF 00w
T AT &A F wraA gfe fra oo
i rram A I F AT X 1B

MR. DEPUTY-SPEAKER: Order, Order.
I would like to ascertain from you whe-
ther you are going to conclude

SHRI JAGANNATHRAO JOSHI: Two
minutes. It is a gentleman's word. 1 will
never break it

SHRI G. VISWANATHAN: He is not
a Congressman,
it wawrg T Wt @ fgaE
3 e WY A R Fe Y wiaar g,
st ¥ fawr Faefr & o Ay savefy | W
wr s & fF ATt @ wawTE g1 T
21 o ol o o1 for & 37 o wie
FTAT A WATT ALY EAT |

gararx & o wedifee gfes wiw
TEAAN T I FT AT wAT ¥
Toveg v ) gt afy wdf ¥
3% %7 g A 8, 7. IAtAr W FAv
g, afer 0w ar< ag WA woré fr
guTr T s A gfoe FHA, W
oy gfe var g -

It is a very bad element that is being
introduced in this Bill.
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7g Mo § | 34ty 7 =gan g g
fas #\| Sivar #r T ST & g
gaa fwar s, s 7 e s

SHRI JAGANNATH RAQO (Chatrapur):
Mr, Deputy-Speaker, Sir, I support the
Bill as it seeks to preserve the integrity
of the State of Andhra Pradesh. Sir, the
Muiki Rules problem is only a small pro
blem. They apply only to the inferior
services in the erstwhile State of Hydera-
bad now called Telengana which is part
of Andhra Pradesh and also they relate
to the admission to schools and colleges
and some technical institutions. After
all, what is the percentage of people that
are covered by these Mulki Rules? It is
an insignificant percentage. Should this
small problem divide the State?

After all, if you go into the history of
the Mulki Rules you will find that the
erstwhile Hyderabad administration fram-
ed these rules because there were no
educational facilities and the local people
were not in a position to compete in open
competitions to secure jobs. These Mulki
Rules have been given the legal status. In
1956, when the = States Representation

Commission suggested that  Telengana
should be a separate State, the leaders
from the Andhra region and the Telen-

gana region met and entered into  an
agreement - whereby they  conceded the
continuance of the Mulki Rules, the
formation of a Telengana Regional Com-
mittee and ‘a separate budget or Telen-
gana, and -alternatively the Chicf Minister
should  be from' Telengana. This agree-
ment was given a constitutional sanction,
and Article 371 of the Constitution has
embodied all the terms of the agreement.
Having none so, ig it  propose for the
leaders and the people of Andhra Pradesh
to complain - about  the Mulki Rules?
After all, tney are going tc end in 1977
in the twin cities of Hyderabad and Secun-
derabad and in 1980 in the rest of Telen-
gana region.

These Mulki Rules were not peculiar
to the erstwhile Hyderabad State alone.
A similar protection and safeguard was
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there even in other native States in India.
They were later integrated with thz reit
of India. You find in every State 1a:
demand for jobs for the sons of the soil,
and the Mulki Rules are similar to that.
These rules do not apply to the gazetted
posts, and their life comes to an end in
1977 and 1980 as the case may be. It is
a small matter, and the leaders and the

people of Andhra region should realise
this.

The leaders of both the regions could
have come to an agreement, but no serious
attempt was made to arrive at an agree-
ment. Of course, they have faith in the
leadership of the Prime Minister and they
approached. for a statement. Ske  has
given the award. The award having been
given simply because the award does not
satisfy them, can the award be set aside?
I appeal to the Andhra Pradesh gentlemen
not to feel too much, not to get agitated
at all over a small issue. Likewise, I also
appeal to the Telengana people to see that
unless they stand together with the Andhra
brethren from the Andhra region. Telen-
gcana as such cannot improve, cannot grow
strong economically. (Interruptions)

What has produced this tendency at the
present stage in Telengana is because in
the erstwhile Hyderabad regime, nothing
was done except for the twin cities' of
Hyderabad and Secunderabad. If you go
to the suburbs in Hyderabad you find
backwardness, stark - poverty—(Inferrup-
tions). :

SHRI S. B. GIRI: For the last 15 years,

the 'Andhras were responsible. (Inter-
ruptions) e
MR. DEPUTY-SPEAKER: Mr. Giri,

you will have your opportunity to speak.
16 hrs.

SHRI JAGANNATH RAO: Therefore,
Telengana could not develop today. What
is the reason? Can they stand alone if
the integrated State of Andhra Pradesh
cannot develop the Telengana region? 1
am really sorry. That is why the regional
committees were formed so that the back-
wardness could be removed. The Mulki

-
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Rules and the safeguards given to the
people as you know, are for a limited
pertod. On these small points, should
people quarrel and disintegrate into two
units? Vou will find other States are
clamouring for outlying areas but here
pecularity the people of this State want to
divide or a small issue. [ am surprised.
The mulli rules have been given a legal
status; they are valid under article 35(b)
of the Constutution. The agreement be-
tween the leaders of both regions had been
ratified and given a statutory basis under
article 371 of the Constitution. There-
fore, 1 appeal 10 the good sense of the
Andhra people, particularly their leaders.
Curiously enough nine Ministers headed
by the Deputy Chief Minister who came
here hailed the Prime Minister's award as
the best solution to the problem, Having
gone back to Andhra Pradesh, they
changed their stand and say that they
want a separate State. Is it the test of
leadership? 1 appeal to the people of
Andhra, M.p. friends who belong to both
the regions to realise and appreciute that
unless they stand together and preserve
the unity and integrity of Andhra Pradesh
State, it will be a sad day for all of them.

SHRI G. VISWANATHAN  (Wand-
wash): When Amdhra was formed it
was the first State on a linguistic basis
It is very unfortunate that after 16 or 17
years stiil we do not have an integrated
Telugu speaking State. Regional loyalty
has overtaken linguistic affinity and hence
the talk of separation has started. When
Andhra was formed in 1956, they agreed
that they would be implementing the
gentlemen’s agreement and we are now in
a situation when both sides agree that it
has not been implemented, During these
years we have been formulating many
policies and programmes, point after point
and finally all that has ended in a fiasco.
When there was agitation in Telangana
area the Prime Minister in this same
House announced the eight pointg pro-
gramme and afterwards then the Telan-
gana Praju Samiti wes elected to this
House against the Congress Party, the
Congress Party’ wooed them and gave
them some assurances and they merged
with the Congress. Even the six point
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Now the Prime Minister has given the
five point formula, That formula is not
acceptable to both sides, I think. . (/n-
terruptions) 1 know pretty well that Mem~
bers who oppose this Bill outside this
House, in the Lobby and the Central Hall,
are to support the Bill inside this House.
That is the position regarding the Mulki
rules. As regards the present Bill on
Mulki rules, neither Telengana wantg it
nor do Andhras want it

In regard to Mulki rules, Parliament
enacted the Public Employment (Reginre-
ment as to Residence) Act 1957 and it
went to the Supreme Court. It was Mr.
V. §. Narasimha Rao—not the present
Chief Mimster Narasimha Rao, | shall
come to it later—who went to the
Supreme Court and the Supreme Court
held that it was invalid. The relative part
of the judgment reads:

the argument of Mr.
Gupta advocate  of the petitioners)
that the Constitution. .s it <tands,
speaks of a whole Statc as the venu:
for residential qualification und * is im-
possible to think that the Constitueni
Assembly was thinking of residence in
districts, talugas, cities or villages. The
fact that this clause is an exception and
came as »n amendment r.oit dic-
tate that a narrow construction upon the
exception should be placed as indeed
the debates in the Constituent Assembly
also seem to indicate We sccordingly
reject the contention of Mr. Setalwad
(who appeared for the Government)
seeking to put a very wide and liberal
construction upon the words ‘any low'
and ‘any requirement’. These words
are obviously controlled by the words
‘residence within the State or Union
Territory’ which words mean what they
say, neither more nor less. Jt follows
therefore that Section 3 of the Public
Employm:~t (Rejuiremen*t as to Rusi-
dence) Act, 1957, in so far as it
relates to Telengana (and we say no-
thing about the other parts) and Rule 3
of the Rules under it ars :dira vires the
constitution,” 8

Hence it was struck down by the Sup-
reme Court and the old Mulkl rules were

“We accepl

programme has not solved the problem. saved by article 35(b), becamse it happens
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to be a pre-constitutional law. Now the
Minister claims that Parlament has power
to enact this Bidl upder article 35(b).
It is an incorrect statcment. That is whal
we said when this Bill was sought to be
introduced and we objected to it. Art-
cle 35(b) says:

“any law in force immediately be
fore the commencement of the Consti-
fution in the terntoy of India with
respect to any of the matters referreu
to 1n sub<clause (1) of clause (a) ot
providing lor punishment for anmv  act
referied to in sub-clause (u) of that
clause shall, subject to the terms theic
of and to any adaptations and mo i
cations that may be made theremm under
article 372, continue n torce untl
altered or repealed or amended by
Parliament.’

It 13 only declaratory and it does not
confer any power on Puliment to make
law. The power we denve v from arhi-
e 15(a), which was interpreted by the
1969 judgment, They have suid very
clearly:

“The clause thus enables Parhameni
to make a law in a .necial case pres-
cribing any requirement as to residencc
within & State or Union Territory prior
{0 appointment, as a condition of ¢m-
ployment in the State or Union Feini
tory. Under article »5(a) tlus power
conferred upon Parliament but
denied to the Legislatures of the Stat.s,
notwithstanding anything in the Const
tution, and under (b), any law in force
immediately before the commencemcnt
of the Constitution in respect of the
matter shall subject to the terms theie-
of and subject to such adaptations that
may be made under article 372 15 to
continue in force until altered or repcal-
ed or amended by Parliament.”

MR. DEPUTY-SPEAKER: What does

this Bill do? Does it not <::k 10 1e-
peal or alter?
SHRI 3. VISWANATHAN: Tt s

not mandatory, It is only declaratary.

2700

It declares that they are in existence. We
have to go to article 35(a) to get our
powers to enact new lemslation. This i3
what the junsts say clearly. 1 am quot-
ing from the report of the Commitiee of
Junists on Telengany Safeguards. The
Chairman was Mr Justice K. N. Wanchoo
ev-Chief Justice of tndia. The other
two members werk Mr. Setalwad, ex-
Attorney General and Mr. Niren De the
present Attorney General. 1 gquote:

“We have already indicuted that in
view of “he interpretation placed by
the Supreme Court on article 16(3), it
iy no longer possible to make any law
or rule prescribing residential qualifica-
tion in & part of a State for appoint-
ments within that part. Any law or
rule so made would be bad and would
be hable to be struck down as wltra
vires the Constitution No legilative
measures whether in the form of law
or a rule promulgated under the pro-
viso to article 309 of the Constitutior
are now possible to continue the posi.
tion obtaiming under 'he Act of (957
and the rules framed thereunder
1959 with respect to the Telangana
area. Therefore, if any law 1 to be
passed providing for residential quaii
fication within a part of the State, then
first there will have to be a constitu-
tional amendment of article 16(3) by
which the words “or a part thereof*
have to be added after the words
“any requirement as to residence with-
m that State or Union Territory,”
Without such a constitutional amend-
ment, it would not be possible to pro-
vide for a residential qualification with-
in part of a State or Union Territory
either by law or rule.”

So, they are very clear. The present
Attorney General is very clear in point
Ing out that the present Bill is unconstitu
tional and it will be struck down hy the

Supreme Court.

What is the case of the Government?
Their opinion seems to be, the position
has changed entirely after the incitement
in the case of Ditectors ot Industries and
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Commerce, Government of Andhra Pra-
desh Vs, Venkata Reddy and  others,
wherein the Court has held that section
2 of the Public Employment Act is also
bad along with section 3 and that th:
Mulkki rules continued in force, even aftcr
the constitution of the State of Andhii
Pradesh under the States Reorganisation

Act, 1956 and are still operative,

This means that the protection givar
under article 35(b) of the Constituti.n
still continues, and as provided under
that article, the Rules ‘continue in forcr
until altered, repealed or amended by
Parliament’. The assumption of the Ju.-
ists Committee, on which its advice was
based. does not hold good in the light
of the latest judgment of the Suprem=
Court,

Article 35(b) of the Constitution gives
powers to the Parliament to alter, repeal
or modify the Mulki Rules, and the Mulni
Rules Bill has been framed under this
power. There is, therefore, nothing un-
constitutional about the Bill which doc:
not seek to lay down any new require-
ment as to residence in part of a State
for employment in public service, but pro-
vides for repeal in a phased manner of
provisions which have continued to be
in force under article 35(b).

In short, their argument is that we are
not laying down any new requirement as
to residence in any part of the State for
employment in public service, Let me
point out that the present Bill speaks of
the capital area and the Telengana area,
both of which have been defined. To be
more specific, clause 6 says:

“The Mulki Rules shail, in so far as
they relate to appointments to Schedule
posts in the Capital area, cease to have
effect on the expiration 2f the 3]st day
of December, 1977...... "

Heic it speaks of capital area and restricts
employment to a particular area. Then,
clause 7 says:

“The Mulki Rules shall, in so far as
they relate to appointments 1o Schedule
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posts in the Telengana area other than
the Capital area, ceass tv have effect on
the expiration of the 31st day of Decem-
ber, 1980, and shall stand repealed on
the expiration of that day, but such re-
peal shall not affect the validity of any
appointment previously made in pursu-
ance of those Rulcs™

It means that we are amending the
Mulki Rules and by that amendment we
are enacting a new Act.

MR. DEPUTY-SPEAKER: Can you
amend something without an Act?

SHRI G. VISWANATHAN: By amend-
ing the Mulki Rules, which is a pre-cons-
titution law, we are almost enacting a new
law, which attracts article 16(3) and so
unconstitutional. We cannot enact a new
law unless article 16(3) is amended, ac-
cording to the Supreme Court and the
jurists appointed by the Government of
India.

If the Government do not want to con-
sult the Attorney-General, they may refer
it to the Supreme Court for its opinion.
1 want to know from the Minister why
they are shirking their responsibility and
why they are afraid of refeiring it to the
Attorney-General, when a4 unanimous de-
mand has been made by all the oppcition
parties that it should be referred to the
Attorney-General.

Further, this Mulki Rules Bill does not
satisfy either area of Aodnta cxcept some
Members, and that also when they are in-
side the House. According to the Mem-
bers from both Andhra and Telengana,
the situation there is explosive.  Nine
Congress Ministers have resigned in Andhra
and they have formed un Andhra Con-
gress. The army, the CRP, BSF or the
policc can control the situation, but they
cannot run the administration, Let us be
clear on this issue,

The House should be convinced the peo-
ple should be convinccd about the
five-point formula. Before convincing the
people, let them convince the Congress
Party. Let them do it, because it is the
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wmajor party in Andhra Pradech. If they are
able to convince the Congress Members,
Congiews Ministers and Congress MPs, in-
side and outside the House, I think it
will be acceptable to all. But, unfortu-
mately, it is not so.

‘They say that this will be ending in
1977. 1 do not know whether it will be
possible,

Is it possible to end the Mulki
Rules in 19777 It is a very auspicious
year, The elections are there. Can you
go and tell the people that the Mulki
Rules will end when the elections are
there. 1 want to get an assurance from
the Government whether the Mulki Rules
will end in 1977

Apain, as far as the leadership is con-
cerned. it iv not strong enough to get all
the people around the table and convince
them. It is a very weak leadership of
the Central Government. By passing this
Bill, this will not serve the situation be-
cause the "Made in Delhi” Chief Minis-
ters cannot control the situation. Al-
though we are in favour of the progress
and development of the Telugu-Speaking
State, ultimately, it is for the people of
both the regions to decide the question.

DR. G. § MELKOTE (Hyderabad):
Mr Deputy-Speaker, Sir, I risc to make
certain observations today from the anguish
of my heart. The two people speaking
the same language Telugu, from Telengana
and Andhra, are quarrelling over certain
‘hasic issues. It is mot the number of
people affected in the mmtter of services,
though it is equally important, it is not
any other factor, but what we in India
are trying to do is to enunciate certain
values for the progress of our country
in which every citizen has a part to play
and feel happy,

In this context, may I point out, even
after Independence, in Hyderabad, we had
1 democratic Government only for a short
veriod. The S.R.C. came in and said
hat Telengana is a viable unit and can

remain as such. But our Andhra friends
felt that both of us should come together.
The Mulki Rules were not enunciated in

1956. They were enunciated sometime back
in 1918

Before T proceed further. 1 would like
to say that I reallv fcel very sorry that
on this question many innocent lives have
been Jost, The railway property has been
damaged. whether in this region or in
that region; should not matter. It is all
ours, My hon, friend, Shri Raghu
Ramaiah, said that he offered his condo-
lences to the members of the bereaved
families in Andhra area. I go further
and say that we all of us from Telengana
offer condolences to the members of the
bereaved families in Andhra as well as
in Telengana. We should have no such
bias We are all one. Human values
have got to be preserved. What you and
I are discussing here, it is shame to us
that people who speak the same language
should bring out their differences to be
thrashed oul before the Members of Par-
liament who mav not understand clearly
any of our problems. We ourselves can
sit together and come to a certain settle-
ment. It does not matter what time it
takes.

The Mulki Rules were enunciated in
1918, The British Government thought
that it was better to divide India into
Hindu community and Muslim community,
according to religious differences, the
policy of divide and rule. The then
Viceroy sent Sir Ali Imam as the Chief
Minister of Hyederabad State, Then, he
brought in an influx of Muslims from
U.P. and, therefore, the few opportunities
that existed for the many local Muslims
and a few Hindus were affected.

We had very little educational facilities.
The facilities were very poor. The uni-
versity had just come up. Even in 1947
for the whole of the dominion we had
only three intermediate colleges, one
women's college, one university and one
college affiliated to Madras University, In
1947, the total number of students in the
University were not even 3000-in all the
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faculties. This was the extent of our
backwardness. One should try to under-
stand the background of it.

The whole area of nearly 84,000 sq.
miles could have then be divided into
three parts one third of the land belonged
1o Sarfkhas, that is, Nizam’s own land
one-third belonged to noble-men, that is,
Paigahs and Jagirdurs and ibe remaining
one-third belonged to the people of whom
Reddies and Kapus dominated and who
owned all the lands so that the people
had no land left,  Educational facilities
were absolutely not available. Therefore,
in 1947 we fought for ushering in a
democratic government in Hyderabad and
we got it and were getting along fairly
well. In that context, the Tungabhadra
project came in. The whole of the old
Hyderabad area contributed towards the
development of the Tungabhadra project
which has gone out to either the Andhia
area or to Mysore. We are not sorry
for it but we have spent money, for the
development of an area which iy not in
Telengana today,

In this context, I would like 10 say that
in 1923 the Hindus and the Muslims,
both joined together to see that Muslims
rom the UP did not come in there. The
enunciation of the Mulki rule was the
result. In 1928 the Nizamsagar project
sas constructed and the Andhra people
with their money came in there, and start-
ed purchasing land. Then the [and
Alienation B:ll was brought in saying that
without the permission of the Government
ng lund can be purchased by outsiders.
This was the background of the whole
situation, And, in 1956 it is not against
the Andhras that we fought, it was against
our own Chief Minister whose car was
damaged and there were firings in, Hydera-
bad in Afzalganj area and in Bhongir—
in Telengana and not in the Andhra for
maintaining the Telengana as a scparate
entity. They, the Andhras said “Why not

: two peopfe come together and come
to, some agreement? Then the Andhrds
o&gréd this gentlemen's agreement, It ig
not that we asked for it. This Mulki
Rules was not asked by us, It is they
who offered it to the Telengana people
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to assuage the feelings and other suffici-
ent protection to the Telenganites resulflng
;n the gentlsmen’s agreement being signed
ere.

I do not know what has happened It
has been a surprise to us. I want to make
a bold statement here today. This
gentlcmen’s agreement entered into by
both the groups in the respective regions
and decided upon unanimously in  the
Andhra legislature in February and August,
1956 resulted in the emactment of Public
Employment Act in Parliament in 1957
wherein all the items of the gentlemen's
agreement do not find a proper place and
they are modified. It has been tampered
with. By whom? I told Mr, Pant yeste:-
day that it was the responsibility of the
Cential Government to get it implemented
properly. That is tampered with and if
the bureaucracy here, with the help of
anybody else—I do not hnow who have
tampered with the gentlemen's agreement
and frequently the Public Employment
Act i, being mentioned but in the gentle-
men's agreement, please find out whether
any mention of a superior service or in-
ferior service have been mentioned. The
whole services, superior and  ipferior,
more or less, have been included but the
samc have been tampered with in the
Adt and they have now said only inferior
services should be included in the Mulki
rules. There were none to question them
then as this was done in 1957 but im-
plemented in 1959 as by this time the
Tclengana area had been merged and
ceased to exist. In this Act, if the
supcrior services are not mentioned. is il
our fault, the failt of the Teleganites
May 1 know whose fault it is? How did
this change take place? It is the values
that are important. Promises held out
are being broken What is it that you
are giving us today for Télengana? One
thousand or two thousands or four thou-
sands jobs.

Today, in that region, all the financial
institutions, all the other institutions, the
electricity  Department the co-operative
societies and the taccavi loans. the Land
Mortgage Banks, even in the fertiliser
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distribution in these districts are manned
by 99 per cent by the Andhras and not
by us, Teleganites have no place and
Andhras are dominating everywhere,

What about the poor Muslims in our
.area? The Police Action came in and
then they were 10 per cent of the popula-
tion occupying 80 per cent of the scivices.
They had no land, no other avenue of
empolyment and no industry in that area.
Then comes in @ proposal after police
action to reduce their strength to 10 per
<ent, in  propoition to thin population
strength.  They are decent gentlemen,
very few people are really rabid or fana-
uc. You po to any part of India. You
will scc Hinduy and Muslims living to-
pether but in separate bastees. Bul, in
Hydcrabad, the Muoshms' houses and the
Hindus' houses ate  side by wde. We
have lived together hike brothers all these
years. Today what is the postion? They
have become very poor. I it mot your
duty (o find out why thiv is happening?
Is it not vour duty to sec why they are
suffering?  Have you looked into that”
What have you done 1o amecliorate their
tonditions”  On account of the agitation
m Telengana n 1969, to get their sup

port, the Government had one of their
buildings  restored bach to  them. the
Daitussalam  The then Chief  Minister.

Mr Brahmanand: R /iy, gave it back to
them. A dead horse gifted back.... (Ia-
terruptions) 'Che point s thi; that they
are suffering and many of them were div
missed from the Government service a-d
n this context the Police Services needed
to be re-organised with the proper set of
people so that the Hindus of Hvderabad
may not take rcvenge sgainst the Muslim
population after police action for their
past deeds. So, we sent our peonle lo
Vijayawada and other places for selection
of neople to the Policc force and today
60 per cent of the nélice force then
~elected are already from Andhra area
and the present Bill wants more of the
Andhras to be recruiwed with rerard to
the police services in the Hyderabad citv.
Those peovle then recruited in 1953.54
a'ready  are on the Telaneanz pay list
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Now, you say A.ndhra ncopi: have no pre-
tection in the City', They have already
60 per cent of the police services in the
caty and you want now to have cent per
cent in the combined Police Services? Is
it that you want to smother us? What
is this idea. The question is this: is it
not a fact that we ashed for this Mulki
rule m the gentlemen's agreement.
Andhrias gave it to us. The gentlemen's
agreement that was cnunciated here has
not been properly enunciated in the Pub-
lic Employment Act of 1957 by the Go
vernment of India after Telangana ceased
to exist as a  separaie  ewhty. Whes:
fault 1» it? I would like to bring in a
motion to make an impeachment againsl
those people in the Central Government
who hove done this tampering with it in
this manner. Have the Central Govern
ment officials conmved with the Andhra
Government services to have this change
brought about in the enactment of the
Public Seivices Employment Act in 1957.
If it 15 s0, it is a very scrious matter, T’
is the Andhras and the Central Goven
ment who arc responsible for this and no
we In thiv context and duc to this enact-
ment when the Telanpana Services are
suffering and anpeal to courts to obtain
justice from 1957-1969, everytime that the
court gave a verdict in favour of Andhras
they were immediately implemerted but
if it was in favour of Tclanganitis, it wa,
not implemented.

The Government of  Indie  lent
support  to  the ICS officers  at
the Centre and in Andhra: they appear to
have conmved at the whole affair  here
and there. And then, when the Supreme
Court gives a decision ultimately in our
favour, is therc any fool who would say
that we would fecl very satisfied if 12 1o
14 annas in a rupee of this judgement i
implemented? That is what is happening
What is it that you are talking about? Mt
is not a matier of 2,000 job, or 4.000
jobs.  Our lands are gome: our financial
and other institutions are in their hands:
much of the money of the State Govern-
ment is snent throuch PWD and work
done throueh contractors. but in the
Telengana area the Muslim and Hirdu
contraclors have been completelv elim.-
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nated and not even 1 .per cent of them
- get any contract at all now. How can we
““exist? This is the problem that is facing
us and therefore we want to separate.
There is this unholy alliance in Andhra
area between the bureaucracy, Andhra
politiciang and students- and that is the
bane of our trouble. The peasants there
have nothing to do with it. This is the
situation. What our Minister Shri Mirdha
has said is correct.. But in the Telengana
area the whole population backs up the
“Mulki movement as it affects every indi-
vidual. It is a mass movement. In 1969
as many as 350 lives were lost in the
agitation in Hyderabad city.

In this Bill, in Clapse 4, the Mulki
Rules as it exists today is being invali-
dated and the irregular appoirtments for
Andhras already made during these 17
years get validated.. What about em-
ployment for us? We, the Telenganites,
are not going to get ar; cmployment at
all, either in the past or future. What-
ever we lose due to validation, we lose:
Whatever employment we - may get in
future till 1977 or 1980, we will not get,
because the employment potentia] is very
bleak. Therefore what is the idea of the
whole Bill, Sir? Are there any human
values given to our suffering? Under
these circumstances we say, thank you
very much, if you want to go, you may
go, let us be left to live honourably.
Where do we stand? What have they
done to us? How much of their riches
have been brought in to help us? I would
. like to ask them. 'T do not want to speak
with emotion. I am speaking the truth.

What is necessary for them is fo create

the confidence in our minds. Let them
say, have the Mulki rule for any length
of time and we will behave like gentle-
men. The Promises . made will be ful-
filled. It is after that that we may say.
after some years when improvement takes
place that things have changed and we
may not want the Mulki rules any longer.
“Such @ situation should arise, when alone
the Mulki rules could be abrogated.

Sirp T do not want to take up much of
the time. T have never exceeded my time
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limit.  These' are things of value and util
and unless' confidence is '‘created in our
minds nothing can be done. They have
placed the Prime Minister’s prestige in
jeopardy. We know that they have pres-
surised her to do certzin things for them
If they desire, ‘and we have offered it

let there be a separate Andhra Regional.

Committee, separate Secrtariat for Raya-
laseema and Andhra, colleges and schools

in Hydérabad with  théir money  being
spent.. We have no objection. They do
not want to look at all these things. They"

want to ride roughshod over our interests.
These are the things that are happening.
These things should be
perly. I amn afraid whether there would
not be bloodshed if separation imme-
diately does not take place.
avoided.  We appealed to our people ta
be non-violent and to allow this question-
to be decided by’ democratic methods..
In Hyderabad there is a complete con-
trol over the situation. Nothing serious
has so far happened. But some Telan-
gana men were lynthed in  Andhra
area and in reprisal the Telanganites arc
saying that they were not going to Co-
operate with- Andhras in any matter in
the Telangana area; but we have no
desire to trouble - them in any manner.
If they want to go back let them go back.
But we are not going to cooperate with
them. So, our people are offering pas-
sive resistence and non co-operation with

the Andhras. What is wrong.  about it?
In Bardoli, in the British times, we
offered such passive resistence  against

our own people who ~ helped the British.
What is wrong about it? We say to thesa
gentlemen our Andhra M.Ps who are all’
our good friends, if you want to separate,

which we also want, please do so. We

would thank you very much for it. +We
would be grateful to vou. We ~ would
give you a good send off T think possibly
after separation we can live together
better than 'what we are doing todoy.
Separation is the best solution

"SHRT FRANK ANTHONY ‘(Nc_nmi—
nated-Anglo-Indians):  Mr. Deputy- Soca-
ker, Sir, I rise to oppose this Bill. Thar

we see today in this House and in Andhra

Pradesh is an unspeakable tragedy for the-
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understood pro--

It should be-
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country, and the tragedy is heightened by
the fact that in 1953 I had predicted
what the country is paying for today was
the original sin of Andhra Pradesh. ...

SHRI P VENKATASUBBAIAH
(Naudyal): He is very wrong.

SHRI FRANK ANTHONY: It was
the original sin of Andhra Pradesh. Let
me finish what I was going to say. My
hon. friend does not know what I am
talking about.

SHRI P. VENKATASUBBAIAH: He
himself does not krow what he is talking
about.

SHRI FRANK ANTHONY: Alone in
_this House, long before my young friend
began to wear pants or dhotis, T had
opposed the formation of Andhra Pradesh
in this Flouse. and the Sratesman at least
in an editorial paid me the tribute of say-
ing that what T had said would perhaps
reverberate down the corridors of India,
and that reverberation vou have today.
Dr. Katju was then the Home Minister.

SHRI P. VENKATASUBBAIAH: This
is not a linguistic quarrel.

SHRI FRANK ANTHONY: Then, [
told him ‘For this tragedy that you are
perpetrating against India, this crime that
you are committing. this criminal hostage
to disintegration, posterity will either burn
or hang your effigy’ Dr. Katju got up
and left saying that [ was abusing him.
He forgot that T was and that T wanted
to be a fairly good pastmaster in the art
of parliamentary vituperation. Be that
as it may, and that is the irony, this ori-
ginal sin of Andhra Pradesh has moved
a full circle, and it has come home to
roost for the whole of India. I see what
is happening as a terrible unspeakable
tragedy. I said that Andhra Pradesh
would precipitate not only a multiplicity
of linguistic States but ultimately thosoe
same linguistic States which they were
then breaking the country into would in
turn further break up, and that tragedy.
as I said, is happening today. T also said
this.  But who listened?
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AN HON. MEMBER: Better

) not to
listen.__

SHRI FRANK ANTHONY: I do not
know whether my hon. friends have had
the courage to say what they are feeling.
But ‘1 stigmatised the creation of the lin-
guistic State, starting with Andhra Pra-
desh, not only as a crimina] hostage to
Indian disintegration, but I said that they
were installing a more vicious variant of
communalism that India had ever experi-
enced, and now we have a new com-
munalism worse than any of the old com-
munalisins which had become fashionable
to rant against. And what is it? They
are now identifying political power with
language-cum-region, and out of that, they
are now getting a new evil chauvinism,
the  worst = kind of  linguism-cum-
regionalism fortified by nolitical  power.
And you are sesing it today. the tragedy
in the country. '

My hon. friend Dr. G. S. Melkote
spoke with tremendous emotion;, and 1
could appreciate what he was saying. ...

MR. DEPUTY-SPEAKER: There were

more emotions before the hon. Member
came here.

SHRI FRANK ANTHONY: He spoke

- deeply with emotion, but he did not rant,

and that was why his emotion for me was
perhaps a little more persuasive.

And what - happened? That is the
tragedy. What I ‘accuse the Government
of today is that it is not only covertly but
overtly affirming and sanctifying this new
vicious variant of communalism, lia-
gusible-cum-regional chauvinism.

_What is the ‘sons of the soil’ move-
ment? ~ What are they doing about it?
There is the Shiva Sena philosophy, not

Marastha for the Maharashtrians, but
Maharatta  for the  Marathi-speaking .
people. What are Government doing

about it? Not only indirectly but direct-
ly they are affirming it.
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SHRI SHIVATI RAT S. DESHMUKH
(Parabhani): All the leaders in the Shiva
‘Sena ar: Brahmins by caste.

SHRI FRANK ANTHONY: What are
they doing? As 1 say, they arc not onlv
indirectly  but directly affirming it. This
Shiv  Sena  philosophy has corroded
every State Government in this country.
And whatever their protestations are, you
affirm it, the Central Government affirm
it Because unless you exercise this power
under art. 16(3), no State Government
can have quotas on a regional basis. You
come in and got legislation passed. You
are affirming this evil ‘sons of the soil’
movement,

1 know what is happening. My friends
are in millions., Hindus subscribing to
the same language, the same religion, and
they arc oppressed. You know the
unspeakable oppression of the other
minoritics. T am not going to talk about
it. But we know. In the name of the
‘sons of the soil' movement, in Gujarat
they would give to the linguistic minorities,
Maharashtrians, no jobs. But what about
the smaller minorities? You say they do
not belong to the State, because they have
not lived there permanently, for 15 years.
They may have been in government offices.
transferable from one area to another, and
s0 they have their homes there, Thei
fathers were there. But you say they are
not eligible, their sons and daughters arc
not cligible. You go further and say, ‘You
cannot get into any State collepe’. That
is the tiagedy of the smaller minorities.

MR. DEPUTY-SPEAKER: Does this
Bill ncl seck to deal with that?

SHR{ FRANK ANTHONY: I will come
to that a little later—I do not want my
voice crossed.

The Centre is affirming this, ] am told
by MLAs in different States that the
Centre now has issued some kind of
directives: not only will the sons of the
soil be the only people eligible for
government service, the public sector has
been given a directive that you will only
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take in these people who qualify under
the ‘sons of the soil’ concept.

As for private people, « there is a
friend of mine who runs a big business
concern. He says, ‘T have got a direc-
tive from the West Bengal Government
to pive preference only to the soms of
the soil’. You know how the Hindi
States are interpreting it. ‘Soms of the
soil' do not mean people in that State;
it means people whose mother tongue
is Hindi.

What does the Commissioner for
Lingyistic Minorities say? “ou adopt
a memorandum solemnly, Shri Pant's

father. Govind Ballabh Pant was therc.
1 had something to do with that. He
placed it on the Table. Solemnly the
State Governments accepted it, that you
will not insist that those whosc mother
tongue is not that particular language
will pass the enirance examination. What
does he Commissioner for Linguistic
Minoritics say about the Hindi State?
And what does the Central Government
do? Tt comes here, makes cxcuses. The
wholc attitude, T say with great respect
to Shri Mirdha, was a disgustingly
non-possumous attitude:  What can we
do” What are our powers.

You sce what is happeming. As 1 say,
it is a tragedy, not only for the people
of Andhra Pradesh; it is a tragedy for
the whole country,

You, Mr. Deputy-Speaker., asked me:
arc you not trying to deal with the ‘sons
of the soil' movement in this? It s
even more vicious, At preseni, it is sons
of the soil, that is, those who speak the
language of a particular State. But you
are applying it in an even more vicious
form. Now you are saying that the
‘sons of the soil' concept will only apply
in a part of the State. 1 do not think
it is poing to stand up to challenge in
the courts. T am not going to argue
that, because the idea of art, 16(3) that
you could have this evil ‘sons of the soil’
concept for the whole State, but you
cannot apply this concept only to a part
of the State. Anyway, be that as it
may. Let Government cross that hurdle
when it comes.



285 Mulki Rules Bill AGRAHAYANA 30, 1894 (SAKA) Mulki Rules Biil

Is this not much mogre vicious than
the old communalisms? You killed the
old communalisms when you suid: No
more quotas. Those Muslims thost
Anglo-Indians and so on, we, the minori-
ties, got quotas; they were only the
crumbs we got. Today I do mot know
what is the position of the other minon
ties, T know about my community, No
service at all is open in the States
to a small minority because of this
accursed 'sons of the soil' movement
which the Government affirms and re-
affirms, fortifies and re-fortifies. This is
what is happening.

I told my hon. friend, Shri Bhandari:
the day you give up your quotas, from
that day not one Scheduled Caste will
get into  service anywhere. These
unfortunate people come to me because
they cannot get justice. When cases are
being investigated they cannot get justice;
Cases have been tried; and they cannot
get justice when the cases go to the Sup-
reme Court, That is the tragedy of tne
Scheduled Castes today. They have no
quota in the promotion cadres. They
come lo me every other day. They are
not taken into the promotion cadre. Not
cven Guod will help them when their
quotas go. At least now they get it so
far as some recruitment is concerned.
But if they ever gave it up or are so
ill-advised to give it up, T think the
minorities will greatly suffer and even
God, 1 think. will not be able to help
them to get any kind of employment,

MR. DEPUTY-SPEAKER:
all this got to do with the
Anthony?

How has
Rill. Mr.

SHRI FRANK ANTHONY: Yes: the
Government is having this cleft-stick.
This is a pernicious sanctification of the
sons of the soil movement in a part of
the State. I do not kmow; you are not
going to stop it. It is like trying to close
the stable door after the horse has bolted,
You will not be able to stop it. Some-
body asked me, “If we allow them to
separate, what will happen to Vidarbha?
What will happen to Saurashtra? What
will happen to Chattisgarh?" I aakec!,
“What will happen?” Do you think this
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is going to stop it? If by any chance—
I do not think there is one chance in a
million—you resolve this through the
Mulki Rules, immediately, you will get
the demands from Vidarbha, Saurashtra,
from Uttar Pradesh, from Madhya Pra-
desh, for similar Mulki Rules for their
areas.

MR. DEPUTY-SPEAKER: The hon.
Member’s time is up.

SHRI FRANK ANTHONY: I am
finishing. As I said, this is a cleft-stick
of the Government. You cannot get
out of it. What I say is this. Look at
the tragedy. This is dangerous tempo-
rising  because you are playing with
human lives.

As I see, as T look around rather
objectively, I see the extent to which the
position has become  absolutely irrecon-
cileable. This Bill is going to be a
dangerous exercise in temporising. All I
can say is that it does not solve any-
thing. There 1s going to be much more
bloodshed and ultimately the Govemn-
ment will come and say, “Let these peo-
ple separate.” Bat what 1 say is, let
them separate now. Let them go in
peace, because the danger is this:; all the
smaller minorities will get the backwash.
The danger is this: If you impose this
and if it is not acceptable to either side.
then feelings will become so inflamed and
there will be utter tragedy: Hindus, be-
longing to the same religion and the same
language, will become so utterly bitter
and hateful towards each other that the
Telengana person will not be safe;: his
wife and daughter will not be safe in
the Andhra region And the Andhra
person in the Telengana area will be in
the same position. What is the good?
As T said, it is an exercise in tcmporis-
ing.

Take It either way. If it succeeds,
you will get a similar demand, But if it
is not going to succeed, the only conse-
quence is that a lot of innocent people
are going to lose their lives.
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SHRI PATTABHI RAMA  RAO
(Rajamundry): Mr. Deputy-Speaker, Sir,
thisslinguistic States conception is not a
new one. It has a history of more than
half a century, The father of the Nation
had given it his blessings as early as in

the twenties of this century. Actually,
ever since then, the  Telugu-speaking
people have been stressing to form a

State of their own. Stalwarts like the
Andhra  Kesari,—Prakasam  Pantulu,—
Kaleswara Rao, from the Andhra region,
and Madapathi Hanumantha Rao and
Ramakrishna Rao from the
other region—I am just giving only a
few names—all of them were doing their
best to see that  Andhra Pradesh was
formed in the year 1956, 16 years have
passed since the State has been formed,
and during these 16 years there were
governments there, and there was a
peaceful atmosphere till three years ago.

the Telengana region was
backward. There is no
doubt about it. That is exactly  why
more money was spent there. Many pro-
jects have come in there and if, today,
there is- such a clamour in the Andhra
area that all the money has been spent
there and that in spite of it they are not
treating us properly, it only requires—

Actually,
known to be

SHRI S. B. GIRI: Not from Andhra.
The money spent there is not of Andhras.

SHRI PATTABHI  RAMA RAO:
Andhras also have contributed.

SHRI S. B. GIRI: Not a single pie;
on the other hand they have looted us
another Rs. 6 crores.

SHRI = PATTABHI RAMA RAO:
Andhras have been living in Hyderabad
and . money has been contributed by
them and surely money has gone to
both the regions. While so much money
has been spent, why is there this feeling?
The Andhras, the lawyers or doctors or
others who are living in Hyderabad—
their children cannot be admitted in the
colleges of Hyderabad, in the State capi-
tal; they could not get facilities or jobs.
Hyderabad is supposed to be the capital
of that State. Do you see a parallel in
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any other capital, anywhere in India? How
long is that to be tolerated? That was
the feeling in Andhra which is now
bothering every one of them. That is
why agitation started. The Ministry tried
to adjust both the regions and it was not
possible. Then they came to the Prime
Minister; the Prime Minister asked them
to resolve it among themselves and give
her a  solution. In spite of the  best

efforts of a stalwart and senior politician
like Mr. Chavan visiting that place seve- -

ral times, they could not come to any
agreement and finally they left the matter
to the Prime Minister for her award and
she has given an award after considera-
tion, careful thought. One “‘of my prede-
cessors said that that award was moral-
ly binding on all of us.

Personally, I feel that the five puint
programme  which she has  given will
serve the purpose certainly and in due
course everybody will feel that in  that
State all are one and the separatist men-
tality will not be there after 1976 in the
city and in the entire State after 1980,
Personally T feel that we should live in
Andhra Pradesh as one State. Tn Hydera-
bad city, when there is so much of deve-
lopment both culturally as well as eco-
nomically, we should certainly try to see
that Andhra Pradesh is not divided under
any circumstances.

Legislation that has been brought for-
ward after the Supreme Court judgment
is absolutely necessary; otherwise there
will be big confusion and orders that
had -been  passed since 1956, some of
them at least, will be null and void. This
legislation is to be supported under any
circumstance,

I am only surprised at the speech of
Jan Sangh leader Shri Joshi who says
that there can be small States and they
will prosper. With the little Hindi that
I could follow translated into English,
for Telengana and Andhra he giveg the
parallel of Punjab and Haryana of
Maharashtra and Gujarat. What com-
parison does he make? Gujarat and
Maharashtra are not speaking the same
language; similarly in Haryana and Pun-
jab also. But in Andhra this is not the

AN e RS r i
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case; we all talk Telugu and we are all
Telugu pecple and we do not like to he
compared like that and separated into
small pieces  Probably Jan Sangh may
feel happy if there is any trouble ‘here
and T can assure them that they have no
place whatsoever there, even though he
may dream that a such thing would
happen and the State would be divided:
it will not happen T am surprised at
Dr Melkote’s rcmarks that the people
of Telengana have been suffering at the
hands of the people of the Andhra re-
gion all these vears Tf you see what 1
happening in Andhra, it is the other wi
about But why go into that now? Now
that the limits have been <et at 1977 for
the twin citics and 1980 for the othm
areas the whole State will be one after
1980 in everv respect We should feel hap
pv with this Bill and support it After
all the Prime Mimster has tahen « It
of paine in eiving such a rood award We
mst respect it T come from 1 region
where todav the tempers are verv high
they e not happy with the present situa-
tion But if it is cxp'uned 1o them thev
will know in course of time what it 1s and
they will ealm down and sunpwt  the
iden of havine 1 sinple Andhra Pry? b
inetg)l of  havine  two ceparate St ot

PROF MADITT DANDAVATF
(Rajapur)  Sir at the outset T vould
like to sav that there are a numher of
honest differences of opinion on this icwe
and on the entire Mnlki Rules Bill I
feel these differences in the Homse ar
really the reflection of acute differences
of opinion that exist in Andhra Telen
gana and other parts of the countmn and
without challenging the bonafides of nv
point of view, it should be possible for
us to debate calmly and coolly the wvari-
ous constitutional, socio-economic  and
political issues involved in this  There
can be honestly different points of view
about States reorganisation and we need
not brand one school of politicians as
integrationists and the other school of
politicians as disinteerationists We had
for instance, the Greater Bombay Statc
Patriots demanded on both sides let
there be a Maha Gujarat and a Samvukty
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Maharashtra  Movements on both sides
were led by veteran nationalists whose
progicssive  character could not be
challenged

16.53 hrs.

[Surivan Suria Kaut m the € hawl
But even at that time some suspicions
were .reated and the demand for States'
reorganisation on the basis of language,
which was upheld by Mahatma Gandhi,
was considered o separatist tendenc:

When the demand for Punjabi Subha
was made, many said, how can we take
such a risk about a horder State? But
after the Chinese aggression it became
evident  that the very Punjabis whose
patriotism was  suspect in the eves of
some defended the borders of the coun-
try wnd the opposition to Punjabi Sabha
completely subsided ‘There 15 no chal
lenge to  nationalism in the  Punijabi
Subha that wa, carved out

Therefore. let us amalysc what are the
constitutional  political and socio-econo-
mic  implications Tet us see  whether
there 1s eenuine ciuse for temsiors in
these areas T am one of those who
never take a doctrinaire view whenever
tensions develop 1n varion regions  As
2 nationalist a =ecularist and more thmn
th socialist T am more interested o
secine that  the tensions are eliminated
so that developmental activities are tilen
up and programmes of social revolution
can be undertaken T wonld Tike to
analvse it from that point of view alwo

T would also try to put forward before
you one point which has  not been
brousht before the House for discrssion
so far  Whil~ taking any decision of this
type. as we me doing throuch thix Bill
we must try to respect the various demo-
cratic institthons functions and trad tions
in the country Tn our country under
the provisions of the Constitution the
Telengana Rrzional Committee was crert-
ed under article 371 and orders were
issued by the President of India in the
vear 1958 That statutory body that wps
created namely. the Telengana Remﬂy‘
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(Prof. Madhu Dandavate.)
Committee, has taken some decisions
which you, in your wisdom, might not
consider to be wise decisions. But here
is a statutory body which has been creat-
ed by the President under the provisions
of the Constitution, and that statutory
body has come forward with ccriain
unanimous recommendations. Here we
must rempmber that all the legislators
coming from that region are members of
that LCommittee. That Committec has
stated, after going through the provisions
of this Bill. that these provisions do not
fulfil the aspirations of the people.

Here we are talking of various agree-
ment. Formerly, there wag the gentle
man's agreement. Now a lady's formula
seeks to replace the gentleman’s agree
ment. I have nothing against either. Butl
when various committees and commussions
have expressed their views and when the
Telengana Regional Committee have un-
animously expressed the opinion. let us
not side-track their point of view and
sav that a monopoly of wisdom lies aith
us, even though with our majority we
can take that decision,

Just as we have given our point of
view, the Telengana Regional Commiiter
have also pointed out and categorically
stated that there are certain compli~a-
tions that are involved, because of the
Supreme Court judgment, as long as
article 16(3) of the Constitution is not
amended I must sobmit that thovgh 1
have always said that we must have the
supremacy of the Parliament in amend-
ing any Act, at the same time we are
not going to challenge the powers of
the Supreme Court. When we discuss
this issuc and finally adopt this Bill, 1T
have not the least doubt, I completcly
agree with Shri Frank Anthony, that
when thi, matter goes to the Supreme
Court, the legislative competence of this
Parliament to enact this Bill itself is
bound to be challenged. Therefore, 1
would take a sober note. 1 would not
say that only what I have been saywng is
correct, I would not say that whatever
Dr Melkote or Shri Giri is saying is the
final truth, But when there are differences
of opinion, when there is a  Supreme
Court about the interpretation of article

DECEMBER 21, 1972

Mulki Rules Bl apa
16(3) in terms of article 35A against
certain restrictions placed by article 35B,
we have to take legal counsel. The
President, under hig constitutional pow-
ers, must refer this matter to che Sup-
reme Court for testing its constitutional
validity. Therefore, let us not rush this
measure; let us postpone this issue. Let
us see that this particular Bill is circulat
ed for eliciting public opinion. If that
1» done, we can know the prus and cons
of this problem which we might lost
sight of in the heated passionate dis-
cussion that we are having in Parliament
and outside at the present time,

There are two or three constitutional
aspects to which 1 want to draw atten-
tion This is not the first time that such
matters have gone to the court. The very
basis of this Bill had gone to the court
of law and there has been one important
judgment, The Public Employment Act.
1957 was challenged before the Supreme
Court as violative of article 16(3) of
the Constitotion inasmuch as the Public
Employment Act relates only to a part
of u State. Consequently, it was struck
down as wltra vires the Constitution.

17 hrs.

A, fa1 as seeking the advice, opmnion
o1 viewpoint of the Supreme Court is
concerned, there is a certain background
Kerala Education Bill, 1957 —Mr Anthony
wiil be able to say whether it is wroag—
Delhi  Laws Act, 1951, the  Berubari
Union case, 1960, these are all matters
that were referred to the Supreme Court
to find out whether the constitutional
position was sound, Therefore, 1 would
very much like that let some time be
given to legal pundits to find out and
eaplme the legal position.

To the sociologists and politicians, to
<cc what is happening there, the political
aspect is that instead of Mulki Rules Bill
trving to settle fhe problem in Andhra
Pradesh and Telengana, it is trying to
perpetuate the tension. Andhra people
who are opposed to the creation of
Telengana for diameirically opposite
reasons, and the lpoliticians in Andhra
and politiciang in Telengana have come
to the comclusion that rather than having
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Mulki Rules, it is better that we bring
about a bifurcation and, to a realist like
me, I will keep even the door of nilvi-
<ation of Tclengana open. rather than
facing the danger of heightening the
tension and causing serious damag: (o
the economic developmental acuvity.

SHRI P. V. G. RAJU (Visakhaput-
nam): Madam Chairman, 1 rise to
support the Bill,

On one essential issue, namely, histony,
I would not like history to repeat itself.
I use the expression “repeat tself” be-
cause, as you know, Andhra was a united
empire and, in 1562, in the battle of
Khondur, the Vijyanagar empire was de-
feated by the Muslims and, from that
day onwards, not only Andhra but the
whole of India was  broken up into
smaller and smalle; States. Therefoie,
I would not like to a party to the bhreak-
ing of Andhra Pradesh again.

I feel, the ghosts of Bhamni kings arc
still stalking the land of Andhra Pradesh
Ag a matter of fact, Telengana is the
residue of Nizam of Hyderabad, One
can say, Nizam is an anachronism. But
the fact is that Mulki Rules were cieared
by the Nizam for the benefit of the local
people in Telengana against people who
have been coming from U.P., Bihar and
Madhya Pradesh. I do not want to get
into non-secular argument. But I am
afraid, the whole idea was to give pro-
tection to local Mouslims against the
Muslims from Uttar Pradesh, Bihar and
Madhya Pradesh. Therefore, in an in-
direct sense, it has a communal back-
ground. T believe, by supporting Mulki
Rules Bill, in any manner, we ar?
supporting the residue or off-shoot of
casteism and communalism,

I would support the Bill because I
think it nullifies the question of reserva-
tions in employment. I would not like
the history to repeat itself, As a matter
of fact, if I may quote from history, the
battle of Khondur was fought in such a
manner that the Army at Khondur was
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divided on the basis of caste. The fact
is that Bhamni kings attacked Vijyanagar
and the Army of Vijyanagar was divided
because of the disunity and the oieak-
down of Vijyanagar empirc was the cause
of the ruination not only of South India
but the whole country, 1 am afraid of
the remidue of Bhamni kings, and the
foreigners attacked India. Therefote, I
tecl, unless we support the Bill, we can-
not undo that. Of course, my (nends
there may say that reservations will go
on till 1980, But, T am afraid the time
factor is such that we have to go on
waiting upto 1980 because we cannot re-
verse the whole thing by one stroke of
pen. I feel that we should support this
Bill and allow for the limguistic States
to fully fructify after 1980,

"SHRI MAGANTI ANKINEEDU
(Gudivada): Madam Chairman, this
Bill hay been introduced because of the
decision of the Supreme Court. 1 want
to ash a» to why this has been taken to
the Supreme Court. Who will 1eply ‘o
this point. There is a regional committce
for Telangana and we all expected that
it will be under thc State Assembly. But
later op 1t happened that this regional
committte has been divided into sub-
committees etc., and Andhras had no
voice 1n it. Later on it was found that
they made political capital out of this
regional committee and sub-committees
and went to Delhi to suit their own pur-
poses.  Therefore Andhras had no quo-
rum on which they can speak If some 10
person iy Andhra speak against this Com-
mittee then they are dubbed as separatists.

The present movement in Andhra is a
spontaneous movement by the people and
it is unprecedented. It is not inspired or
encouraged by any-body. The other day
Shri Indrajit Gupta also said that this
movement is inspired by somebody but
later on he withdrew it. This movement
is spontaneous, Even Mr. Eswara Reddy
said like this but I want to make it clear
that this movement is unprecedented and

*The original speech was delivered in

Telugu. '
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[Sbri Maganu Askineedu]
a spontancous movement by the people
I want to impress on the Central Govern-
ment the gravity of the spontancous
movement by the people and I hope they
wil] think over this problem deeply and
tale necessary action

I vant to ask 45 to why whether these
Mulky 1ules are applied to doctors, law-
yers, engineers etc and then what will
be their fate It these doctors, lawyers
and enginecrs are transfeired to Andhra
Pradesh and those jobs are given to
lelengany then what will be the fate of
those doctors, lawyers and engincers who
have been depnived of their jobs In
this way there are many problems |
want to stite that these Mulky rules are
not piven effect to those who have gone
¢ ver to Mahrashtra and Mysore 1
want to ash this What v the nccessity
of applying the Mulki rules only in the
State of Hyderabad and not 1o those
regions which have gone to Maharashtra
und Mysore During the recent distur
bances n Andhra Pradesh many people
llave 1wt thar lives 1t 1s not  enough
only if we offer condolences to them and
} riquest the  Government to order «
judicial 1nquuy into the causes of those
distumib inces and come  to 1 decision
which will swisfy all partiks We mem
bers of the Congress party MLA’ and
MPs requested the Prime Min ster to give
«n award for the sabe of maintumng the
integrity of Andhia Pradesh  Therefore,
45 members of the Congress Party we are
all morally bound to support thi for
mula of the Pnme Mmmster Our for.
fathers and ancestors have stiuggled hard
to mamntan the integnty of Andhra
Pradesh We are also bound to mamntain
that mntegrity But T want to state that
people are not satisfied with thus formula
We can speak here siting as Members of
Parhament but tomorrow we have to go
to ow native places and face the wrath
of the people We have to explain to
the people of Andhra Pradesh that is our
predicament Therefore, 1 request the
Government to consider this problem
seriously and take mote of the exvlosive
wituation 1n Andhra Pradesh and come to
an amicable solution of this problem.
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SHRI M., SATYANARAYAN RAO
(Karimnagar): 1 rise to oppose ths
Mulki Bill, lock, stock and barrel, be-
cause it is not only illegal and unconsti-
tutional but it is also irrational and
immoral. 1 would not like- to speak on
the unconstitutionality of this Bill, be-
cause that has already beeh dealt with by
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my hon. friend Shri G. Viswanathan and
others. I would like to confine myself
to the irrationality and immorality of
this measure.

As you know, and as the House is well
aware, the hon. Prime Minister and also
the Central Government and other leaders
mn Andhra Pradesh have given so many
assurances to the Telengana people. But,
unfortunately, in this Bill, those assurances
have not been given. but they have been
completely forgotten. I do not know
why. It may be under the pressure of
Andhra MPs or others....

SHRI B. 8. MURTHY (Amalapuran);
No.

SHRI M. SATYANARAYAN RAOQ:
If they arc going to act under the
pressure of so many people, it is no use
having this Mulki rules or anything else,
It is better to have a sepurate State.

When wc started our movement in
1969. it was said that that was not going
to benefit our region. and we were given
30 many assurances. About developmen-
tal activitics also, the Central Govern-
ment had given us sO many assurances.

-

SHRI R S. PANDEY (Rajnandgaon):
It has benefited them.

SHRI M. SATYANARAYAN RAO:
Even after 1969, do you think that any
development has taken place there?

The most hopeless clause in this Bill
is clause 4, under which the Central
Government are going to validate all the
appointments made since 1956 till today.
We have complained to the hon., Prime
Minister and the Central Government
that the Andhra people have occupied
our posts....

SHRI P.
‘Wrong.

SHR1 M. SATYANARAYAN RAO: It
is mot wrong; it is a fact. Their own
Chief Minister Shri Brahmananda Reddy
has agreed. There was anh all-patty accord
in Japuary, 1969.on this matter. How
can my hon. friend say that it was

VENKATASUBBAIAH:
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wraong! The Central Government had
also accepted it, and the hon. Prime

Minister had assured us that they would
rectify the matter. But instead of recti-
fying the matter, now they seek to vali-
date aill the appointments made since
1956. 1 ask them how they are going to
benefit our Telengana people. By vali-
dating these posts, 1 think they arc
causing the death-warrant for the people
of Telengana. Today, they are passing
the deathwarrant and tomorrow, after
passing this Bill, they are going to execute
the deathwarrant against our people. This
is the situation. T am sorry that my hon
friend Shri K. Raghuramaiah, a senior-
most leader, who I thought was a very
rational and reasonable leader was argu
ing and pamnting a picture as if the
Andhra people had suffered.

It is not the Andhra people who suffer-
ed. He knows it well. The merger of
Telengana with Andhra took place
against the will of the Telengana people.
At that time Panditji was alive; at that
time Shri Govind Ballabh Pant was there.
But unfortunately, the great daughter of
Panditji and the great son of Pantji,
instead of doing justice to us, are doing
the greatest injustice to us.

You may say ‘No, no. How are we do-
ing injustice’? This is definitely doing in-
justice to us. You are pot benefiting our
people. At that time, even before this
merger. the people revolted. They said,
‘No, we do mot want merger with
Andhra’. Then the Andhra leaders came
forward, saying ‘Baba, do mot worry.
We hnow what are your fears. We will
protect your interests. We will give
you safeguards’. On their own accord,
voluntarily, they provided these safe-
guards. But after the merger, they have
completely forgotten about these safe-
guards.

You .Anow that before the merger,
there .were. also 50 many assurances given.
It was said that Telengana is a backward
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area and after merger, we will see that
an amount from Andhra is spent on
Telengana for the purpose of its develop-
ment and advancement. But instead of
spending money, instead of bringing
money fiom Andhra, they have taken
away Rs. 107 crotes of Telcngana's sui-
plus and they have spent it on their
region. And here Shri Raghuramaiah
says, ‘We, the Andhra peaple have suffcr-
ed” He is speaking against facts. Theswe
arc the facts which are before the peorle,
which everybody knows.

The former Andhra Chief Minister,
Shri Brahmamenda Reddy, himself agiecd
and assured us that he would recufy the
madtter. They promised to spend the
amount again in Telengana. Also about
the services, they give us an assurance,
‘Yes, we have got the services; 1 will
transfer all these people to the Andhra
area and appoint Telengana people in
their place’.

Now by clause 4, you are validating
these services. That means they will
become part and parcel of the Telenganu
people and they are entitled even to promo-
tions in the Telengana region after this.
That being so, how are we going to be
benefited?

The Prime Minister gave »0 many
assurances not only at the time of the
Telengana agitation but before that during
the selections to the Assembly in 1971.
Speaking at 'Warrangal, she said ‘If
neccssary, 1 will amend the Constitution
to protect the interests of the people.
Are you protecting our interests in this
way? Is this protection? I ask this us
the representative of the people there.
You may not take this seriously becausc
you belong to other regions and you arc
not having such difficulties there. But
as a representative of my people, T know
what are our difficulties. We have to
repeat the voice of our people.

Shri Mirdha was saying, ‘No, no. Even
in Rajusthan there are so many things'
May be. But our case is different:
(Interruptions)
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(Shri M, Satyanarayan Rao)
In Rajasthan, these safeguards were not
given. But you have given us thesc
sufeguards in Telengana. You gave us
the Regional Commuttee. You appreciat-
ed the reality. But instead of appreciat-
ing the reality of today, you say, ‘We
are also having these problems'. This
is not going to solve the problem. I can
tel] the House very frankly that it is not
only my opinion, but it is the opinion
of 90 per cent of the MPs of Andhra and
of Telengana that there is no ulternative
except separation, except bifurcation
This is the view of the people. We cannot
go against the will and wishes of the
people.

I know thc hon. Prime Minister is for
the poor people. But at the same time,
she must be democratic also. Her
father was a great man. On the death
of Poti Sriramulu, he agreed 1o the
creation of Andhra Dbifurcating the
Madras State into Madras and Andhra.
But here 350 people have died in Telen-
gana. So many people died in Andhra
recently. Lakhs ol people have gone to
jail. In spite of that, she is not agreeing.

T know her difficulties also here. But
your difficulties are not going to satisfy
us. 1 think personally she is not against
it. But the great Chavanji is there. 1
know that he is a great leader. He is not
only a great leader but a great grand-son
of Shivaji. Not only has he been follow-
ing in the footsteps of Shivaji but he has
exceeded that.  (Interruptions) 1 know
that he is a great leader. There is no doubt
sbout it. I admit it. But in this,
selfishness is guiding him. He is guided
by his own sclfishness. He is afraid of
his own Vidarbha. T can tell him that
there is so much difference between
Telengana and Vidarbha. The SRC has
recommended it, Tt is not that we wanted
it. The SRC has clearly stated that there
will be difficulties after the merger. The
fears of Telengana people are real
Then, when the report came before
Panditji, he appreciated it. That is why
the regional committess were formed and
they came to a gentlemen's agreement.
To limk it up with the question of
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Seurashtra or Vidarbha is wrong
Morarjibhai recently gave a statement to
the press in Bombay 1 was really sur
prised at it. He has woycotted this, The
Vidarbha problem worries Mr, Chavan
and Saurashtra problem worries Morarji-
bhai. Why do you link it up with these
things ? Our case is real and reasomable.
You gentlemen should appreciate it. So,
in this matter, please do not be advised by
Chavanji and others, because his own
selfishness is there.

MR, CHAIRMAN: The hon. Member's
time is up.

SHRI M. SATYANARAYAN RAO:
Please give me three minutes,

AN HON. MEMBER: He is enjoying
your remurk.

SHRI M. SATYANARAYAN RAOQ:
It i~ not a question of his enjoying. 1t i,
a fact. You will have to face thesc
facts. I know you will not concede thiy
demand of the people from both the regions
now. Hut you will have to consider it,
if not today, tomorrow or three months
or six months later. It is bound to come.

1 think bifurcation is the only solution
that hus to be given. Everybody agrees.
Shri Indrajit Gupta from the CPI—yes, |
know your feeling is there, if, after all,
you believe in domocracy. If you do not
believe in domocracy, that is a different
matter. (Interruptions) 1 know he agrees
that the situation is like that. 'We cannot
central the situation. You blame the other
gentlemen that some jagirdars or re-
actionaries are behind this. But then 1
say your own people are demanding this,
The Deputy Chief Minister and eight
other Ministers are now coming out and
saying that they want separation. WNol
only that. 80 Congress MLAs and the
Congress President., and everybody is
requesting Shrimati Indira Gandhi to
bifurcate the State. Why dont you
bifurcate ? T am sure that this Bill is nol
going to solve your problem: either our
problem or your national problem. You
are always worried about vyour national
repercussion, T think Shri Frank Anthonv
in a different manner said that thess Muofi
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Rules are going to harm you, But if
anybody thinks like that, that still we can
continue this integrated State, then I can
only say that he is living in a fools
paradise. Please be real. 1 request this
House and also tequest the hon. Prime
Minister to come with a Bill to bifurcats
the State. It is much better, This is
nothing. I think this is going to be
challenged before the Supreme Court
again, and it will be definitely struck down,
I am very sure about it. It is not only
the opinion of the Members. This opinion
has been given by Niren De, the Attorney-
General, and other great jurists

The Supreme Court’s judgment is very,
very clear about this. In vicw of this,
even now you can withdraw this Bill and
comeforward with another Bill to bifur-
cate the Statc.

MR. CHAIRMAN: I havc a request
to mahke. There are 80 many names of
Members who wish to speak this after-
noon. So, Members may kindly limit
themselves to five minutes each, There
are about five to six more speaker. We
would like to give them a chance to have
their say.

=t g W woAw (A7) ¢ TR
gt AfFT FHr A0 T AW e
FA LA6T W AT |

aigfa wdew | 6T WO & @O
FATE
Shri Suryanarayana—absent.

SHRI J. RAMESHWAR RAO
(Mahbubnagar): Mr. Chairman, it is
with a feeling of anguish and regret that
I have decided to put before the hon.

and the effect of article 16(3) and article
35(b). One aspect seems to have been
mer-looked. Even if the Mulki rules Bill
becomes an Act and is not held ultravires
on this account there is onc other aspect
wherein it might be considered ultra vires,
that is under article 14,

17.31 hrs.

(MR, SPEAKER in the Chuu)

The attempt to end the Mulki rules in
one part of the territory in 1971 and in
another part of the territory in 1980 as
well as applying it to one set of services
and not applying it to another set of
services are all aspects which will come
under the ambit of article 14, However,
I shall avoid spending much time on the
constitutional aspect of the Bill because
when it becomes a law it will be challensg-
ed in the Courts and the Court. will give
their verdict.

The Bill before this House is intended
to bring into Jaw the assurances that have
been given by the Prime Minister as well
as the Chief Minister of Andhra Pradesh
over the years from 1969 right till the
other day and provide safeguards for the
people of Telengana in the matter of
services In this context it would be of
interest if T quote from the debate of the
Andhra Assembly before the Andhra
Pradesh was formed. Mr, B. Gopala
Reddi who was the Chief Minister of
Andhra speaking on the floor of the
Assembly on 25th November, 1955 said:
“This Assembly would further like to
assure the people in Telengana that the
development of that area would be deemed
a special charge and that certain priorities
and special protections will be given for
the improvement of this area, such as
reservations in services and educational
institutions on the basis of population.”

1 should like to draw the attention of
my friend Mr. Raghu Ramaiah about this
resolution spomsored by Mr. Gopala Reddi
and passed in the Andhra Assembly before
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SHRI J. RAMESHWAR RAO
Andhra Pradesh came into being, While
referring to his remarks I may also refer
to two or three other matters which he
raised while speaking today. Mr. Raghu
Ramaiah spoke very eloquently but alo-
quence need not necessarily mean clarity.
He spoke about how students from one
area can go and study in others areas
m India. He said he would like his
children to study in Hyderabad, in Telen-
gana. It would interest him to know
that the schools and colleges in Telengana
have been more or less closed from 1969
and our own children are not able 10
study in Telengana or in Hyderabad and
have to go out.

AN HON. MEMBER: What an ex-
cellent argument,

SHRI J. RAMESHWAR RAO: It is
true and one should know what is happen
ing and there is no point in closing one's
eyes to it. They are closed partly becau.e
of the whole episode that has been taking
place. 1 was reading the other day that
the Venkateswara University and the
Andhra  University have been cloved
indefinitely. There is no administration in
Andhra or Telengana. No Schools and
Colleges are working. No papers move
from one office to another or from onc
table to another in the same office. Mr.
Raghu Ramaiah will, I hope, forgive me
if 1 again refer to him. He said with
a certain amount of arrogance, if I may
use that word, “this State is ours and if
you do not want to say, you can go out
of it™ He was referring to my colleague
Mr. Giri when be protested. He said, get
out of the State,

AN HON. MEMBER: No; he said, get
out of the House.

SHRI J. RAMESHWAR RAO: [ do
not think he has any business to ask any
member to leave the House. The only
person who has that right s you, Mr
Speaker. I am mentioning this because
ft is precisely this attitude of arrogance
on the part of the Andhra rulers that has
Jed to a feeling in Telegana that they
cannot Temain in fhat State. Tt is not a
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few thousand jobs, I assure you but it is
the general atutude and it is pot possibic
for the people of Telengana to accept this
kind of arrogant, dominant attitude. We
are not used to 1it. We believe in demo-
cracy and democratic functioning.

Mr. Raghuramaiah made another vety
interesting  observation. He said, thc
revenues of Hyderabad city are Rs, 36
crores. Because Andhras form two-thuds
of the population and Telengana people
form one-third of the population, he
deducted that Rs, 24 crores are contributed
by them. A very brilliant analysis! He 1s
a great muthematician! und he said only
Rs. 12 crores ore contributed by the
Telengana people. In actual fact, we
have made u calculation of the contribu
tion of Andhras to the revenues of
Hyderabad and it come, to about Rs, 1.5
crores. As against this, the advantages
they derive are woith Rs. 7 crores!
Government can appoint & commission 1o
go mto this and give a report. We do
not have to make conjectural statement
to mislead the House or to give a certair
emphasis which is not right.

Dr. Molkote has given you the back-
ground of the whole Telengana problem
I shall confine myself triefly to three or
four matters. This Bill seeks to put into an
Act the assurances, given in 1969, 1970 and
1971 before the Telengena Praja Samiti
merged with the Congress and also the
assurance given by Mr. Brahmananda
Reddy, who was Chief Minister of Andhra,
on the floor of the House in Hyderabad
in 1970. The Prime Minister in a state-
ment made in this House on 27th Novem-
ber, 1972 mentioned that the Mulki Rulcs
are applicable only to ceitain posts under
the State Government and are not appli-
cable to the All India Services and to
posts in Central Government offices and
public sector undertakings. On this, there
can be no controversy. We whole-
heartedly accept this position. But if you
examine this Bill, it does not seek to give
effect to the Prime Minister's statement.
It curtails the operation of the Mulki rles
very mugh more drasticilly. One would
have expected that the assurance of fhe
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Prime Minister given on the floor of the
House, at least would be respected.

I would like to refer to clause 4 of tlc
Bill. Thousands of appomtments have
been made after 1956. Ip her 8 point
formula, the Prime Mimsier assured us in
1970 that many of thess promotions amd
appointments which may have been wrong
will be gone into by various committees
that have been appointed. These com
mittees are at the moment seized of the.:
matters., But this Bill seehs to validaic
all the appointments made from 1956 up
to date. Then, why was that 8 point
formula and awuvrance given in 1970 "
Why werc those committecs appointed to
go into each individual case of discrimina-
tion or wrongful appointment or pro-
motion, if the intention of the Bill is 1o
validate all these appointments ? It is my
view that this Act will not benefit Telen-
gana in any manner. It does not provide
any protection to Telengana. All that
this Act seeks 1o do is to validate a few
thousand jobs that have been wrongly
provided, or a few thousand people who
have been wrongly promoted. Sir. it will
alsp intcrest you to know that four or
five duv. ago a Government Order has
been issued by the Chief Minister of
Andhra that no fresh appointments shall
be made until those who have already
been appointed in excess of requirement:
are absorbed. These excess appointments
came out of super-numerary posts, mostly
from Andhra, which mecans for the next
four or five vears there will be no fresh
appointment trom Telengana. Then, why
this Bill and why this guarantee? Ts it
only to serve as a sop to public opinion ?
Or, are we sertously interested in solving
this problem of Andhra and Telengana?

I do not have very much to say except
that T would beg of the Prime Minister
—1] find the Prime Minister is not here,
T hope my voice will reach her—I beg of
her on bended knees that she corcede a
separate Telengana State, The people of
Telengana cannot remain happy in a com-
posite, Andhra Pradesh. She should
concede, as early as pomsible, a separate
Telengana State, which alone will bring
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a certain stability to this region and
security to the counniy,

SHRI K. RAGHU RAMAIAH: Sir, L
would like to clarify a figure. During the
course of mv speech, I did not say that
we are contributing Rs. 24 crores. What
1 said was. ... (Interruptions).

SHRI 8. B. GIRI: It could be examined
fiom records.

SHRI K, RAGHU RAMAIAH: To the
best of my recollection. what I said was
that out of the expenditure of Rs. 36
Ltores, we are contributing Rs. 24 crores.
That is to say, there is an income of
Rs. 36 crores and an expenditure of
Rs. 36 crores. Our of this expenditure of
Rs, 36 crores, the Andhra region is con
tiibuting Rs. 24 crores. So far ay the
income of Rs, 36 crores arising out of the
Hyderabad city is concerned, the entire
amount is credited to the Telengana Fund.

THF MINISIFR OF FINANCE (5HRI
YFSHWANTRAO CHAVAN): 8ir, I
am intervening because of two reasons.
Even in 1968 69 when the question of
the separation of Telengana was raised,
I had something to do with this problem.
Then when this question was again raised
this year after the judgment of the Supreme
Court, T had the puvilege of discussing
all the pros und cons ond complicated
a-pects of this problem with the leaders
of hoth Telengana and Andhra, not only
of Congress Party but -mon-Congress
parties as well. Although the emotions
have now reached o certain pitch, at that
time people were cool-headed and they
were in a moed 1o consider problems maore
dispassionately and objectively. I found
that with some few exceptions—especially
these two Members who are sitting
opposite; except them—the overwhelming
opinion was in favour of the integrated
Stote. because all of them felt that after
nearly a century all Telugnapeaking
people have come together. Tt was a
historical achievement not only for the
Telengana people but for the entirc Andhra,
It was the Telugu-speaking people that
have given a lead 1o the formation of
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linguistic States, which is certainly a step
in the right direction. But I am trying
to put the whole question in a proper
perspective. As far as the people are
concerned, the question is to approach the
problem more rationally. Their over-
whelming need and feeling is that it is in
their interest to have an intergrated Stata.

Well, this problem has got its own
history because no problem in India is
without its history. So is the problem of

¢ Telengana. It was the spontaneous desire
of the people of both the States that
brought them together. Whethey it was a
gentleman’s agreement or not is a different
matter. Some arrangement was made.
There were certainly some defects cr
certain deficiencies in the implementation
of that agreement. Possibly, it may be so.

Many steps were taken last time when
the Prime Minister announced 8-point
formula which helped to bridge the diffe-
rences and things were going on quite
smecothly. Then came the Supreme Court
judgment. I do not want to comment on
the Supreme Court judgment because that
is a different matter altogether. That is a
matter that can be discussed at different
levels.

As far as Mulki Rules are concerned, the
feeling in Telengana was and is that, if at
all there is going to be an integrated State,
they should have a feeling of belonging to
the State. That certainly is a very reason-
able and a very rational demand. Therz
is nothing wrong about it. But at the
same time, Telengana people have a feel-
ing that certain concessions were given to
them, that they have some history and
‘they have got some problems which needed
to be solved. Therefore, this point was
conceded to them.

There is one question which is very
important for the integrity of the State
‘and that is that this sort of reservation
cannot have any permanency about it. T
think, according to me, the most important
‘aspect of the Bill is that having accented
the necessily of having Mulki Rules for
some _time and that also to a limited

DECEMBER 21, 1972

Mulki Rules Bill 31z
extent, even when Telengana and Andhra
came together, it was agreed that not all
the Services but only specific Services
should be reserved for Telengana people.
But how long even this particular type of
reservation should go on is certainly an
important matter and, according to me,
this Bill 15 a very important development
and improvement towards a fuller integra-
tion of the State by putling some sort of
a time-limit on the period for which these
Mulki Rules will continue to exist.

I would like to put it before the leaders
of Andhra separatist movement that there
was one other point which was important
and which was a very significant point
that, if at all we want to integrate the
State, then the people who come to the
Telengana side, to Hyderabad, must feel
that they belong to the capital of one
State. That is why. if vou see the Bill,
the Bill makes distinction between the
application of Mulki Rules for a certain
period to the capital city of Hyderabad
and to the rest of Telengana area, This
is, really speaking, a recognition of the
strong feeling of the people of Andhra
Pradesh that they belong to omne State.
But, at the same time, it would be very
difficult to completely forget the whole
thing, the whole history. People say that
16-17 years have gone by, but nothing
has happened. You cannot undo  the
history of 400 years within a couple of
years or even within five to ten years.
There will certainly be difficulties about it.
Naturally, vou cannot merely straightway
say ‘Remove this and remove that’.

Now, some people have raised the
question of the leaders of the movement.
They have raised this question of the
Regional Committee and Mr. Raghu
Ramaiah specially made a mention of that
aspect. I think the Prime Minister will
deal with this aspect probably a little later
and I do not want to say any thing about
it, ‘That is a separate question altogether.
That has to be decided and considered on
its own merits separately. But one point
is certain. Some colleagues made a
reference to me, that it is because of my
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interest in this State or that State that we
hold this view. It is completely, I should
say, unfair because we are not trying to
look st the problem of Telangana from
the point of view of my own State.
Some members asked me a question as to
why is it that the Mulki rules are not
made applicable to Vidasbha or a part of
Karnstaka. May 1 telj them a very im-
portant factor ! If the capital of Mahu-
rashtra would have been in some part of
the area which was joincd from Andnia
to Maharashtra and Bombay was not the
capital, the same trouble would have
started there also. Buf, in case of
Telangana, it happens that Hyderabad
which was a part of Telangana becams
the capital of thc whole State and that
makes all the difference. Sometime or
the other you will have to find out what
exactly happened in this particular matter

I would suggest that we may see what
hon Member Shri Nathu Ram Mirdho,
said and he was right, that it is time that
the leaders who have to give a seal lead
in this matter. 1inguistic issves, parti-
culaily, in our country and in the present
cantext of things, have a tendency of
becoming a verv explosive issue, and it is
the duty of every. patriotic citizen and I
would say. of those who are really in-
tercsted in thy integration of the country
as a whole. that they do not allow these
tendencies ol further separation. If you
start the re-drawing of maps again, T do
not know how far it will go and wherc
and when iy is going to end.

Wc have got so many important pro-
blems before the country to-day, We are
about to start the Fifth Five Year Plan
of the country. We have many other
economic responsibilities and the problems
of development before us. We have to
find solutions for these things. I think
it i a luxury at this moment to start
these new controvercies and nev (Jiffi-
culties for ourselves,

Therefore, T would certainly make an
appeal. not only to the Members sitting
Bere who hold some separatist views, but
the real appeal has to be made to the
peaple in both Andhra and Telangana

areas. Only because some of these people
bave made certain demands and in order
to remain in logically consistence with
this, they want Telangana? Now other
people are asking for Andhra. 1 would
suggest and 1 would request them that in
the higher interest of the nation, in the
name of the nation, we will have to hecp
back these secondary issues and think of
the forcmost problems which are very
much more important. Here, we are
fishting for a very limited point of Mulhi
Rules. and very limited sector of employ-
ment But the real question is the ques-
tion of finding employment to a large
number of masses in the fields of agri-
culture, 1n the field of industry, in the
ficld ot «elf emnloyment spheres, It is
these matters which arc more important.
But unfortunately here we arc fighting for
the spoils of 1 per cent or 2 per cent of
the Government employment. that too
also in a limited field, Really speaking.
it is only misleading ourselves and mis-
leading the people. If it is a guestion of
unemrloyment. it can be solved only hy
taking up most progressive steps in the
cconomy both in agriculture and in in-
dustrv  This process has already been
started in this country and if we dedicate
ourselves to these programmes and policies.
T am sure this trouble of Mulki Rules and
its implications will be completely for-
gotten after a few years' time. The two
decades of seventies and the eighties, T am
sure. i a very crucial period and with the
progressive  reforms with which we are
pursuine the problem of unemployment. T
think those pecople who are fighting for
these minar causes will laugh at them-
selves realising was it for this thing that
we were fighting? Was it worth our
fighting for T T at all we are concerned
ahout the employment of the people. both
in the Telangana and the Andhra <ide. it
is these important economic policies which
have heen accepted hv the country and
which ulonc can solve the real problem
of mass unemplovment, Need of our
times i~ to pursue thcse major policies

1 do not want to take more of your
time because we are aleady short of time
But looking into the history of this pro-
blem. it is necessary that leaders of hoth
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sides persuade themmselves 10 come to-
gether. ... (Interruptions). 1t is said, it
i1 a spentaneous thing, but spontaneity in
these matters can be interpreted in many
ways. In Telengana side also at one time
it was said that it was a very spontaneous
movement but ultimately, ...

SHRI M. SATYANARAYAN RAO:
Because of you, because of the Centre.

SHRI YESHWANTRAO CHAVAN,
Ultimately, the test of the leadership is to
convince the people of the rightness ot
the cause. Call of separation is a call of
despair. By these agitations it is not that
you are building something, but you are
breaking something which was built with
constant and patient efforts. Andhra unity
is much more important. Thisy Andhra
Pradesh unity was brought about by the
leaders of Andhra with the blessings of
the then national leadership, There arose
some danger to it some years back. Our
Prime Minister tried to keep them to-
gether. Again, this time this five-point
programme that the Prime Minister has
put before the couniry, before the Parlia-
ment, and before these two regions, is to
see that this sort of temporary aberration
in the feelings of people should not undo
something which we have built up patiently
with a view to bringing the great people
of these regions together.

1 have tried to put before the House
all the points which I had in mind.
1 hope this Housc at least takes this view
hecause. when regionsl questions are at
conflict with each other, we cannot expect
that region to take a dispassionate view
about it. It is very difficult for them to
do so under pressure of emotions. I
understand the difficulty of representatives
of the people sitting here or people who
are working there. 1 know thc feeling
of Ministers who have resigned now; at
one time they themselves came and told
me that, these are our views, but ultimately
we will certainly accept the decisions that
will be given by the Central leadership,
particularly, by the Prime Minister in the
interest of integrity of the State. Well,
may be, because of local pressures they
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might have done certain thing, reasonably
or unreasonably. 1 have myself gone
through the fire of these regiomal troubles.
S0, on such occasions it is the national
leadership and more particularly the
Parliament that has to give a lead in this
matter. If on occasions like this we do
not take ,an objective and dispassionate
national view, who else is expected to take
such a view ?

Noturally. the Telengana people are
excited. T understand their feeling, I have
great respect for their feelings. I know
that the people of Andhra are much more
excited about it. T can understand that,
because of certain provocations, people
feel that But it is the national
thinking that must be made ultimately to
And, instcad of the individual
taking any view, if the Parliament takes
in its Collective wisdom a view and gives
them a direction, I think, that alone will
solve the difficult problem.

way.

prevail.

In thi. matter, when Parliament passes
this Act. it is not merely a piece of Act
that we are passing. It is an intimate
appeal that this national body is making
both to the people of Telengana and
Andhra: Please forget your differences;
both of wou are great people and are
put together to work in the natiopal cause,
forget small things and make efforts to
see that the integrated State, which is
historically an accepted Constitutional
fact. becomes an emotional reality. The
passage of this Act is not merely adding
one more Act on the statute-book, but it
is one more important step taken in the
matter of emotional integration of this
country and therefore 1 support this Bill.
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18.00 hrs,

MR. SPEAKER: Now, Shri 8. B. Giri
But before he starts his specch, I should
invite his attention to the fact that the
Business Advisory Committee had Jecid-
ed to finish this Bill today, and they had
fixed four hours for this. The time 4llot-
ted is already over. Abhout four more
speakers are left, and I think that we
should keep sitting till they are finally dis-
posed of. I hope all hon. Members agree
to this. i

There is another matter, which is a
somewhat unimportant thing which the
Secretary has reported to me. There was
some man shouting some slogan outside
the galleries. He has turned out to be
an unsound man. I have let him off. He
was just shouting ‘Vande Mataram’, some-
thing very harmless, and 1 have let him
EO.

About ten or fifteen days back, one man
came, and he was also shouting, and he
said that he was a Member of Parliament
and he should be allowed to come in, and
he was taken away by the police. I do
not know whether he was the same man
or not.

When we tuined hun out. he yme with
a batch of about a hundred people be-
fore my resilence, and he wanted to tuke
the outh. [ really was swiprised that
when one man was cnough, he brought
onc hundred men along with him, and
aftus about one hour's persussion, we
came to know that he had given some pro-
mises to many of them, and then he said
that he belonged to the Oprosttion |
only told him that if he could secme a
certificate  either from Shri Jyotirmoy
Bosu or from Shri Atal Bihari Vajpayce,
I would think over it. His name was
Paramatma.

Now, Shri 8. B. Giri.

SHRI S. B. GIRI (Warangal): I risc to
oppose this Bill on the ground that it
does not fulfil the wishes and aspirations
of the people of Telengana or Andhra,
and it does not also fulfil the political and
social problems of the Telengana people.
‘The Telengana and Andhra probiem is not
just the question of Mulki rules. By en-
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acting this piece of legislation, how are
they going to help the people of Telen-
gana? It is a human problem and it must
be considered in that perspective. It was
because of their experience of the last
sixteen years that the Telenganu pcople
had started an agitation, and more than
350 people were killed ke flies and not
like human beings  1hey were not bribed.
and they were not given brandy or
alcohol s Shrimati I akshmikanthamma
was saying about what happened in An-
dhra. But the young people took up the
cause of separation anxi fought,. because
they were convinced that they had been
exploited and looted by the Andhra rulers.
That was how the movement for a sepa-
rate Telengana had come up. No poli-
tical party was there at that time, and no
political leader was in that movement at
that time. Apart from that, I do not
want to repeat what has already been
said.

The regional committee which is a sta-
tutory body of the Andhra Pradesh State,
immediately after the judgment of the
Supreme Court passed a unanimous reso~
lution in which all the legislators belong-
ing to the Communist Party, the CMP and
the Congress and other parties who were
present said that judgment should be im-
plemented in tote. 1 do not know what
has happened to that unanimous resolu-
tion It was a vnanimous resolution pas-
sed by a statutory body set up under an
enactment of Parltameat. It was not only
the Telenpana Praja Samiti Members who
were there, but the Congress Members
were also there including the Tclengana
members and they had passed this resolu-
tion unanimously.

Again, after this judgment, the Mem-
bers of Parliament elected by the people
from the Telengana region had submitted
a memorandum to the Prime Minister,
and I would like to quote from what they
have said in their memorandum.

“Anv modification for any icason
whatsoever would have serious reper-
cussions in Telengana and other paity of
the country and the confidence of the
people in the government would be
shaken.
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“Until and unless the Mulki Rules
are implemented in foto, uny further
discussions with anybody cannot arise
and would have little meaning for us.
We have go desire to participate if such
discussions.

“Telengana people, the really affected
and who are the sufferers all these
years are remaining peaceful with no
agitational approach, We ecarnestly re-
quest you to irhpletneht tHe décisitn of
the Supreme Court and eamn the credit,
confidence and gratitude of the people
in the government and yotirsélf.

“The question of reposing confidence
ih the Prithe Mihister does not arise as
the whole thing is conceived as a mis-
chievous move on the patt of those who
want to get the judgment of the Su-
preme Court modified. Such a move is
ill-advised. We hope you would ap-

preciate our stand.

“We, therefore, have to earnestly re-
duest you kindly to direet the State
QGovertiment to immediately implement
the Mulki Rules”.

This is the memorandum which was
given not by the Telengana Praja Samiti
but 6 of the Members belonging to the
Indira Congress Party and others.

Immediately after the amnouncement ol
the five-point formula of the Prime Minis-
ter, T said during the call attention motibn
here that it is impossible to work and
that both the reglons will rot deeept it
Today this is what has happened. Imme-
diately after the announcemént, many
people were killed in the Andhra region.
1 pay my homageé to those people who
were victims of police firihg in the Andhra
regiot and also express mry sympathy and
condolehce to the members of the bereav-
¢d fantities. In Telengany alss, 350 peo-
ple were killed and takhs of people went
to prison. It was not a political
fhanoeuvre not for powcr by the landlords,
as Shri Indrajit Qupty said. It was the
people’s movertiem.

The Gorerament of Indid is a fepiéien-
tative government. 1 am confidemt that
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it is a democratic government tHdt we ate
having in this épuntry. We respect the
representative character of this goverh-
ment. I hopé the Govérnment of India
will respect the aspirations wnd wishes of
the pebple there.

After the formula, we now see what has
happehed. Take the Telengama Repional
Committee. Those Ministers from Telen-
gana and Andhra and those MLAs, from
Andhra and Telengana assured the Prime
Minister ‘We are going to accept your
verdict’. But what has happened? Im-
miedidtely afterwarts, the Telengstia Re-
giondl Committes hay paked a unanimods
Resolution (on December 13) whetein they
brought out a new formuila, & 14-point
formula, That means they have rejected
the five-point formula. Alss day before
yesterday, nearly 87 MLAs belonging to
the Andhra region and 8 Mimsters held a
public mecting representing the Andhra
districts where they hoisted the Andhra
State flag and demanded a separate State.
Those Ministers had assured the Priime
Minister that they were going to abide by
her verdict They have gone back on it
now, because there was pressure from the
people and they have bowed to that I
am glad they are real democrats,

After promising 1o the Prime Minister
that they are going to abide by her deci-
sion, 8 Mumisters have resigned from the
Cabinet. This has to be noted.

AN HON. MEMBER: 9 Ministers.

SHRI S. B. GIRI: Also we saw in this
morning’s newspapers something. It is
not about the opposition people in the
Telengana Praja Samiti, but it is about
‘an Andhra Congress” It was headlined
‘Andhra Congress takes birth’, Their
leader is the Deputy Chief Minister, and
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withes of the people. I fesl éven the Go-
vernthent of India and the members of
this Parllament, who are the representa-
tives of the pedple. It should be for the
people; it should not be against the peo-
ple. Buat this Bill is against the peeple
both in Andhra and Telengana, There
¥ore, I oppose the Bill.

THE PRIME MINISTER MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS, MINISTER OF INFORMA-
TION AND BROADCASTING AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): Mt Speaker, Sir,
thete s really not much need for me to
speak as my colleague, Shri Chavan, has
brought a cooler and calmer stmosphere
to prevail in the House and has dealt with
the really important peints. But seme
hon. Members even of the Opposition had
carliet expressed the opinion that it might
be misunderstood if I did not clearly
state our views on some points which
have been mentioned here before. They
are not new, nevertheless, they thought 1
should do so and that is why I have got
up.

Parliament discusses many  important
issues which are highly emotional, and the
Mulki Rules have become one such issue.
Matters which involve regional feelings
quite often do arouse the emotions of the
people in this country as in many other
counutries, and we ceitainly cannot ignore
the emotions of the people. But I should
like to stress what Chavanji has said, that
no sohifion can be found while the at-
mosphere remains charged with emotion.
Any solutions, any answer, has to be found
in a very cool, calm and rational manner.

Therefore, aithough I was also, as were
many other hon. Members, touched by
the emotions expressed by hon. Members,
by the difficulties of our friends from
Telengana ard friénds frem other parts of
Andhﬂrndoﬁ,umnmialg tou-
ched by the difficulties and i
shotld very respectfatly say to thems
| thess mdtters hava t5 b8 theught
but in terms

And

2
?g

in terms of emotien
Im and collective thoughi.
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in terms of today or tomorrew or the day
after but of what it will mean to them
and the country ten years hence, 20 years
hence. a hundred years hence.

Hon. Member have been discussing
here, and separately with me, the question
of a few posts or a few mattets like this.
Ag Chavatiji very rightly said, Hoes this
teally touch the fives of the people? It
does not. ‘The whole problem of employ-
mett has assunied vast propottions for us.
‘There is unémpfisyment all bver the couti-
tty. Not only in eur counmtry dut in al-
most évety country of the world, This
is ahe of the plenothetia of coiitemporary
society. I am hot daying this to excuse
otir own shortcomings or diffleulties.
Yhe prodlem has to be faced. This is why
this question has assumed such wvast pro-
portions,

Naturally, if you put to the people that
a particular development has affected
their employment, it has affected their
rights they will become emotional. Any-
body will become emotiomal. I do not
know how many people have gone to the
public at large and said, “Let us sit down
and think about it, what difference will it
mahe in terms of employment in terms of
the other opportunities for the people in
the Telengana region, for the people in
the other districts of Andhra Pradesh?”
So, I do not think that the issue has been
fully and squarely put before all the peo-
ple there. Therefore, the reaction today
has to be also viewed in that light.

Now, the present debate, with all due
respect to hon. Members, is mot about
socialism. It ig mot about the welfare of
the country at large or many of the poinis
which were raised, especially by the hon.
Member who spoke first. This is & very
limited issuwe; & very small jsste. It deals
spegifically and only with the Mulki Rules,
situstion that arose becavse of

4
g
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the graveyard as some friends are so fond
of repeating; and the sitoation was mov-
ing towards improvement. I am not say-
ing that it had vastly improved. But cer-
tainly it was moving towards improve-
ment. Then this judament on the Mulki
Rules was delivered and suddenly it was
a8 if a fire had been started all over the
State. How did the whole situation with
regard to the Mulki rules arise? The
State of Hyderabad was the largest of the
old princely States. One hon. Member
has said and rightly that in this State
there were individuals, there were families
of very high culture. But for the vast
majority of the people there was poverty,
they had not had opportunities of educa-
tion or social welfare or of public health.
or any kind of amelioration of their liv-
ing conditions. @ When the composite
Andhra State came into being all sections
of the people recognised that for greater
cohesions certain special measures of &
transitory nature were necessary. The
leaders of the people unanimously arrived
at a gentlemen’s agreement which we all
accepted,

Since Shri Joshi is here I should like
to just remind him. He cut a jole, he
thought at our expense, on the wonl
“gentleman™. But in those days ‘gentle
man' was not & polite phrase at all; *gen-
tleman” was used for a particular section
of people who were completely divorced
from the rest ot the people, We have no
objection not being counted in that sec-
tion of the people. It ig just like the
earlier an argument over “lady” and
“womtan”. T had then very categorically
said that we were women, bearing bur-
dens and responsibilities as well as want-
ing our rights, we did not want to be
“ladies” and ‘‘gentlemen” sitting on some
platform above everybody else.

So. there was this agreement Now,
regardiess of any agreement we all know
that even within a family there are diffe-
rences and disputes. There is no Sfate in
Indla which does not .have  backward
areas. Relatively backward and advanced
areas exist not only in all States but in
different regions of the same State, In
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the Andhra region many Members have
drawn attention to areas such as Rayala-
seema and Srikakulam. The Telengans
region, may be a backward region but
it does have better-off areas.

Merely because an area 13 comparative-
ly backward is not reason enough for tak-
ing drastic or imeversible decisions.
Where will this process end? I am not
at all afraid of this being catching; that
is not the point. But where does any one
draw the fine? Will each district want
to be separate? Some people have ad-
viseq the division of U.P. Where to di-
vide into two, three, four, into how many
areas do you divide it? Do you go back
to the old, very small States, princely
States, do you go back to that? Some-
where a line has to be drawn. You car-
not just say that because of backwardness
there should be division. As Chavanji
has rightly pointed out, economic back-
wardness can go only through hard work
and the effort of the entire natiom.

While there will always be sympathy and
understanding for the special hardship of
the backwardness of any special group or
anv speciul aren, T do v ot thing that anvone
should be allowed to develop a vested in-
terest in bachwardness.

This ~ really a general pioblem and 1t
is a part of the very much larger problem
of peverty tself, There is, I am afraid, no
In the early sta-
ges of develupment it is always more diffi-
cult to allot resources because the general
level is so low that any extra provision is
extremely difficulty, but inspite of this, an
effort was made in the third and fourth
Plans, As the House is aware, on the basis
of the iecommendations of the National
Development Council 225 districts were
carmarked for concessional finance from
public financial institutions. In this are
included district from the Andhra r gion
as well as from the T 'lcngana repion.

nmamediate solution to it.
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In the Fifth Plan, it is our intention to
launch & massive minimom needs program-
me. I do not want to go into the premise
of this programme, some of which you
know and some you will soon learn about.
This is the only way m which a real solu-
tion can be found. While transitional mea-
sures may be necessary in some arcas for
historical or other reasons, I think we
should all view the problem and the possi-
bilities of its solution in the proper pers-
pective.

So far as the present Bill is concerned,
Shri Mirdha has already explained the
scope of its provisions and 1 do not want
to go into it again. However, I should
like to make just a few general observa-
tions. As the House is aware, the Supreme
Court held that section 2 of the Public
Employment (requirement also residences)
Act 1957 which sought to repeal the
Mulki Rules, was bad, This was a comp-
lex situation. This was not the first time,
In between many things have been going
on, The Mulki Rules themselves were dec-
lared invalid and so on. It is not at all
a static situation. But this has created a
complex situation, It is obvious that the
administration could not be run on the
basis that Mulki Rules would apply to
posts under the State Government at all
levels. Certain appointments made in the
past also had to be regularised. My friend
opposite was much concerned about this
He felt that it might mean going back
and reinstating people. I should like to
re-assure him that this is not at all the case.
1 do not want te go into the details of
this. But I think ass fears are unfounded.
We had also to vw.weder the past assurances
given to the people of Telengana area with
repard to public employment and also
their present needs. We have not at all
gone back on any assurance given and I
should like to re-assure the hon. members
that we are deeply concerned with their
problems, But we feel that this is not the
way of solving them. n fact, as T said on
ah earlier occasion, merely talking of sepa-
ralion is not an end of the problem. It
is the beginning of another very big prob-
lem, hot for other States but also for that
area, that State itself. The  decisions
which we announced on "the 27th Nowv-
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ember, 1972 were in the rTesponse to the
request by the leaders of the State; they
themselves have said that we should do
something.

Regarding this Bill, several members
have suggested that we might circulate
it for public opinion, send it to the
Supreme Court and so on, They asked,
what was the burry? The hurry is in
the immediate interests of the proper ad-
ministration of the State, 1t is obvious
that any delay would create serious
complications. I stand very firmly for
an integrated State, but I should like to
say that so far as this matter is con-
cerned, even had there been two States,
it would have made no difference to
this Bill becayde it deals mainly with
the problem of the twin cities and also
the rest of Telengana. ‘That problem
would remain no matter what other
things you do because a large number
of non-Mulk is there. Unfortunately, even
in the speeches have some little hitterness
crept in. Jt does not malter how many
States we have, you still will be neigh-
bours and you still will have to deal with
one another in a hundred and one things,
Thinking that just because you are sépa-
rated, you can get rid of these people or
we have got rid this problem is a very fa-
eile way of thinking. Our experience has
not shown that this comes true.

Rightly there is a strong feeling in the
country that any residential qualification
for public employment goes against the
very concept of common citizenship which
is enshrined in our Constitution. But at
the same time, the framers of the Cons-
titution did realise that the safcguards
availuble to pcople who suffer from spe-
cial hardships could not be abrogated
stroightway. This was one of the purpos-
es of article 35. It kept alive the Mulki
Rules, which had come to be looked up-
on as a valuable safeguards and had ge-~
nerated an emotional attachment. When
the Telengana area was merged with
Andhra, there were assurances from the
Andhra region that this safeguard would
be continued in certain respects, This
approach was accepited by stécesive Gow.
ernments in Andhra Pradesh all along,
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even while there were different judicial
pronouncements on the Mulki Rules,

This is a fact which some people tend
to forget. The present Bill retains the
Mulki Rules in certain respects but pro-
vides for their phased repeal. I should
like to -make it clear that it is mot the
intention of the Government to come 1o
the House again to extend the time limits
mentioned in the Bill. As I have said ear-
lier, in the life of a State, a period of five to
eight years is an ‘exceedingly small one.
Recognising the fact that the capital be-
longs to both regions; the Central Gov-
ernment has decided to repeal«the Mulki
Rules in the twin cities three years earlier
than in the remaining Telangana region.
Even during the intervening period, emp-
loyment opportunities in the capital are
being extended and educational facilities
expanded for the citizens of the other re-
gions of Andhra Pradesh also.

. This again gives rise to certain doubts
and fears in the mind of our friends from
Telengana. I should like to assure them
that the present Bill not only keep in
tact the safeguards voluntarily agreed to
in the Public Employment-Act, which was
struck down subsequently, but seeks to
go a little way beyond that.

The Bill covers three of the five points
mentioned in our decisions, The two
other points do not require any legisla-
tion. I am mentioning this, because this
matter was commented upon from the
Benches opposite, Considerable work has
already been done on the scheme of re-
gionalisation of services, and the whole
scheme will be finalised before long. The
State Government will then make neces-
sary amendments to their existing service
rules and put the scheme into operation.
The other decision related to the expan-
sion of educational facilities in Hyderabad-
Secunderabad. The Ministry of Educa-
tion has already discussed this matter with
the State Government and in the light of
these discussions the State Government is
framing specific proposals. Suitable ma-
chinerry will be devised so that these mea-
sures are faithfully carried out,
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While we were seeking a solution to
this particular situation, other points have
been raised. It is said that the continu-
ance of the Regional Committee for the
Telengana area impedes the integration
of the State of Andhra Pradesh. Shri
Raghu Ramaiah and others have spoken
about the separate budget for Telengana.
A third point was that Telengana is not
the only backward area in the State.

As you know, the Regional Committee
is a committee of the Ilegislature itself,
set up at the time of the formation of
the State, to give confidence to the peo-
ple of the Telengana region that the assu-
rancec given to them were being properly
implemented. If provided for the closer
association of the people of Telengana in
the development of their area.

The budget, of course, is not really se-
parate, as Shri Raghu Ramaiah said. There
are two separate sheets, but it still forms
part of the same budget. But the basic
problem is not of mathematical calcula-
tions, It is a question of the overall
economic condition. T can appreciate the
feeling of those who want all barriers
which stand in the way .of the fuller in-
tegration of the State to be removed. T
look forward to a day when all these walls
are demolished and there is no need to have
such special arrangements, Such a situa-
tion will emerge progressively with the
disappearance of economic disparities.
May I remind this House that even the
Constitution visualizes them as temporary
and transitional? Meanwhile, of course
we are giving special thought to what to
do for the other backward areas of the
State. The speedy development of those
areas is equally important and suggestions
have been made for some special arrange-
ments which we are looking into. We
would also be quite willing to have one
or more regional committees or develop-
ment boards for such areas, if the people
so desire, and the details of this can be
worked out in consultation with the lea-
ders of the State.
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Perhaps, there is a feeling that  the
norms adopted in allocating reccipis and
expenditure under diffcient heads cou'd
bz improved so as i0 make them more
equitsble to both regions. 1his guestion
can ulso be gone into and if any assis-
tance from the Central Government 18
called for we shall try to provide it. Be-
cause what is really needed is the provi-
sion of adequate resources and this js al
ways dependent upon how much Shri
Chavan can find for the entire country, He
also does not have a magic bag into which
he can dip for resources.

It is obvious that the resources of the
entire State will have to be mobilised for
this purpose. This is generally the ap-
proach which we have adopted for the re-
mpval of imbalances in the development.
Whatever resources the Central Govern-
ment can provide for this purpase will,
I hope, be forthcoming.

Mr. Frank Anthony is not here. 1
have just one rejoinder to make He was
speaking about minotitics and our friends
of the Scheduled Castes and Scheduled
Tribes, and about their reservations, It
is quite truc that with all the reverva-
tions, everything that we had hoped to
do has not been done. There are still
many disabilities. But he addressed his
remark to the wrong persop, Shri Bhan-
dare Shri Bhandare is the one person
who has always been elected from a gene-
ral seat He dpes not come fram a re-
scrved seat. So, s remark that “you
will not be elected once the reservation
is removed”, was to the wrong person.

AN HON. MEMBER; Mr. B. B.
Maurya also,

SHRIMATI INDIRA GANDHI: Yes,
Shri B P. Maurya also.

Sir, Parliament represents the will of
the whole nation, Hs duty is not merely
to go into the righte and wrangs of & situa-
tion but also to view problems frem the
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national point of view. Shri Chavan has
stiessed this point. But I would Lke to
repeat it. While all of us here are elected
fiom particular constitucncies, once we
are hers in this hall, I think we should
consider ourselves not as morely the repre-
sentatives of one little arca but as the re-
presentatives of the whole country and
the entire people of India. And each
problem has to be viewed from that angle.

The very first aricle of our Constitu-
tion declares that Indis is a Upion of
Statcs. Each Statc hys bad a Jong cultu-
ral and historical tradition and each State
has become a poljtical entity in jts own
sprrinl way. Andhra Pradesh has been a
distingtive cultursl unit fpr thowsapds of
years. The name has been found in the
earliest Budhist writings. All the parts
which now constitute Andhra Pradesh
have been under one umbrelly for long
perlods of history. Let us not look at
just the immediate period of history.

Perhaps, it was this long history which
inspired the Telygu-speaking people when
they yearned and struggled for seyeral
decades to form a unified Andhra Pradesh,
May I cite a litle bit pf my persqpal ex-
perience? [ happened to be touring parts
of thc South just before the Report of
the States Reorgapisation Commyission
wes made public and my ears are still
reverherating with the ful-throated cries of
Vishal Andhra. ... (Interrruptions). Tt was
really the wi]l of the Telugu-spcaking peo-
ple which prevailed over the prappesal of
scme people to retain the old Hydgrabad
Slate.

I have taken a lot of time. I should
like tp make one mare point. Mr. Frank
Anthopy i» absent. He spoke at length
and he has on previous occasions spoken
ahout the great mistake of forming lin-
guistic States, There are some things which
are part of our national life. It is true
that the question of linguistic States was
very much a part of the national move-
ment. There was no getting away from
it. ‘The units of every perty which was
in existence at a time, were formed o the
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basis of language in spite of the British
Provinces having different areas. There
is an overall ratiomality in the formation
of our various States and we should be
very careful not to break this foundation
of rationality in momentary passions, As
1 said at the beginning we should comsi-
der the feelings of people but it would be
very wrong for the Government to be
swept away by feelings, We must see
what is in the larger interest of the people
themseelves, We are not saying that the
interest of the people of Telengana should
be sacrificed for our interest or for the
interest of other parts of India. But the
Government must think in a very calm
manner about the interest of the people
of that very region and see what will
serve their interest best,

The Telugu-speaking people have a re-
putation of forthrightness but they also
have an unsurpassed tradition of service
to the nation. T am sure that no Telugu-
speaking person whether he lives in the
coastal region or in Rayalseema or in
Telengang will ever do anything even in
anger or in desperation which is not in
the larger interest of their entire State
and also in the interest of the country as
a whole. I can understand the emotions
of our friends here. This has been a pe-
riod of great agomy for us all to watch
the developments in Andhra Pradesh and
the tragedies that are taking place, T also
should like to express my deep sympathy
with the parents and families of those
who have lost their lives. But we must
look at this matter in the larger perspec-
twe, This particular Bill of course does
not touch the larger aspect at all. This
is a very limited Bill but because hon.
Members have talked about other things,
I also had to give my views on them.

MR. SPEAKER: There is one motion
of Mr. Narayana Rao for reference to
the Supreme Court.

Mr. Narayana Rao are you withdrawing
it?

SHRI K. NARAYANA RAO: T want
to speak on that....(Interruptions)
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MR. SPEAKER: No question of your
spealing on it now, Are you withdrawing
it or shall I put it to the House?

SHRI K. NARAYANA RAO: I am
withdrawing.

MR. SPEAKER: Has the hon, Member
the leave of the House to withdraw his
Motion.

SOME HON. MEMBERS: Yes.

Amendment No, 1 was, by leave, with-

drawn,

MR. SPEAKER: I will now put mo-
tion serial No. 31 standing in the name

of Shri M. Satyanarayan Rao to the vote
of tre House.

Amendment No. 31 was put and negatived.
MR, SPEAKER: The question is:
“That the Bill be circulated for the

rurpose of eliciting opinion thereon by
the 15th February, 1973."(2)

The Lok Sabha divided:

AYES

Division No. 9] [18.44 hrs.
Agarwal, Shri Virendra

Bade, Shri R. V.

Banera, Shri Hamendra Singh
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jaydish
Bhattacharyya, Shri S. P.
Chaudhary, Shri Ishwar
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu

Deb, Shri Dasaratha

Dutta, Shri Biren

Gopalan, Shri A. K.

Goswami, Shrimati Bibha Ghosh
Halder, Shri Krishna Chandra
Joshi, Shri Yagannathrao '
Kachwai, Stri Hukam Chand
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Kalingarayar, Shri Mohanraj
Kiruttinan, Shri Tha
Krishnan, Shri E. R.
Krishnan, Shri M. K.
Mavalankar, Shri P. G.
Modak, Shri Bijoy
Mukherjee, Shri Samar
Pandeya, Dr. Laxminarain
Ramkanwar, Shri

Rao, Shri M. Satyanarayan
Reddy, Shri B. N,

*Reddy, Shri M. Ram Gopal
‘Saha, Shri Gadadhar
Samantan, Shri & C.
Saminathan, Shri P. A.
Sezhiyan, Shri

Shakya, Shri Maha Deepak Singh
Sharma, Shri R. R
Subravelu, Shri

Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Veeriah, Shri K.

Verma, Shri Phool Chand
Viswanathan, Shri G.
Yadav, Shri G P.

NOES

Achal Singh, Shri
Afzalpurkar, Shri Dharamao
Aga, Shri Syed Ahmell
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ambesh, Shri

Ankineedu, Shri Maganti
Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind Netam, Shri
Austin, Dr. Henry

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Banamali Babu, Shri

Banerjee, Shri S. M.

Banerji, Shrimati Mukul
Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari, Shri D.

Bhagat, Shri B. R.

Bhandare, Shri R. D.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami
Chandra Gowda, Shri D. B.
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandulal
Chandrappan, Shri C. K.

Chandrashekharappa Vecrabasappa, Shri

T. V.
Chandrika Prasad, Shri
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.
Chavan, Shri Yeshwantrao
Chellachami, Shri A. M.
Chhotey Lal, Shri
Chikkalingaiah, Shri K.
Choudhury, Shri Momul Haque
Daga, Shri M. C.
Dalbir Singh, Shri
Darbara Singh, Shri
Das, Siui Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B, K.
Deo, Shri S. N. Singh
Deshmukh, Shri K, G.
Deshmukh, Shri Shivaji Rao S.
Dharia, Shri Mohan
Dhusia, Shri Anant Prasad
Dinesh Singh, Shri
Dixit, Shri G. C.

*Wrongly voted for AYES
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Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Engti, Shri Biren

Gandhi, Shrimati Indira
Ganesh, Shri X. R.
Gangadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Giri, Shri V. Shanker
Gogoi, Shri Tarun
Gobhain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Govind Das, Dr.

Gowda, Shri Pampan
Gupta, Shri Indrajit
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Singh, Shri
Ishaque, Shri A. K. M.
Jadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilurrahman, Shri Md.
Jharkhande Rai, Shri
Joshi, Shrimati Subhadra
Kadam, Shri J. G.
Kadannappalli, Shri Ramachandran
Kahandole, Shri Z. M.
Kuilas, Dr.

Kale, Shri
Kalyanasundaram, Shri M.
Kamakshaiah, Shri D.
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.
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Kasture, Shri A. 8.
Kathamuthu, Shri M.

Kaul, Shrimati Sheila
Kavde, Shri B. R.

Kedar Nath Singh, Shri
Khadilkar, Shri R. K,
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, Shrj A. K.
Kulkarni, Shri Raja
Kumaramangajpr, Shri 8. Mohao
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nibar

Lutfal Haque, Shri
Mahajan, Shri Vikram
Mahajan, Shij Y. S.
Mahishi, Dr. Sarojini
Majhi. Shri Gajadhar
Majhi, Shri Kumap
Malaviya, Shri K. D.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manjhi, Shri Bhola

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra, Shri G. S

Mishra, Shri Jagannath
Mishra, Shri L. N.

Mishra, Shri S. N.

Mohsin, Shri F. H.

Nahata, Shri Amri

Naik, Shri B. V.

Negi, Shri Pratsp fingh
Oraon, Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagaonath
Painuli, Shri Paripoornanand
Pandey, Shri Damodar

Pandey, Shri Namingh Nagpin
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Pandey, Shr R. S.
Pandey, Shri Sudbalar
Pandey, Shri Tarkeshwar
Panigrahi, Shri Chintamapi
Pant, $hri K. C

Paokai, Haokip, Shri
Parashgr, Prof. Narain Chand
Partap Singh, Shri

Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.
Patil, Shri E. V. Vikhe
Patii, Shri Krishnarao
Patnaik, Shri Banamali
Peje, Shri S. .

Pradhanmi, Shri K.

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabal
Raj Bahadur, Shri

Raju, Shri P. V. G.
Ram, Shri Tulmohan
Ram Dhan, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri

Rao. Shrimati B. Radhabai A.
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri M §S. Sanjeevi
Rao, Bhri Nageswara
Rao, Shri P. Ankineedu Prasada
Rao, Shri Patfabhi Rama
Raut, Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri Kodanda Rami
Reddy, Shri P. Ganga
Reddy, Shri P. V.

Reddy, Skri Y. Eswara
Richhaviya, Dr, Govind Das
Rohatgi, Shrimati Sushila
Sadhu Ram, Shri

Salni, Shri Mulki Raj

Saksena, Prof. S. L.
Sambhali, Shri Ishaque
Sankata Prasad, Dr.
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayana, Shri B.
Sayeed, Shri P. M.,
Shahnawaz Khan, Shri
Shambhu Nath, Shri
Shankar Dayal Simgh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma., Shri Nawal Kishore
Sharma, 8hri R, N,
Sharma, Dr. Shankar Dayal:
Shashi Bhushan, Shri
Shastri, Shri Viswaparayan.
Shastri, $hri Ramavatar
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Sher Bimgh, Prof.

Shetty, Shri K. K.

Shinde, Shri Annasaheb P.
Shivnath Singh, Shri
Shukia, Shri B, R.
Siddayya, Shri 5. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sohan Lal, Shri T.
Subramaniam, Shri C.
Tarodekar, Shri V. D.
Tayysb Hussiaia, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N,

Tombi Singh, Shri N.
Uikey, Shri M. G.
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Unnikrishanan, Shri K. P.
Venkatasubbhaiah, Shri P.
Venkataswamy, Shri G.
Verma, Shri Balgovind
Yerma, Shri Ram Singh Bhai
Verma, Shri Sukhdeo Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav, Shri R. P.

Yadav, Shri D. P.

MR. SPEAKER: The result* of the
division is: Ayes 41: Noes 231

The motion was megatived.

MR. SPEAKER: 1 don't think, Mr.
Madhu Dandavate, you would like your
‘Motion to be put, after this..

PROF. MADHU DANDAVATE: Sir,
I want it to be put to vote, They might
be prepared to circulate it upto the 4th
April,

MR. SPEAKER: All right. This will
be by voice vote.
The question is:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 4th April, 1973.” (3)

The motion was negatived.

MR. SPEAKER: 1 shall now put
amendment No. 4 by Shri Atal Bihari
Vajpayee to the vote of the House.

The question is:
“That the Bill to provide for

certain amendments to the Mulki
Rules s0 ag to limit their operation,
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for the validation of certain appoint-
ments and for the wrepeal, in »
phased manner, of the said rules
and for matters connected therewith,
be referred to a Joint Committee of
the Houses consisting of 30 members,
20 from this House, namely: Shri
R. V. Bade, Shri Bhagirath Bhanwar,
Shri Jyotirmoy Bosu, Shri Madhu
Dandavate, Shri R. N. Goenka, Shri
Jagannathrao Joshi, Shri Hukam
Chand Kachwai, Shri  Mallikarjun,
Shri P. G. Mavalankar, Shri Piloo
Mody, Dr, Laxminarayan Pandeya,
Shri K. C. Pant, Shri Dhan Shah
Pradban, Shri M. S. Purty, Shil
Ramkanwar, Shri M. Satyanarayana
Rao, Shri Shiv Kumar Shastrl, Shri
Rana Bahadur Singh, Shri G. P.
Yadav, Shri Atal Bibari Vajpayee
and 10 from Rajya Sabha;

that in order to constitute a
gitting of the Joint Committes the
quorum shall be one-third of the
total number of members of the
Joint Committee;

that the Committee shall make a
report to this House by the first day
of the next session;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary = Committees shall
apply with such variations and modi-
ficationg as the Speaker may make;
and

that this House do recommend to
Rajya Sabhn that Rajya Sabha do
foin the said Joint Committee and
communicate to tius House the
names of 10 Members to be appoint-
ed by Rajya Sabha to the Joint
Committee.” (4)

The motion was negatived.
MR. SPEAKER: The question is!

“That the Bill to provide for
certain amendments to the Mulki

*The following Members also recorded their votes for NOES:
Sarvshri M. Ram Gopal Reddy, Sarjoo Pandey

Muruganatham,

!

and S, A,
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Rules so as to limit their tion
for the validation of cemmo;:e;:mm:
ments and for the repeal, in a
phased manner, of the said rules and
for matters connected therewith, be
taken into consideration.”.

The motion was adopied.
Clanse 2—(Definitions.)

SHRI A. K. GOPALAN

(PAL-
GHAT); I beg to move:

Page 1, omit line 5. (6)

Page 1, omit lines 12 to 16. (7
Page 2. omit lines 12 and 13. (8)
Page 2, omit lines 14 and 15. (9)
Page 2, omit lines 16 and 17. (10)
Page 2, omit lines 18 aad 19, (11)
Page 2, omit lines 20 and 21. (12)
Page 2, omit lines 22 and 23. (13)
Page 2, omit lines 27 to 30. (14)

MR. SPEAKER: These amendments
arc now before the House.

SHRI A. K. GOPALAN: I would like
to speak specially on my amendmem
which scchs to substitute for clause 3 the
following:

“The
repealed”,

Mulki Rules arc hcreby

and also my amendment No 116 which
secks to substtute for clawse 4, the
following, namely:

“All public appointments in Andhra
Pradesh shall be in the propoition of
1'2 between Telengana area and the
rest of Andhra Pradesh while ; duc
weightage i, given to backward areus
in both thc regions as may be speci-
fied to the Rules.”.

1 do not want to make a long specch
But | would explain what our position is
as far as this question is concerned. 1
understand the difficulties, because T had
been in Andhra Pradesh amd I know the
feelings of the people of Andhra Prudesh
at least. The feclings are running wvery
high, and the people are all divided. the
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people of the Andhra region on one side
and those of the Telengana region on
the other, and the Government employees
are also divided, All these things are
there, But the proposal that has come
before us is not the solution. For, what
is the root cause of the division of the
people of Andhra and Telengana? It is
the question of employment.

There are not enough employment
opportunities. As far ag those who want
employment are concerned, there are
many. So, that iy the root cause. In
order to avoid unemployment, it is neces-
sary that the people of both the Andhra
and Telengana regions must unite to-
gether and fight against unemployment
and starvation. That was the feeling
which made the people umite together and
fight for Vishala Andhra. Since they
had the same culture and the same lan-
guage, they thought that if they vnited
together, it would be easier for them to
fight against the British rulers as well as
against poverty and unemployment.

This type of problem is there not only
in Andhra and Telengana areas, but it is
there in many other States as well. Tahke
the case of Kerala, for instance, Il is a
separate State and it is a single State. But
there arc differences between one dishiict
and another district; there are dilferences
between one village and another villace
If there are employment opportumstiey nnd
there are industries in one village and
people are recruited for the purpose. the
people therc say that the peoplz from
another village should not be faken. So,
there is that type of feeling in one district
ngainst another and in onc village acainst
another, This feeling is therc hecause
the employment opportunities are  very
few, while the number of those who want
employment is growing day by dav. So.
it is not a quetion of whether there
should be a <eparate Andhra or Telengana
State. The question is one of unemploy-
ment. and we have to fght unemploy-
ment. Even if the Stnte were united. in
today's condition, the problem of uncm-
ployment cannot be immediatelv solved.
A separate Andhra or Telengana State
can never solve the problem of unem-
ployment, .
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It is hiphly regtettable that the Central
Government have net done what they
should have done. Tastead of coming for-
ward with a Bill of this natore to safe-
guard the interesis of thé pedpls of both
the region, they should have found some
via media by which the passions of the
people could have been assuaged, as soon
as the Andhra High Court had deéclared
the tules wftra virds: if they would have
done B0 to ssfeéguetd the interests of both
the regions, thed the ptesent situstion
whete there are strohg feelings between
the people of Andhra region and those of
the Teléngana region would mnot have
cofie abbut. So the entire responsibility
is oA the Céniral Government.

Secondly, our party is deeply cisturbed
over these disruptive developments in the
State of Andhra and in the Telangana
area. Our party is of the consideied
view that a just and reasonable solution
is possible for this issue, provided the
Central Government acts in time and
enacts suitable legislation ensuring the
legitimate rights and demands of the
people of Telangana while annulling the
out-dated Mulki Rules which, if persisted
and Implemented, would surely pave the
way for the disunity of the people and
the disintegration of Andhra Pradesh.

The Central Government must enact
legislation, firstly to emsure employment
in State government services at all lcvels
in the ratio of 2:1 for ‘Andhra’ and
‘Telangana' regions respectively and they
be posted in any part of the State and
not confined to each region. This refleets
the real strength of the population in the
two regions, This principle may ve
extended to all public corporations and
semi-government concerns. Secondly, the
allocation of all State resources including
that of Hyderabad City and Cential loans
and grants for regular administrative and
developmental activities in the State in-
‘cluding $-year.plans in the ratio of 2.1
while speclal attention should be pnid
and special allocation made to develop
backward tracts and areas in both the
regions,

Similarly seats in cbllegés and profes-
sional schools and institutions can be
meserved In the same ratio.
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Thirdly—I say this in reference to
what Shri Raghurathaiah was saying that
we want to perpetuate it—the time-
lidit for the two above-stated provisions
should not be mechanically fixed. They
should only continue until such time
when mutual understanding and confi-
dence develops between the two regions
and the people living there and untl the
existing Imbalance in the development bet-
ween the two reglons gets progressively
reduced and eliminated. I press my
amendments.

SHRI M. SATYANARAYAN RA0: 1
move;

Page 1—omut lines 18 and 16. (22)

MR. SPEAKER: 1 shall now put
amendments Nos 6, 7, 8, 9, 1u, 11, 12,
13 and 14 to woié.

Amendments Nosv. 6 1o 14 were put and
negatived.

MR. SPEAKER 1 shall
amendment No, 22 to vote,

now put

Amendment No. 22 was put and
negafned.

MR. SPEAKER: The question 1s:

“That clause 2 stand part of the
Bill".

The monon was adopied,
Clause 2 was added to ithe Bill.
Clause 3 was added to the Bill,

Clatise 4—(Validation of certain speci-
fied appoiniments.)

SHRI A. K. GOPALAN: I move:
Page 3, for clause 4, substitute—

“4, All public appointmehts in
Andhra Pradesh shall be in the prd-
portion of 1:2 betweed Telangana
area and the rest of Andhra Praiésh
while due weightagé is given to batk-
ward areas in both the regions as
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may be specified in the Rules”. (16)

MR. SPEAKER: I shall now pot  this
amendment to vote.

Amendment No. |6 was put and

negutived.
MR. SPEAKER: The gquestion is:

“That clause 4 stand part of the
Bill",

The motion w1¢ adopted.

Clause 4 was added to the Bl
Clause 5 was added to the Bill,

Clansk 6—(R=port of Mulki Rules in
respect of appointments to Schedule poits
in the Capital arca.)

SHRI M. SATYANARAYAN RAO: 1
move:

line 44,—for “1977"

(23)
Page 3.—after line Do inseri—

“Provided that the Central Govern-
ment shall make a review of the em-
ployment position in Telengana region
every two years, from the date of
commencement of this Act, in order
1o ascertain whether the object of
providing safeguards 1n the malter
of employment under State Govern-
ment has been achieved in terms of
filling up posts in Telengana region by
persons domiciled in Telengang re-
gion”. (24)

MR, SPEAKER: I shall now put these
amendments to vote.

Amendments Nos. 23 and 24 were put
and negatived.

MR. SPEAKER: The question fs:

“That clause 6 stand part of the
Bill”.

Page 3,

substitute “1990",

The motion was adopted,
Clause 6 was added 1o the Bill.
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Clause 7-—(Repeal of Mulki Rules in
respect of appoiniments to Schedule posts
in the remaining areas of Telangana.)

SHRI M. SATYANARAYAN RAO: 1
move;

Page 4, line 3.—for “1980" sub-
stitute “1990". (25)

Fage 4, after line 6 invert—

“Provided fhat the Central Gov-
erhment shall make a review of the
employmient position in Telengana
region evety two years, from the date
of commencement of this Act, in
order to ascertain whether the object
providing safeguards fht the riattér of
employment under the State Gov-
ernment has been uachieved in terms
of filling up posis in Telegana
region b ypersons domiiiled in Telen-
gana region”. (26)

MR. SPEAKER: I shall now put these
amendments to vote.

Amendmenis Nos, 25 and 26
and negatived.

were  pul

19 hrs.
MR. SPEAKER: The question is:

“Thet Clause 7 stand
Bill.”

part of the

The motion was adopted,
Clause 7 was added to the Bill.

First Schedule

MR. SPEAKER: We take up the First
Schedule. There are some amendments,

SHRI M. SATYANARAYAN RAO: I
beg to move:
Page 4,—
for lines 12 to 14 -ubsutuie—

“(b) The post of Tehsildar, the
post of Civil Assistant Surgeon, the
post of Jullor Enginter, the post of
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Vetarinary Assistant Surgeon, the post
of Munsifi Magistrate, the post ot
Junior or Assistant Lecturer in Gov-
ernment and aided colleges, the post
of Assistant Radio Engineer, the post
of Assistant or Police Prosecuting
Officer, the post of District Inspector
of Labour, the post of District Pub-
lic Relation Officer, the post of
Assistant Statistical Officer, the post
of Drug Inspector, the post of Dairy
Extension Officer, the post of Assist-
ant Treasury Officer and the post of
District Women Welfare Officer, in
each case by whatever name desig-
nated, within Telengana area, wunder
the State Government." (27)

Page 4, line 16,—

after “(Other
board)”

insert "or other authority’ (28)

th-n a cantenm>nt

Page 4, line 18,—
for “threc” substitute “five” (29)

MR. SPEAKER: 1 put amendments
Nosn 27, 28 and 29 to the vote of the
House.

Nov, 27 10 29 were pit
and negatn ed.,

MR. SPEAKER: The question is:

“That the First Schedule stand pait
of the Bill"

Amendments

The motion was adopted.,

The First Schedule was added to the
Bu:.

Second Schedule

MR. SPEAKER: Now we take up the
Second Schedule.

SHRI M. SATYANARAYAN RAO: 1
beg to move:

Page 2, line 22,—
for “Non-gazetted” subsitirntr—

“First-gazetted and non-gazetted”
(30)
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MR. SPEAKER: 1 put amendment No.
30 to the vote of the House.

Amendment No. 30 was put and ncga-
tived.

MR. SPEAKER: The question is:

“That the Second Schedule
part of the Bill”

stand.

The motion was adopted.

The Second Schedule was added to the
Bill,

MR. SPEAKER: Sometimes even two
of you do not say ‘Ayes’. [ want to
make you alert sometimes, The questions
is:

“That Clause 1 :"and puri ot '»e
Bill” )
The motion was adopted.

Clause 1 way added to the Bill.
Tule

The Enacting Formula and the

were added to the Bill.

SHRI RAM NIWAS MIRDHA
to move:

“That the Bill be passed.”
MR. SPEAKER: The question 1.

1 beg

“That the Bill be passed™
The Lok Sabha divided:

Div. No. 10}

AYES

Achal Singh, Shri
Afzalpurkiar, Shri Dharamrao
Aga, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A,

Ambesh, Shri

Ansari, Shri Ziaur Rahman
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Appalansidu, Shri

Arvind Netam, Shri
Austin, Dr.” Henry'
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Banamali Babu, Shri
Banerjee, Shri S. M.
Banerji, Shrimati Mukul
Barua, Shri Bedabrata
Barupal, Shri Panna lal
Basappa, Shri K.
Basumatari, Shri D.
Bhagat, Shri B. R.
Bhandare, Shri R, D.
Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami
Chandra Gowda, Shri D B.
Chandra Shekhar Singh, Shri
Chandrappan, Shni C. K.

Chandrashekharappa Veerabasappa,
T. V.

Chandriha Prasad, Shri

Chaturvedi, Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shri D. R.

Chavan, Shri Yeshwantrao

Chellachami, Shri A. M.

Chhotey Lal, Shri

Chikkalingaiah, Shri K.

Choudhury, Shri Moinul Haque

Daga, Shri M. C.

Dalbir Singh, Shri

Darbara Singh, Shri

Das, Shri Anadi Charan

Deas, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deshmukh. Shri K. G.

Deshmukh, Shri Shivaji Rao S.
3020 LS—12.

Shri

Dharia, Shri Mohan
Dhusia, Shri Anant Prasag
Dinesh Singh, Shri

Dixit, Shri G. C

Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Fngu, Shri Biren

Gandhi, Shrimati Indira

Ganesh, Shri K. R.
Gungadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T, H.
Ghosh, Shri P K

Gill, Shri Mohmder Singh
Giri, Shri V. Shanker
Gogoi, Shri Tarun
Gohain, Shri C. C.
Gokhale, Shri H. R.
Gomango, Shri Gindhar
Gopal. Shri K

Goswami, Shri Dinesh Chandra
Gotkhinde, Shri Annasaheb
Gowda, Shri Pampan
Gupta, Shri Indrajt
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Har Kishore Singh, Shri
Ishaque, Shri A. K. M.
Tadeja, Shri D. P.

Jaffer Sharief, Shri C. K.
Jagjivan Ram, Shri
Jamilorrahman, Shri Md.
Jharkharde Rai, Shri
Joshi. Shrimati Subhadra
Kadam, Shri J G.
Kadannappalli, Shri Ramachandran
Kahandole, Shri Z. M.
Kale, Shri
Kalyanasundaram, Shri M.
Kamakshaiah, Shri D
Kamble, Shri T D

Kamla Kumari, Kumarj
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Kapur, Shri Sat Pal

Karan Singh, Dr.

Kasture, Shri A. S,
Kathamuthu, Shri M.

Kaul, Shrimati Sheila
Kavde, Shri B. R,

Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder al, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Kotrashetti, A. K.

Kulkarni, Shri Raja
Kumaramangalam, Shri §. Mohan
Lakshmikanthamma, Shrimati T,
Laskar, Shri Nihar

Lutfal Haque, Shri
Mahajan, Shri Vikram
Mabhajan, Shri Y. S.

Mahata, Shri Debendra Nath
Mabhishi, Dr. Sarojini

Majhi, Shr1 Gajadhar

Majhi, Shri Kumar
Malaviya, Shri K. D.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manjhi, Shri Bhola

Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti
Mishra, Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.

Mishra, Shri S. N.

Mohsin, Shri F. H.
Muruganantham, Shri S. A.
Nahata, Shri Amrit

Negi, Shri Pratap Singh
Oraon, Shri Kartik

Draon, Shri Tuna

Pahadia, Shri Jaganiath
Painuli, Shri Paripoornanand

Pundey, Shri Damodar
Pandey, Shri Narsingh Narain
Pandey, Shri R. §.

Pundey, Shri Sarjoo

Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai, Haokip, Shri
Parashar, Prof, Narain Chand
Pratap Singh, Shri

Paswan, Shri Ram Bhagat
Patil, Shri E. V. Vikhe

Patil, Shri Krishnarao
Patnaik, Shri Banamali

Peje, Shri S. L.

Prabodh Chandra, Shri
Pradhani, Shri K.

Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K.

Rai, Shrimati Sahodrabai

Raj Bahadur, Shri

Raju, Shri P. V. G.

Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Surat Prasad, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A,

Rao, Dr. K. L.

Rao, Shri K. Narayana

Rao, Shri M. S. Sanjeevi

Rao, Shri Nageswara

Reo, Shri P, Avkineedu Prasada
Rao, Shri Pattabhi Rama
Raut, Shri Bhola

Ravi, Shri Vayalar .
Reddy, Shri K. Kodanda llmi_
Reddy, Shri M. Ram Gopal
Reddy, Shri P, Ganga

Reddy, Shri P. V.
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Beddy, Sha Y. Eswam
Wistihortya, Br. Gowind Das
Rohatgt, Shrimeti Sushila
Sighu Bam, Shri

Shini, Slwd Mulli Ruj
Sdksena, Prof. §. L.
Samanta, Shri 8. C
Sam¥hali, Shri Sshague
Sankata Prasad, Dr.

Sarkar, Shri Sakti K;.nmu-
Sauthe, Shri Vasant

‘Satish Chandra, Shri
Satpathy, Shri Devendra
Satyanarayans, Shm B.
Sayeed, Shn 2. M.
Shahnawaz Khan, Shri
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankaranand, Shn B.
Sharma, Skri A. P.
Shérma, Dr. H, P.
Sharma, Shri Madhoram
Sharma, Shri Nawal Kishore
Sharma, Shri R. N.
Sharma, Dr, Shenker Dayal
Shashi Bhushan, Shri
Shastri, Shri Viswauarayan
Shastri, Shri Ramavatar
Shenoy, Shri P. R.

Sher Singh, Prof.

Shetty, Shri K. K.

Shinde, Shri Anmasabeb 'P.
Wiivnath Singh, ‘Shri

Shukla, Shri B. R.

Shakla, Shvi Vidys Gliaran
Siadnyys, Shri S. M.
Siddheshwar Prasad, Shri
Singh, Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
Sohan Lal, Shri T.

Subramaniam, Shri C.
Surendra Pal Singh, Shri
larodekar, Shri V. D.
Tayyab Hussain, Shn
Tiwwary, Shri D. N

Tiwary, Shri K. N

Tombi Singh, Shri N,

Ulkey, Shri M G
Unnikrishnan, Shri K P.
Venkatasubbaiah, Shri P.
Venkatswamy, Shri G

Verma, Shri Balgovind
Verma, Shri Ram Singh Bhai
Verma, Shri Sukhdco Prasad
Vidyalankar, Shri Amarnath
Vikal, Shri Ram Chandra
Virbhadra Singh, Shn

Yadav. Shri Chandrajt
Yadav, Shri R P

NOFS

Bade, Shri R V.

Banera, Shri Mamendra Singh
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagdish
Bhattacharyya, Shri 8. P
Chaudhary, Shri Ishwar
Chowhaup, Shri Bharat Singh
Dandavate, Prof. Madhu
Deb, Shri Dassaratha

Datta, Shri Biren

Gopdlan, Shri A. K.
Goswami, Shrimati Bibha Ghosh
Haider, Shri Krishna Chandra
Joshi, Shri Jagamnathrao
Kachwaj, Shri Hukam Chand
Kalingarayar, Shri Mohanraj
Kiruttinam  Shri Tha
#rishwan, Shri €. R.
Krishnan, Shri M. K.
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Mawalankar, Shri P. G. mittee of the Houses on the Bill fur-
Modak, i Bi ther to amend the Indian Penal Code,

Strd Bijoy made in the motion adopted by Rajys

Mukherjee, Shri Samar
Pandeya, Dr. Laxminarain
*Patel, Shri Arvind M.
Ramkanwar, Shri

Rao, Shri M. Satyanarayan
Reddy, Shri B. N.

Saha, Shri Gadadhar
Saminathan, Shri P A
Serhiyan, Shri

Shakya, Shri Maha Deepak Singh
Sharma, Shri R. R.
Subravelu, Shri
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Veeriah, Shri K.

Verma, Shri Phool Chand
Viswanathan, Shri G.
Yadav, Shri G. P.
“Yadav, Shri D. P,

MR. SPEAKER: The result** ot the
division is: Ayes 233; Noes 40.

The maotion was adopted,

19.05 has.
INDIAN PENAL CODE
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIRDHA): 1
beg to move: .

“That this House do concur in the
recommendation of Rajya Sabha that
the House do join in the Joint Com-

(AMEND-

*Wrongly noted for NOES.

rao, . V.
Bade, Shri H. K. L. Bhegat, Shri Mu-
hammed Khuda Bukhsh, Shri B. E.
Choudhari, Shri Khemchandbhai Chav-
da, Shri Madhu Dandavate, Shri G C.
Dixit, Shri Tarun Gogoi, Shri Dinesh
Joarder, Shri Z. M. Kahandole, Shri G.
Y. Krishnan, Shri Yamuna  Prasad
Mandal, Shri Piloo Mody, Shri F. H.
Mohsin, Shri Niti Raj Singh Chauo-
dhury, Shri D. K. Panda, Shri R. Bala-
krishna Pillai, Chowdhury Ram Sewak,
Shri K. Narayana Rao, Shri M. Satya-
narayan Rao, Shri Vayalar Ravi, Shri
Shanker Rao Savant, Shri  Shambhu
Nath, Shri B. R. Shukla, Shri Ram
Shekhar Prasad Singh, Shri S. N. Singh,
Shri G. Viswanathan, Shri R. P. Ya-

dav,

MR. SPEAKER: The question is....

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): No discussion on it?

MR, SPEAKER: This is a motion for
concurrence for the

concur, it is all right.

The question is:

“That this House do comcur in e
recommendation of Rajya Sabha thet
the House do join in the Joint Com-
mittee of the Houses on the Bill fur.
ther to amend the Indian Penal Code,
made in the motion adopted by Rajys
Sabha at its sitting held on the 14th
December, 1972 and communicated to

**The following Members also recorded their votes for AYES:—
Sarvshi D). P. Yadav, Maganti Ankineedu, B. S. Murthy and Arvind M. Patel.



